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LOK SABHA DEBATES

LOK SABHA

Tuesday, August 22, 1978/Sravana 31,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]

MOTIONS FOR ADJOURNMENT RE.
REPORTED COLLECTION OF
LARGE SUMS OF MONEY BY SHRI
KANTIBHAI DESAI DURING ELEC-
TIONS TO STATE ASSEMBLIES

(Interruptions)**

MR. SPEAKER: Pleage do not
record,
(Interruptions) **

MR. SPEAKER: I am giving my
ruling,
(Interruptions) **

Notices of motions for adjourning
the listed business of ihe House had
been given by S8/Shri K. Lakkappa,
C. K, Chandrappan, Eduardo Faleiro,
Saugata Roy, Vasant Sathe and Vaya-
lar Ravi to discusg the newgpaper re-
ports that Shrl Kantibhai Desai, the
son of the Prime Minister had collect-
ed large sumg of money on behalf of
Janata Party during the general clec-
tions for some of the State Ausemklies.
In support of their version, some of
the newspaper cuttings have been pro-
duced before me,

Published news items do not disclose
that Shri Kantibhai Desai had used

**Not recorded.
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governmental machinery for collecting
funds, nor do they show that he had
committed any illegality in collecling
the funds. They also do not show that
the Prime Minister had anything to
do directly or indirectly witk the col-
lection of funds.

Collection of funds for political pur-
poses without infringement of law is
not an offence. If in collecting the
funds Shri Kantibhaj Desaj had infr-
inged any of the legal provisions then
recourse to law is the proper course.

The collection of funds for political
purposes by those jn power as well as
those near the seat of power is likely
to give rise to suspiclon that there
might have been misuse of official
power or position, This is a poltical
question. Solution to such issue; must
be found either by enacting necessary
lawg or by developing appropriate
conventions. This is not a matter for
me. ] have to take the things as they
are. (Interruptions**)

MR. SPEAKER: Do not record,

(Interruptions) **

For the reasons mentioned gbove I
am unable to accord by consent to the
motions. The motions under Rules
184, 197 and 377 are under my consi-
deration,

(Interruptions) **

MR. SPEAKER: Shri Hukamdeo
Narain Yadav,

(Interruptions) *+
MR, SPEAKER: There cannot be a

point of order on my ruling. Shri
Hukamdeo Narain Yadav.

(Interruptions) **
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MR. SPEAKER: Nothing will be re-
corded.

(Interruptions) **

MR. SPEAKER: Probably you have
not understood my ruling, My ruling
says that the motions undar rules 184,
197 and 377 are under my considera-
tion,

(Interruptions) **

MR, SPEAKER: Nothing is being re-
corded. I am not hearing anybhody.

(Interruptiong) **

MR. SPEAKER: Order, o:der. I
have heard you enough, Every sccond
of ours is very valuable !o the country.
We are spending about Rs $00 per
second. (Interruptions) Why don't
you hear me? I have heard you fcr 20
minutes.  (Mnterruptions) Somebody
is complaining that I am going by the
Rules. No Speaker can deviate from
the Rules. If he does it.... (Interrup-
tions) I have got to go by the Rules
and 1 have been trained to gc by the
Rules. I have lived by the Rules and
I will live by the Rules. (Interrup-
tions) All of us must go by the Rules.
There are other ways of....(Inter-
ruptions) There are Rules and Proce-
dures. Why don't you exumine the
Ruleg and go according to the proce-
dure?

(Interruptious)**

MR. SPEAKER: Np point of order.
I am no! allowing anybody. No sub-
missions. How could I hear? You
don’t hear me. I have said that a
Motion under rule 184 jg there, The
best way of discussing this matter is
through a Motion under rule 184.
Tomorrow, the BAC is meeting. Thut
is the question.

(Interruptions)

MR, SPEAKER: I have no power to
allow you to do anything. You know
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the rule. I can only admit jt. It is
for the BAC to find time,

(Interruptions)

SHRI VASANT SATHE (Akola): It
is the BAC which is concerned, when
it is about an adjournmeni{ motion.

MR. SPEAKER: 1 have disallowed
your adjournment motion,

(Interruptions)
SHR] VASANT SATHE; Why?

MR, SPEAKER: Please....I am not
here to answer you,

SHRI VASANT SATHE:
you were helpless.

You said

MR. SPEAKER: I think you are see-
ing your own picture in th> mirror,
(Interruptions,

MR. SPEAKER: Plzase... kindly
don't interrupt. Please hear me.
I have said in my order that your rule
184 Motion is under consideration. I
am admitting the rule 184 Motion I
am placing it before the BAC tomor-
row. This is not a matter that can be
discussed in an adjournment motion,

(Interruptions)

MR, SPEAKER: No. BAC is there.
Al] your representatives will be there.
I am quate sure BAC will find time
to discuss it.

SHRI MALLIKARJUN rose—

(Interruptions)

MR. SPEAKER: Nothing more. Iam
not allowing anybody. Don't record.

(Interruptions) **

MR. SPEAKER: It each Member gets
up and says: “Unless you Obey iy
orders, I will not allow ynu to func-
tion”, this House will never function.
I bave told you what I am trying to
do. But I will never compel the other

**Not recorded.
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side to say, under threat; “I will agree”
or “I will not agree”
(Interruptions)

SHRI VASANT SATHE;
throwing us at their mercy.

You are

MR, SPEAKER: I am not throwing.
At all timeg I have tried to persuade
the BAC, whenever you wanted a dis-
cussion. BAC has invariably agreed.
BAC hag always respected my opinion,
whenever I suggested it. Uptil now I
have nog found any difficulty. You
know I have persuaded the BAC to
agree to many of your Motions. The
BAC's meeling ig fixed for tumorrow,

(Interruptions)

SHRI C. M. STEPHEN (Idukki):
Could 1 go on record? Could I make
some submission?

MR. SPEAKER: About what?

SHRI C. M, STEPHEN: Ahout what
you said now. Not about your ruling.
If you allow it to go on record. 1 will
make the submission.

MR. SPEAKER: Yes,

SHR] C. M. STEPHEN: The point is
this: you will kindly appreciate the
feelings on this side, and the feeling
of large sections of the Members of the
House and outside, ever since this
session started

SOME HON. MEMBERS: No,

SHRI C, M. STEPHEN: Ever since
this session started.... (Interruptions)
This House hag got certain responsibi-~
lities. The responsibilily is not mere-
ly to pass the Bills. We have got
some other responsibilities also, Cer-~
tain things started when this session
started ifunctioning, We have been,
from the very start, asking for a dis-
cussion on the circumstances under
which some Ministers left, but nething
had happened. Finally, 2 letters were
placed here. I gave a notice under rule
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193, and I wanteq a discussion cn it,
i.e. that the letters placed on the Table
of the House be taken into considera-
tion. For 2 weekg now this has been
pending. I pleaded with the BAC. The
other Opposition Members also plead-
ed with the BAC that time may be
given, Time hasg not heeu given. Now
this question of corruption came
and.. . (Interruptions)

MR. SPEAKER: Please hear,

SHRI C. M. STEPHEN: An adjourn-
ment motion has been giver notice of.
1 do not want to commeant sbout it, [
want only to say that we arc not satis-
filed with the ruling. That is all I have
got to say. I don't wanl to comment
upon it. Now you say, you are consi-
dering a motion under rule 84, you
are considering rule 377, you ure consi-
dering all thege matters snj we must
wait until the consideration is over,
though it is such an wurgent mctter.
You say, we must wait until the EAC
gives itg finding gnd gives time. ‘This
is a awaiting which will not yield any
benefit  at all as far as we are con-
cerned. You and the Government can
tell us that we will get time to discuss
this maiter. Government can just
now tell us that they will make time
available immediately 1o a discussion
under rule 184. If that assurance is
forthcoming, then of course we can Le
satisfied with that, because the discus-
sion is coming forward. The Govern-
ment keepg it within themselves. The
whole matter depends on the BAC,
The opposition is in a minority ir the
BAC. Opposition askg for time and
time is not given. This is our experi-
ence. We cannotl put our faith in the
BAC to give time for us. II the Minis-
ter of Parliamentiary Affair; gets up
and says that in view of the feelings
of the opposition and th: urgency of
the matter, it wil] be discussed. then
that may be accepted as , cubstitution
of the adjournment motion. This is
what I have got to say.

I am extremely sorry that we are
functioning in a manner as if ailia-
ment has become irrelevant with refe-
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|Shri C. M. Stephen]

rence to the things that ars Lappening
outside. You say, let us gv on Lo, yome
business, According to us, this 13 the
major business. Bills can be pussed.
It can take its own time. This 1s the
major business and I demangd thay time
must be given to transact this major
business. Olherwise, we have no inte-
rest in the other business. (Interrup-
tions)

MR. SPEAKER: The leuder or the
Opposition appears to have muee cer-
tain allegationg saying that BAC has
noy been giving sufficient opporlunity
for the motions moved by the opposi-
tion. (Interruptions) 1 am on my
legs. I am explaining th: positiun of
the BAC. You are not explaining the
position of the BAC. The leader ot
the Opposition has overstated his case.
In fact, practically every one except
one of the motions he has given notice
of, the BAC has agreed. BAC imme-
diately found time. BAC hag vot culy
tound time but BAC reconunended
that we shall sit on Saturday and
discuss  the matter. They gave the
{fullest opportunity for discussing
the matter and it is not correct
to say that they did not give time.
Even the present motion which is
pending could have been appropriately
discussed last Saturday. It was up to
them not to discuss it. (Interruptions)
I am on my legs. I have never found
the BAC disagreeing whenever ! have
made the recommendation. But | do
not want to compe] any“ody to say
anything. 1 have got my confidence
when I place something beforo the
BAC it will give weight to my opinion.
Last time when Mr, Stephen came
1o me, I told him, “I will rersuade the
BAC {o accept it.” ] ‘was able to per-
suade the BAC. On the other occa-
sion, T told him.... (Interruptions)
No. thal will be a bad precedent....

SHR] VASANT SATHE: Why ao
you want to persuade the BAC? Why
can'y you persuade the whole House?
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MR, SPEAKER: I have been repea-
tedly noticing Member after Member
getting up and saying, “‘Unless you
agree, 1 will obstruct it”. This is not
the proper way. This way Purliument
can never function. When the Speaker
gives his ruling....(Interruptions)
The House must be satisfied with what
I have said,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): We
would also like to be heard.

MR. SPEAKER; I will cali you after
Mr. Gopal,
(Interruptions)

MR, SPEAKER: I have called Mi.
Gopal. It is up to me to select the
speaker,

SHRI K. GOPAL (RKatur): | am
really thankful that you are conside-
ring motions under rule 184. You have
also said that you will {ry o persuade
the BAC to listen to your advice. To
that extent we are happy. 1f you had
only said it in the teginning, you
would have taken the w~ing out of the
sails.

MR. SPEAKER: You naver allowed
me to say anything at all.

SHRI K, GOPAL: Whea I said that
you cannot go strictly oy the rules, I
dig not mean to cast aspersioa on the
Chair. For example, there are certain
rules under which Members take pro-
tection. They say, we have got a right
to raise certain matters. For exomple,
one day Mr. Sathe was to raise certain
matters in the House. Mr, Raj Narain
gave notice to exercise his right to
make a statement. But what happened
subsequently was, for 1reasong best
known to them, they did not exercise
their rights, I am not here to defend
either Mr. Sathe or Mr. Raj
Narain. For cxample, jt is the
privilege of a Member who has
resigned from the Council of
Ministers that he can come before
the House and make a statement. All
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right. But he cannot exercisz that pri-
vilege to go on threatening the Prime
Minister, “If you do not make some-
body a minister, I will make a state-
ment tomorrow”. S0, also, Mr. Sathe
withdrew hig motion, I do not know
why he withdrew his inotion. That
also ] gdisapprove of. In matters like
this, you know very well that yester-
day itself many Members have given
notice of adjournment motions, motions
under rule 184 and so on. !f only
you had called ug and told us, “This is
"what 1 propose to do", there is nothing
wrong and this situation would have
been avoided. What I request you is.
when I say that rules are there, rules
must be there, but canons or propriety
and discretion of the Speaker also
should be there along with the tules.
This is my only submission.

st oW Aavemw (T wRe):
o, Wi wTE ¥ R e
mAY Ay § Ay vy e fe O
AT qEr Al W avw e @
¥ fepmizw & o fafrest Y &
¥ | wghamgw w8, dfam
4 fwqn 81 o wrogw w72

-

oy qff Bfe wf gw qar
YR X AET A QAT wyg w7
X ATTATY T wqury fwqr
9 ST areerqy §fad | o aromor

i o
MR. SPEAKER: The hon, Minister.
(Interruptions)

MR, SPEAKER: @ have called the
Minister.

SHRI RAVINDRA VARMA: Mr.
Speaker, you have been witness to the
fact that for the past nearly one hour
hon, Members on the opposite side...

SHR] JYOTIRMOY BOSU (Diamond
Harbour): 45 minutes!
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SHRI RAVINDRA VARMA: I know
the hon. Member's interests in statis-
tics, but sometimes there is also some
virtue in being interested in other
things, Mr, Speaker, we have been
witness for the past nearly one hour
to the expression of intense feelings on
the part of many hon. Members of the
opposition, But you and the House
have also witnessed the fact that the
hon. Members on this side have been
observing silence and order. (Inter-
ruptions). We listened to the hon.
Leader of the Opposition and other
hon, Members of the opposition. The
mere fact that we constitute a majori-
ty in the House does not disqualify us
from being heard. The fact that hon.
Members from this side of the House
constitute a majority in this House
does not mean that they are second
class Members of this House. If hon.
Members opposite have a right to
speak, so do hon, Members op this gide
of the House. The hon. Members on
the opposite side know very well....
(Interruptions) Of course, I will
speak. .. (Interruptions) It s a
strange situation. ... (Interruptions) if
the hon, Memberg of thig side are not
allowed to speak. The parliamentary
game is a game in which both sides
play, and both sides can play....(In-
terruptions) I have listened with
great respect to the observat'ons made
by my good friend, the hon. Leuder
of the Opposition. I am greatly amaz-
ed at some of the observation which
the Leader of the Opposition has
made, You, Sir, have been pleased to
deal with some of the points which the
hon. Leader of the Opposition made,
especially the points that related to the
Businesg Advisory Committee. I do
not, therefore, want to repeat what
you, Sir, have sald. But I think it is
my responsibility, as the Minister of
Parliamentary Affairs, to point out to
the fact that it is a totally Laseless alle-
gation that the hon, Leader of the
Opposition has made.... (Interrup-
tions) 1 will not yield. Just as the
hon. ILeader of the ®pposition was
heard, I must be heard.” I will not
yield. .. (Interruptions) Sir, as 1 said,
the hon, Leader of the Upposition
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[Shri Ravindra Varma]

chose to make totally haselesg obser-
vations. . . (Interruptions)

Every time the matter has been
brought up before the BAC, and the
Government heve been asked to pro-
vide time, even at the cost of busi-
ness which the Government regarded
ag extremely important, the Govern-
ment hag gone out of its way to find
time. If you look at the time allotted.
... (Interruptions) I am not going to
be shut out; I will make it very clear.
I will have my say. Sir, only you can
ask me to sit down, and not the Mem-
bers opposite. ... (Interruptions) If
you look mt the time that the hon.
House has spent in discussing diffe-
rent matters during this session, you
wil] find that almost a lion’s share of
the time has been spent on motions
or discussions proposed by the hon.
Member opposite to the extent.....
(Interruptions) 1 can give oyu the
Jist. You can look at the list and see
it for yourself. .. (Interruptions)
the extent of important business of
the House, legislative business of the
House, suffering, including the Con-
stitution Amendment Bill. Hon.
Members opposite know that we have
been sitting day by dey to get through
this amending Bill. 1 wonder whe-
ther some of them are eager to see
that the Bill is passed. If they were,
they would not have raised this mat-
ter, as they have done.... (Interrup-
tions)

T was born in Kerala and I am very
familiar with Kathakali Mudras....
(Interruptions) It was stated that
this matter, which the hon. Leader
of the Opposition referred to is a mat-
ier that has been agitating the minds
of some of the hon. Memberg oppo-
site and the country and, therefore,
there should be a discussion on that.
As you have rightly recalled, the
BAC agreed specially to sit on a
Saturday when an omnibus motion
wag sought to be moved in the name
of the hon, Shri Sathe. I do not
know..... (Interruptions) I do not
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know whether wiser counsel pre-
vailed with Mr. Sathe, or political
tactics prevailed with Mr. Sathe or
he plainly funked the House. (In-
terruptions) On top of it, for the
hon. Member opposite to get up and
say that the Government or the Busi-
ness Advisory Committee did not find
time for him is a gross travesty of
truth and an insult to the House. The
entire House assembled here, sat here
ang waited for him to listen to the
hon. Member. The hon. Member
disappcareq from the House. (Inter-
ruptions) The fact that there is an
apposition in the House and the Lea-
der of the Opposition in the House
does not mean that the people have
given a veto to them, and power to
us.

12.00 hrs,

The hon. Leader of the Opposition
went on to say, “We must find time
to discussg this” after your ruling on
the adjournment motion. It is entire-
ly your privilege and prerogative lo
give a ruling. Your ruling cannot be
challenged. . . (Interruptions)

SOME HON. MEMBERS: Ha, ha.

SHRI RAVINDRA V."RMA: No
amount of “Ha, ha” will affect me,
“Ha, ha” can bc answered with “Hi.
hi”. (Interruptions) Perhaps, we
should say “Shi, shi” to them, not
“Hi, hi". (Interruptions)

Sir, it is your prerogative to give a
ruling on the adjournment metion.
You in your wisdom have given a
ruling; we have accepted your rul-
ing. It anybody wants to make any
submissions to you, that can be done
in the manner in which it should be
done, not by obstructing the business
of the House. There are other weays
of expressing protest or urging you
to reconsider your decision.

Then, as you very rightly pointed
out, we hear threats so often that
threats have lost their effect on us.
They go on saying, “Unless this is
done, unless that is done, unless there
is a discussion on this or that, we will
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not allow the business of the House
to go on” Iam amazed that this is
the attitude of some hon. Members
of the House. (Interruptions)

The Leader of the Opposition said
that we have been funclioning in a
manner as if Parliament is becoming
irreleviant. 1 wonder whether this
is his considered opinion, (Interrup-
tioms)

MR. SPEAKER: Mr. Mallikarjun,
I am appealing to you not to disturb
the proceedings of the House. If you
continue to do il, you are compelling
me to name you. I do not want to
do it. I warn you., Please don’t dis-
turb the proceedings of the House.

SHRI RAVINDRA VARMA: Wec
also sometimes wonder whether there
is any effort to make Parliament
irrelevant, to make Government irre-
levant. The hon. Leader of the
Opposition went on to say that he
had no interest in any other business.
What g strange self-incriminating
confession!  (Interruptions) For the
hon. Leader of the Opposition in 3
Parliamentary democracy to get up
and say that they have no interest in
any other businesg is something on
which nobody need make any com-
ments. It is self-evident.

As far ag finding time for a dis-
cussion of this is matter concerned,
as you have gaid, it is for the Busi-
ness Advisory Committee to consider
this. One hon. Member said, ‘Let
this House consider it because the
Business Advisory Committee is a
committee of the House’. Ig it being
suggested that it should be put to the
vote of the House whether time
should be provided? (Interruptions)
My good f{friend, Mr. Saugata Roy,
knows that I am the last person to be
provoked by anyone, especially by
him. (Interruptions) Therefore, what
T was trying to say is that such mat-
ters like providing time for a sub-
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ject ix not subjected to the vote of
the House on the spot. There must
P‘-‘ full consideration of gll aspects,
including the time schedule. That is
why, it is never put to the vote of the
House.  Sir, you in your wisdom have
suggested that this matter may be
taken up in the Business Advisory
Committee. When it comes up before
the Businesg Advisory Committee we
will give due regard to the feeiings
that the hon. Members opposite have

expreveed. yud we will try 1o do our
best.

vSHRI MALLIKARJUN (Medak):
Sir, I rise on a point of order.

MR. SPEAKER: What is your point
of order?

SHRI MALLIKARJUN:

RI I refer to
rule 376, which says:

“A point of order shall relate to
the interpretation or enforcement
of these rules or such Articles of
the Constitution gag regulate the
business of the House..."”

The Article concerned is the
Fundamental Right of the citizens,

the right to equality, in relation to
Mr. Kanti Desai. ...

MR. SPEAKER: It is not 5 point

of order. Do not record him any
more.

(Interruptions) +*

SHRI C. M. STEPHEN: You allow-
ed Mr. Mallikarjun to raise a point of
order, and once it has been allowed,
if it is to be expunged, it has to be
under a certain rule. You can hold
that it is not a point of order, you
can overrule that. But both must
come on the record: his statement
must come on the record, and your
ruling must come on the record...

MR. SPEAKER: Both have come.

**Not recorded.
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SHRI C. M. STEPHEN: Therec are
certain Rules of Procedure. Once you
give the floor to a Member, what the
Member says must go on rvecord,
except that part of it which is either
defamatory or incriminatory which
You can expunge. Beyond that noth-
ing can be expunged. Whatever Mr.
Mallikarjun submitted with your
permission must go gn record and you
can say, ‘1 hold this is not 3 point of
order and I overrule it That also
must go on the record but your say-
ing. ‘Don't record’ even after he has
taken your permission ig not corrvect,

MR. SPEAKER: You have mis-
understood me. Mr. Mallikarjun has
again and agaip raised points of
order. He said that there is a breach
of the rule of equality. I said. 'Tt jg
not a point of order.” This is what 1
have said.... (Interruptions)

SHRI C. M. STEPHEN: You said,
‘Don’t record’.

MR. SPEAKER: No, no. Uplo
that it will go....(Interruptions)

Now we go to the discussion of the
Constitution Amendment Bil].

Shri Hukumdeo Narain Yadav.

SHRI VASANT SATHE: What is
your decision on this discussion?
... {(Interruptions) We want to know
your decision,

MR. SPEAKER: The Business
Advisory Committee will consider it.

SHRI VASANT SATHE: When
are they going to sit?

MR. SPEAKER: Mr. Hukumdeo
Narain Yadav. ... (Interruptions) You
have got to raise your voice a little.

SHRI VASANT SATHE; I am
sorry I do not agree to continue on
this. ... (Interruptions)

MR. SPEAKER: Mr, Hukumdeo
Narain Yadav, you please come to the
front. . .. (Interruptions)

o g 37 FrOver AvEw (WAEAY):
seqw wHaw, dfeg ( dvge )
fadam ot ot waiww el &, ...

( wrwam )
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SHRI MALLIKARJUN; Let the
House adjourn. Thiy is a matter of
very great sensitivity concerning the
people of the country.

St gew ¥ aToRey M ¢ wEw
G, o ot gara @ (w-
u) fegay aw @ g, ..

()

SHRI VASANT SATHE: What is
it that js going on? We are not going
to listen to this. We will not listen.
We are sorry for this. We have made
a submission to the Speaker. We
waut 10 know whether this issue of
growing corruption at high levels is
going to be discussed or not. Other-
wise, with all humility 1 beg to sub-
mit that we will not co-operate with
these people. We respect vou, Mr.
Speaker and  again 1 will say, we
respect you.

MR. SPEAKER: You are not res-
pecting me. ... (Interruptions)

Nobody can dictete (o me...

.SIIRI VAYALAR RAVI (Chirayin-
kil): On a point of order, Sir.

MR. SPEAKER: What is  your
point of order?

SHRI VAYALAR RAVI: My point
of order arises under Rule 186.

Sir, in your wisdom you have just
announced that you are calling the
BAC to meet to discuss and find
sometime for discussion of the motion
under Rule 184. Rule 186 says very
clearly that it shall raise subs-
tantially one define issue. That de-
finite issue has been given in the
motion. I am not going into the
merits of the case but that is the
statement made by Mr. Madhu Limaye
as well as confirmed by Mr. C. B.
Gupta. That is about the collection
of Rs. 80 lakhs. That cellection, of
course, is a definite issue. It can be
confined to a discussion provided 2 or
8 ingredients are addeq with it.
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That is one thing. Collection of
funds—from whom? Then, who are
the persons who gave the money?
Number (2) is whether these
persons. ...

MR. SPEAKER: What iz your
point of order?

SHRI VAYALAR RAVL: I am
coming to it in one second. I want
to know whether these persons have
done it legally or not. Naturally, the
House is entitled to know first the
names of the people who have given
the money, Then only it can become
a definite issuc. When a definite issua
comes, the House knows whether the
persons donated the money. Then
only it will become a definite issue.

MR. SPEAKER: Are you saying
that your motion is invalid?

SHRI VAYALAR RAVI: I am
requesting you, Mr. Speaker, to please
hear me and then give a direction in
the matter.

MR. SPEAKER: That is not the
point of order. (Interruptions) All
of you will please git down. If it is
your object that the Constitutional
Amendment Bill should not be dis-
cussed then I have nothing to say. I
thought that this was the most im-
portant business of the House.

SHRI VASANT SATHE: Would
the Government agree for a
discussion?

MR. SPEAKER: 1 for one am not
a party to the dictation.

SHRI VASANT SATHE: 1f they
agree to discuss this evening, I assure
you that we will cooperate with the
Constitutional Amendment Bill of the
Government.

MR. SPEAKER: I may tell you
that I shall not be a party to the
dictation either on this side or that
gide. The rules should be followed.
It you cannot do that, dictation will

SRAVANA 31, 1800 (SAKA)

Adjournment 8

repeatedly go on. 1 have many times
heard it said that ‘unless you hear me
and unlesg you decide ipn favour of,
me I am not going to allow.’ I shall
not be g party to the dictation. (In-
terruptions) I know how my ruling
is accepted. When the Speaker makes
a statement that he will try to per-
suade the Committee you should
accept this. (Interruptions) 1 won't
allow any attempt to discuss any-
thing other than the Constitution
Amendment Bill. Shri Hukam Dev
Narayan Yadav.

off g W ATTRIN qrew ;WS
ey, i dwEw . L L L .

( wawam )

MR. SPEAKER: 1 appeal to you.
Mr. Leader of the Opposition to
restrain your Members. Otherwise, I
am sorry, I do not mind taking action.
You know by nature I am very
patient. I do not want to create a
bad precedent in the House.

SHRI C. M. STEPHEN: Now that
you have said this, I am also sorry. I
would like {0 make a submission.

MR. SPEAKER: We have dis-
cussed it enough.

SHRI C. M. STEFHEN: Now that
you have said this...

SHRI K. LAKKAPPA: Because
they have made a certain mistake.
And yet may I make a submission?

MR. SPEAKER: Mr. Lakkappa saw
me this morning. I told him that I
will consider 184. I thought that he
wag satisfied. Now everybody wants
to make some statement.

SHRI K. LAKKAPPA: I am telling
the entire House that the hon. Minis-
ter of Parliamentary Affairs did not
clarify on the exact subject-matter to
be discussed.

MR. SPEAKER: That is because
it depends upon the notice,
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SHR]I K. LAKKAPPA: 1 am
putting it correctly.

MR. SPEAKER: Mr. Lakkappa,
nobody can do that. That depends
upon the motion.

SHRI R. V. SWAMINATHAN
(Madurai): You ask the Minister
whether it may be taken up to-
morrow.

MR. SPEAKER: The Business
Advisory Committee is meeting to-
morrow. (Interruptions)

SHRI C. M. STEPHEN: I have
only one appeal to make. Now that
you referred o me, I am standing.

MR. SPEAKER: 1 will hear you if
you want.

SHRI C¢. M. STEPHEN: Now that
you have referred to me, 1 am rising
to make a submission. The poinl is
this. You have stated thatl it will go
1o the Business Advissory Committee.
But you know that under thc rules
the time has got to be given by the
Leader of the House. This is what
the rule says:

“That jt has t¢ be in consulta-
tion with the Leader of the House™.

This is entirely the business of the
Committee. (Interruptions) Sir, it
wag very uncharitable to make an In-
sinuation that we are obstructing
passing of the Constitution Amend-
ment Bill. (Interruptions)

I am now stating that there is a di-
fliculty in the House and I am only
irying to find a solution for that. (In-
terruptions)

The point is we do not want to oks-
truct anything at all. What I want to
submit is that this is a matter of very
serious importance as far as we are
concerned. You have agreed thad you
will take it up in the Business Advi-
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sory Committee. It is possible for
the Minister to say that he will agree
to get time otherwise taking jt to the
Business Advcisory Commiltee is usc-
less. But I heard the Minister say-
ing that he will be helpful to us in
this matter. On the basis of that and
in the expectation that we will get an
opportunity at least tomorrow....

MR. SPEAKER: Not tomorrow.
The Business Advisory Committee is
meeting tomorrow and then the date
can be fixed.

SHRI C. M. STEPHEN: Can you
not call Business Advisory Commitice
meeting today? We are very insistent
that we¢ must have a discussion but
we do not want g block the business
before the House. In that scnse I
would appeal to my friends t; agree
1o carry on the discussion here, to
cooperate with the government in the
discussion but I want to make it very
clear that we are very insistent to
have a discussion tomorrow. Rule
190 suys:

“The Spcaker may, aftey conside-
ring the state of business in  the
House and in consultation with the
Leader of the House, allot a day or
days or part of 5 day for the dis-
cussion of any such motion."

After discussing with the Leader of
the House you allot us time tomorrow.
It need not necessarily go to Business
Advisory Committee. It s upto
you to fix up the time. I request you
to fix up time tomorrow. (Interrup-
tions)

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Speaker, Sir, yes-
terday on your wise suggestion it was
decided to go without Question Hour
hecause we wanted to utilise this one
hour in discussing anq passing the
Constitution Amendment Bill as soon
as possible.

Sir, this House has been busy in
trying to dismantle the authoritarian
regime that had been set-up....

(Interruptions)
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MR. SPEAKER: Let us utilise the
time for the Constitution Amend-
ment Bill.,

Now let us not take up any other
issues.

(Interruptions) **

MR. SPEAKER: Don’t record it
Order please.

Let us not take up other matters.
Do you think your voice can drown
everything? Let us not take up any
other matter just at present. There
are other opportunities for tsking up
this matter. You need not take up
this matter at this stage Let us pro-
ceed with the discugsion.

(Interruptions)**

I am on my legs. Shall we proceed
with the Constitution Amendment
Bill? All of us are interested. Today
already you have wasted 1 1/2 hours.

(Interruptions) **

MR. SPEAKER: Order, grder. I
am appealing to every Member not
to make the Parliament a laughing
stock. ...Some Members may be in-
terested in making thjs Parliament a
laughing stock. others even uncon-
sciously should not contribute to it.
Ultimately, the Parliament suffers in
its dignity. Physical demonstration
and all gorts of demonstration is total-
ly unwarranted in the Parliament,

The language used must be appro-
priate language.

A criticism is not an abuse....In
Parliament, you have a right to criti-
cise. You cannot shout because you
are hurt. I am sorry for the demons-
tration that has taken place in the
House. I am extremely sorry and I
appeal to you again and again to be-
have properly. If you do not listen to
my appeal this House will become a
laughing stock. You have held to
ransom. .. Mr. Mallikarjun. I have
warned you enough....You have
wasted one and a half hour of public

**Not recorded.
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time....There are methods and rules
to be followed; you have ignored all
that. I am not blaming one or the
other. There seems to be an attempt
to see that the work of the House
does not proceed. I will never be a
party to it; I am prepared to be
thrown out, but I am not going to al-
low this. If anybody dictates to me
that I should do anything here and
now, I shall say: No. My reaction is
a negative to guch things.

I shall only go by the rules. I am
not concerned with this side or the
other side. I have taken a vow to be
impartial and I shall try to be impar-
tial to the best of my gbility and ‘o
the extent possible, I am helpful
to the opposition. ...

SHRI MALLIKARJUN: On a point
of order.

MR. SPEAKER:The point of
order is about naming you. 1 warn
you.

(Interruptions)

MR. SPEAKER: The point of
warn you. If you get in the way, I
am going to name you.,..

(Interruptions)

MR. SPEAKER: Please; let us not
add to it. Let us not add to what has
taken place. Anybody trying to ob-
struct the proceedings of the House—
I am trying my best to see that I
should not name anybody; but even
my patience has a limit. Some indi-
viduals have so behaved, I do not’
know if I have to ignore all the rules.
I have been a Judge. T have deve-
Joped certain temperaments. I want
to retain thoge temperaments. But
it is becoming difficult day after day.
The choice may be, gometimes,
either to quit or to take to the rules.

PROF. P. G. MAVALANKAR:
Which rules?
(Interruptions)
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MR. SPEAKER: I warn everybody.
If I am not wanted by the House, I
will not stay here for one minute
more. But no one will compel me. I
assure you, the moment I feel that the
House, does not want me, I will be
the first to quit. (Interruptions)
But I shall not run away. I shall
not run away. That much assurance
1 give you.

If anybody misbehaves, upto a
point 1 will tolerate; beyond that
point I will not tolerate Now I am
calling upon Mr. Chatterjee to go en.

SHRI MALLIKARJUN rose—
(Interruptions)

SHRI C. M, STEPHEN: You made
an appeal. We agree that the House
may go on. What then remains? We
agree that the proceedings of the
House shoulq go on.

SHR] SOMNATH CHATTERJEE
rose—

MR. SPEAKER: Mr. Chatterjee,
the Leader of the Opposition says
that his party has accepted my sug-
gestion. Therefore, let us go on to
the Constitution Amendment Bill.

SHRI SOMNATH CHATTERJEE:
Half-a-minute, Sir, about what you
have sai@ now. I hope it will be ac-
cepted by gll the sections of the
House in the proper spirit. I do not
wish to raise anything, except to say
$hat let us proceed as seriously as
possible with the passing of the Cons-
titution 45th Amendment Bill. Before
I sit down, I want to express my
view that I treat with the grossest of
contempts, what Mr. Sathe has said
about me. I hope it willl be expun-
ged in full (Interruptions)

SHRI VASANT SATHE: I do the
same about him. I do the same
about him.
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MR. SPEAKER: I have not been
able to hear things at that time, I?
there is any contemptuous express-
ions, I shall certainly go into that
matter and expunge them.

SHRI C.M. STEPHEN: Then 1 want
to go on record as saying that Mr.
Bhattacharya waved the chappal
here on the floor of the House, He
showed the chappal here. (Interrup.
tions)

SOME HON. MEMBERS: No.no.

SHRI C. M. STEPHEN: He showed
the chappal. That must g0 on re-
cord. Let it go on record. .Interrup-
tions)

SHRI JYOTIRMOY BOSU: No.
(Interruptions)

SHRI DINEN BHATTACHARYA:
Mr. Sathe, I tell you; you do not
have the courage to face me....(In-
terruptions)** ... (Interruptions) I
will tell you....

SHRI VASANT SATHE rise—

SHRI P. RAJAGOPAL NAIDU:
What Mr. Bhattacharya has said, may
please be expunged.

SHRI RAVINDRA VARMA: I as-
sure our cooperation in maintaining
order and harmony in this House;
but 1 would also like to appeal to
you to look through the records, be-
cause in the midst of the din, I un-
derstand some obscene words have
been used. They should be expunged
we hope you will look through the
records,

MR. SPEAKER: 1 will go through
the entire recorde. Whoever has ob-
served any obscene or unparliament-
ary or defamatory things, those
things will be expunged.

SHRI VASANT SATHE: Al ob-
scene things should go.

**Expunged as

ordered by the Chair.
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MR. SPEAKER: Not their physical
demonstrations.

(Interruptions)
SHRIMATI PARVATHI KRISH-
NAN rose—

MR. SPEAKER: Madam, are you
all not interested in seeing that we
go on? Please. Now Mr Hukmdeo
Narain Yadav.

12.40 hrs,
CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL—Contd.

‘Clause 45
(Amendment of article 368).
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SHR; B. C. KAMBLE (Bombay
South.Central): Looking at the
provisions of Clause 45, there ap-
pears to be some confusion in the
mind of the Government as to wha*
portion of the Forty-second Constitu
tion Amendment Act should be ret-
ained and what portion should be de-
leted so far as the amending provi-
sions are concerned.

It seems that sub-clause (1) has
been retained, a proviso has been ad-
ded, and sub-clauses (4) and (5) are
being gubstituted. By virtue of re-
taining sub-clause(l), parliament in
its constituent power can modify, re-
peal vary, do anything in its power
so far as any of the provisions of the
Constitution are concerned. When

. parliament is invested by virtue of

sub-clause (1) with the power to
vary, gmend or modify any provi-
sion of the Constitution in it consti-
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tuent power, what remains for ratifi-
cation, what remains for a referen-
dum? Therefsre, the provision for re-
ferendum is going to be redundant.
It will also be a reflection again upon
the wisdom of this House when you
have retained by sub-clause(1).

Secondly, what is really intended
by this provision for a referendum? Is
the hon. Minister or the Government
of India or the Janata inducing Par-
liament to say that it can gmend
these provisions with regard to our
secular character and all that by a
referendum? 1In fact, what is inten-
ded is that these provisions should
not be amended, or if an amendment
is necessary, it should become jal-
most jmpossible. That appears to be
the intention, but by virtue of this
privisions as it is worded there can
be sections, well organised sections of
people and a referendum of this nature
can be taken up and the republican
form of Government, the parliamen-
tary system of Government, the de-
mocratic form ang secular nature
will be knocked out. Yoy gre giving
an inducement for that, whatever
your real intention may be. Kindly
think over it a hundred times.
Really that is not your intention,
but because of defective drafting,
that will become possible.

There are two other amendments,
So far ag the judiciary is concerned,
can there be an independent judi-
ciary? Can there be an independent
parliament, can there be an indepen-
dent  president? It is absolutely
wrong. This parliament should not
commit blunder saying that the judi-~
ciary is independent. Judiciary has
to function with the prescribed
limits and those limits are prescribed
by the Constitution there is a  pro-
vision in the Constitution for the sep-
aration of judiciary from the execu-
tive, but there is no provision for
what is called independent judiciary.

Then I come to my another amend-
ment. When you are going to take
a referendum, who is to decide on
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every matter whether it j8 a provi-
sion pertinent to the referendum?
You will have to go to the Supreme
Court., Therefore, my amendment
says, so far as the provisions pertain-
ing to the referendum are concerned,
they should be decided by both
Houses of Parliament together, and
not by any other body. Otherwise,
this Parliament will come into a sort
of deadlock, there will be again an-
other conflict between the judiciary
and parliament and probably we will
not be able to function effectively.
If you want to avoid any conflict,
then the provisions pertaining to the
referendum should be decided by
both Houses sitting together.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Speaker, after
the nauseating, almost exasperat-
ing demonstration of parliamenta-
ry obstruction that was perpetrated
by some of our hon. friends in this
House earlier ,it will not be surpri-
sing, considering that many of them
belong to a party, now parties, which
ruled this country for 30 years, it
will not be surprising if the people
come to the conclusion that, so far
as the amendment of the Constitu-
tion is concerned, or even other mat-
ters are concerned, perhaps they are
more competent to deal with those
matters than Parliament. I am sorry to
say this, and I say this more in sorrow
than in anger; Yes, I have to say
that the scenes we have witnessed
today will be hardly conducive to
the development of popular confiden.
ce in parliamentary institutions. 1
almost felt, when I remembered the
days of the Constituent Assembly,
the First Lok Sabha ang the subse.
quent Lok Sabhas, I thought per-
haps today we are witnessing the
twilight of parliamentary institute
ions, at least a decline; I will not say
the sun has set over these institu-~
tions. It was a very sad sight to
witness, and I do hope that better
sense would prevail after the magni-
ficent and sagacious ruling and advice
that you have given, and I do hope
that Parliament will transact the
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business of the nation, the work of
the nation with greater competence
ang effciency.

Having said that, I will say a few
words on the amendments which 1
have moved namely, amendment Nos.
856, 357, 427 and 428. I have no hesi-
tation in saying that this clause 45
is one of the pillars of this Bill of
cardinal importance, for making
India constitutionally safe; I repeat,
constitutionally safe. Democracy
cannot be saved merely constitution-
ally; there should be other sareguards
for it outside also, other factors also
which make it safe for democracy.
But for making it constitutionally
gafe, this is of the utmost and cardi-
nal importance, and perhaps this is
the most important Bill which we
are debating in this session. I do
hope that the House, under your ./ise
guidance will give earnest attention
to every provision of this Bill and
there will not be any hustling any
guillotine or bull-dozing, as was done
during the moribund Parliament dur-
ing the emergency, when they bull-
dozed the 42nd Amendment.

MR. SPEAKER. That was mori-
bund. This ig a volcano.

SHRI HARI VISHNU KAMATH:
Well, Sir the volcano eruption you
have just controlled now. I hope it
will not be repeated. You are sitting
on the crater; being on the top, at 8
higher level, perhaps you are on a
crater, and 1 am sure you will cont-
rol it, and see to it that it would not
erupt again.

Sir, at the outset, permit me to say
that the earlier amendment in the
Forty-Second Constitution ~Amend-
ment Act substituting or adding
the words “Secular and Socialist”
was somewhat redundant because, to
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my mind, democracy, i it is @ total
democracy, a full-fleadged democracy
it is political democracy as well as
economic democracy and social demo-
cracy. If that is so, if democracy
includes all these three things, then
there was np need for adding these
words “Secular and Socialist” in the
Preamble of the Constitution. Beca-
use “economic democracy” means so-
cialism and *“social democracy” inclu-
des secularism. To my mind, I have
always held that democracy, a com-
prehensive democracy, a dynamic
democracy and a total democracy,
Connotes al] these three things.
Therefore, it was not necessary to
add these words “Secular and Socia-
list”. But having added them, if now
we seek to delete them, it might
create a misunderstanding in the
minds of the people that we are
anti-Secular and anti-Socialist. So,
it is gifficult perhaps to delete them
now. Therefore, let them remain.

Clause 45 seeks to provide a safe-
guard against amendment of the ba-
sic features of the Constitution.

Parliament can amend under arti-
cle 368. But besides that, the people
also are being empowered. Now
some of my friends on the opposite
side are opposed to a referendum.
Can they really, honestly and since-
rely oppose the implementation of the
doctrine of “all power to the people”?
I would quote only one instance. In
November/December, 1960, the Lok
Sabha and the Rajya Sabha adopt-
ed a Bill called, the Opinion Poll Bill
with regard to Goa. There being no
word “referendum” in the Constitu-
tion, that word was not used. It was
called the Opinion Poll Bill on Goa,
whether Goa would remain as a se-
parate entity, a separate union ter-
ritory, or merge with Maharashtra.
The ruling party being the most
vocal and vociferous in suppo-t of
the Bill, the House adopted he Bill.
There was an opinion poll. The peo-
ple in Goa, the Goan people, decided
that they would remain as a separate



33  Congtitution (Forty SRAVANA 31, 1800 (SAKA) fifth Amdt)) Bill 34 .

union territory, a separate enmtity. It
was accepted by the House; it was
accepted by the Government,

MR. SPEAKER: The same has hap-
pened in the United States of Ame-
rica as well as in Switzerland.

SHRI HARI VISHNU KAMATH: I
am glad you have thrown some more
light on this. I am grateful to you.

PROF., P. G. MAVALANKAR:
There was a referendum in U. K on
the question of admission of U.K. in
the European Common Market.

¢ SHRI R. VENKATARAMAN (Mad-
«as South): The hon. Member
did not hear my observation. There
is a difference between ap optional
poll and a compulsory poll. The
amendment cannot be passeq unless
it ig complusory whereas in other
cases it was optional.

MR. SPEAKER. In Switzerland, it
is not optional; it is a compulsory.

PROF. P. G. MAVALANKAR: So
also in Australia.

+ SHRI HARI VISHNU KAMATH:
That reminds me, Sir, recently the
Swiss Government has decided—as
you are aware, Switzerland is not a
member State of the United Nations—
either next year or the year after that,
there will be a referendum on the
issue whether Switzerland shoulq join
the Uniteq Nations or not. All this
is happening. Now, parliamentary
democracy in our country is 28
years old; it has come of sge.
I do not think anybody can say thet
it is still in its infancy,—in its swad-
dling clotheg or anything of that kind.
I am sure, my friends will agree that
it has come of age, and after the last
year’s elections, I think, there could
be no doubt gbout this,

13,00 hrs.

Some arguments were advanced on
the other side of the House that the

South today is—handicapped because
of the preponderance of the northern
States. That happens in all elections. .

MR. SPEAKER: Please try to con-
clude.

SHRI HARI VISHNU KAMATH:
This is an important Clause, this is
the pillar of the Bill, I will take a few
more minutes....

MR. SPEAKER: At least today we
must. ..

SHRI HARI VISHNU KAMATH:
We are not responsible for that. One
and a half hours were wasted by
some other friends.

MR. SPEAKER: I know. Between
you and me, I am more responsible
than you are.

SHR; HAR! VISHNU KAMATH:
I would not lay the blame at your
door. You had to discharge your
duties to the House and to the nation
and you did, very rightly, so. As &
matter of fact, so many friends this
side were talking about punitive fines
and all that. I would not go into
that.

I would only like to stress one
point. Here it is stated:

“Provided further that if such
amendment—

(a) seeks to make any change
which, if made, would have the
effect of—

(i) impairing the secular or
democratic character of this
Constitution;”

Having inserted the word ‘Socialist’,
having added the word ‘Socialist’, in
the Preamble, I believe that, along
with the words ‘secular and democra-
tic’, you must have the word ‘socialist’
also—though when it was suggested
in the Constituent Assembly, Pandit
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Jawaharlal Nehru countered the ar-
gument; when they wanted to include
the term ‘Socialist Republic’ in the
Preamble, he said, “Socialism means
al] things to all men; at least the
content of the word ‘democracy’ is
well known”; that is why he prefer-
red the word ‘democratic’ and not
‘socialist’. But having now inserted
the word ‘Socialist in the Preamble,
1 think, it is necessary, it is impera-
tive, so far as the basic features are
concerned which are sought to be in-
cluded in the proviso, that jt should
include also the word ‘socialist’ be-
sides the words ‘secular’ qnd ‘demo-
cratic’. Of course, there are different
kinds of socialism; in European coun-
tries, we have got ‘Yugoslav socia-
lism’; in Asian countries, we have
‘Chinese socialism,’” ‘Soviet socialism’,
and so on; then, so far as Commu-
nism is concerned, we have Euro-
Communism gnd all kinds of Com-
munism. Even so, having done that,
why do you want to exclude the word
‘socialist’ from this proviso? Having
included the words ‘secular or demo-
cratic character’ in the proviso, why
do you want to delete the word ‘so-
cialist’ there? It might create some
misgivings in the minds of the peo-
ple that we are not really socialist.
Therefore, my amendment, No, 427,
is to the effect, for ‘democratic’ sub-
stitute ‘democratic socialist’. It will
then read as: “..the secular or de-
mocratic socialist character of this
Constitution;”. After having been
approved by Parliament, the amend-
ment must go to the people. I find
that there is a misapprehension in the
minds of certain Members that we are
empowering the people only. It is not
s0. Parliament will approve of it
first and then, besides Parliamentary
approal, it will go to the people, and
if the people do not approve of ft,
will net become a law. Parliament is
the boly which will first approve,
and thap it will go to the people.

13.04 hrs.
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I have now sought to insert some
safeguards so far as g referendum is
concerned, and that iz jn order to
meet the objections raised by some
friends on the Opposite side—it is a
very valid objection that has been
raised; 51 per cent of 51 per cent...
(Interruptions)

MR. DEPUTY-SPEAKER: Mr.

Kamath, you must now wind up.
Your time is already over. Please
wind up.

SHR] HARI VISHNU KAMATH:
This ijs the most important clause of
the Constitution. :

MR. DEPUTY-SPEAKER: I know
that. Everybody wants to speak on
important clauses.

SHRI HARI VISHNU KAMATH:
Not everybody, Sir. I have given an
amendment.

MR. DEPUTY-SPEAKER: Even
people who have given amendments
are ... I will just count and tell their
number ... it js 22. Please conclude
now.

SHRI DINEN BHATTACHARYA:
He is one of the founding fathers of
the Constitution.

MR. DEPUTY-SPEAKER: That is
why 1 am asking him.

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu): Each and
every clause will have to be consi-
dered and the amendmentg also to be
taken into account.

MR. DEPUTY-SPEAKER: That is
the whole unfortunate part of it. Still,
1 request members to be brief.

SHRI HAR] VISHNU KAMATH:
I will not refer to many other points.
1 wil] refer to one or two points only
and the others I will leave out.
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Now the provision in this Bill is to
the effect that at least 51 per cent of
the voters should come to the polls and
it not less than 51 per cent of the
valid votes cast approve a measure,
then it will become a part of the Con-
stitution. Now, so far as parliament-
ary approval is concerned for a Con-
stitution Bill, it is by a special majority
—51 per cent plus two-thirds of the
members present and voting for it, So
I want to make it a little more
stringent so far as popular referendum
too is concerned. That is why I have
said, for ‘51 per cent of the voters
entitled to vote at such a poll', sub-
stitute ‘75 per cent (three-fourths) ot
the valid votes cast’. 51 per cent
of the people must come to the poll
and of this 51 per cent, not less than
75 per cent, at least not less than two-
thirds should vote for it. I would pre-
fer three-fourths. I would even prefer
90 per cent but that may not be accept-
able, practicable. If 3/4th is not ac-
ceptable, I would be content with two-
thirds: I also fee), Sir,.that it would
have been better if the modalities of
the referendum had been left to Parlia-
ment, and we had only the enabling
Article in the Constitution that Parlia-
ment may by law provide for a refer-
endum. That would have been far
better, that would have been less con-
troversial here and that would have
been taken care of whenever they came
up with it. But, having inserted it in
the Bill itself, now we have to face it,
we have to face the music from which-
ever side it may come. Therefore, 1
would personally insist that the re-
ferendum provision is a wise one, it
is nothing to be afraid of. They, on
the opposite side, should not fight shy
of going to the people. Otherwise
people would think that you are afraid
of going to the people. That is why
in your own jnterest I want to tell
you. .. (Interruptions) Otherwise
people may misinterpret your attitude
and may say that you are afraid of
facing and may say that you are
afraid of cagin the people. So, in

your own interest 1 would appeal to
you to support this clause with regard
to referendum,

SHRI V. ARUNACHALAM ALIAS
‘ALADI ARUNA’ (Tirunelveli): I wel-
come the proposal for a referendum to
be incorporated in our constitution.
Though it seems to be a new feature
to our Constitution, it is one of the
common features in federal constitu-
tions.

The judgment in the Keshavananda
Bharati case is a turning point in the
history of our constitutional amend-
ments. Since Parliament is a constis
tuted body, not a constituent body, the
powers of the Parliament are not absos
lute. In a democracy the repository
of the sovereignty vests with the peo-
ple and not with the Parliament. Of
course, Parliament is the only supreme
body but it is not the people, it is
not the nation. The lease of powers
entrusted to the representatives of the
people is always restricted and limited.
That is why the power of the Parlia-
ment is restricted to the extent that
Parliament has no right to change the
basic structure of the constitution
without the consent of the people.

Now, the questions arise—what is
the basic structure of the Constitu.
tion. Are we going to allow the
Supreme Court to act as a third cham-
ber to inferpret the law regarding the
basic structure of our Constitution?
What are the means through which
we are going to secure the opinion ot
the people? To answer all these ques-
tions, our law minister hag proposed
the amendments to Article 368. Here-
after, the obscurity about the basic
structures of our Constitution and
activity of the Supreme Court as third
chamber regarding interpretation of
the basic features, I hope, will be
averted because of this amendment to
our Constitution. The past is the
science of future. What we have ex-
perienced in the past is no doubt
acrimonjous. Therefore, to protect the
freedom of the people, secular charac-
ter of the nation, fair election, inde.
pendence of judiciary and federal struc-
ture of the Constitution, a kind of bul-
wark is quite essential Otherwise,
danger to our democratic life will be
engendered by totalitarian forces in
course of time. The incorporation of
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refrendum in our Constitution does
not whittle down the right of the Par-
liament to amend the Constitution.
Instead it directs the Parliament to
carry out the basic changes with the
consent of the people. Justice Holmes
rightly pointed out that:

“The Constitution of the free
country ig what the people want it
to be”.

Therefore, to know the willingnesg of
the people, the referendum is the best
device. Changes in the policy of any
Government or political party in power

are very common in a democracy.
But, in a democracy, such changes
must be implementedr—carried out—

with the consent of the people. In this
context, 1 think, it will be more ap-
propriate to refer to the words of
Justice V. R. Krishna Iyer. 1 quote:

“The acid test of policy is its
ability to obtain domestic support”.

Therefore, refrendum is the only means
through which public opinion or public
support will be ascertained.

Most of the federal constitutions in
the world are having the clause for
referendum. I remind you, Sir, that
even the unitary constitutions like the
Constitution of Ireland, Constitution of
Denmark, Constitution of Italy, Con-
stitution of French Fourth Republic
have the refrendum clause. Therefore
incorporation of referendum in our
Constitution is quite in consonance
with the principle of a democratic
Constitution.

-

We have formulated four basic fea-
tureg of Constitution to be amended
by referendum. Unfortunately, we
have failed to protect the federal struc-
ture of our Constitution in addition
to the other features. Sir, if the
federal structure is not accepted or
protected by this Government as one
of the basic structures of the Constitu-
tion, the identity of the States, cul-
tural in@'viduality of the various races
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and the functions of the State Govern-
ments will be eroded in course of time.
The House is aware of the fact how
the previous Government was undemo-~
cratic and unjusticiable in transferring
the State subjects from the State List
to the Union List and the Concurrent
List. Therefore, the protection against
that transgression of the Centre into
the exclusive jurisdiction of the States
is essential for the welfare of the
States.

Some of our Members may argue
that since our Constitution is not
federal, we need not consider federal-
ism as one of the basic features of
our Constitution. 8ir, it is a baneful
notion. Our founding fathers of the
Constitution, though they have not in~™
corporated all the features of a federal
Constitution, have. by and large, ac-
cepted and inserted the kernel of
federalism in our Constitution.

The supremacy of the Constitution,
distribution of powers between the
centre and the States and authority of
the Courtg to act as the interpreters
of the Constitution have been accepted
in our Constitution. 0Of course, the
quantum of powers allotted to the
States is less. The share in revenue
resources is not adequate. The hege~
money of the centre over the States is,
in violation of the federal principle.
Yet, some basic norms of federalism
have been accepted in our Constitution.

Sir, you will be gurprised if I quote
the words of Dr. Ambedkar:

“We cannot forget the fact that
while we have in a large number
of cases invaded provincial auto-
nomy we still intend and have as a
matter of fact seen to it that the
federal structure of the Constitu-
tion remains fundementally un-
altered.”

The acceptance of the federal princi\
ple is not a new one. It was the creed
and aspiration of our freedom fighters
even before the Act of 1935. That is
why the Indian Statutory Commission
which  submitted its report in 1930
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favoured a federal Constitution
India. The report states:

tor

“The ultimate constitution of India
must be federal for it is only in the
federal constitution that units differ-
ing so widely in constitution as the
provinces and the States can be
brought together while retaining
their internal sutonomy.”

Thereafier the Congress Session held
in Haripura in 1938 passed a resolu-
tion ensuring equal rights between the
Centre and States. The resolution re-
veals:

“The only kind of Federation that
can he acceptable to the Congress
is one in which the States participate

as free units enjoying the same
measvre of democraiic freedom as
the rest of India.”

Therefore, the demand for the incor-
poration of Federal structure in our
Constitution is but the voice of freedom
fighters, the voice of the founding
fathers and the voice of the majority
of the people. 1 earnestly appeal to
the hon'ble Law Minister to accept my
amendnient as a token of good gesture
to fulfil the long cherished demands of
the people.

To a@Id FFW  ( FHAAT ) :
45 § 9 gwga g fEmr owmr @
IgFT FAYT F & fau {F @l
gar g | SAAF IS ow wrerar
oA gw fwar § )

ag faate aga T & AT AT W AT
g FC FTAITE WIWT F FA F A7
fr a1 #1¢ dfas  wawy § AR
ozl SHH F1E af@aT #@ &
afawrz g 7 fafw w&t 7 59 O
qET 9T HOlgd ATHT 3 qEEAT T
1 qwg ¥ frowor sfar g0
ag agd WEWEE g7 | FAT §EY
IF dd w1937 GFAT g, FATHAG
oF FNGTHIEF T & FIT Arwae

e
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F1 STE OSWIET AT AT .,
a8 wvd faewe  wwE g1 agd
qrawEE  AT1  gWEE & W Oar
W rar w9 fE gE qag F qay
afgs w@agx &1 MEdg FT AT
39 & WY gEr @sw #§ ofveqd
FATHT AGT FITTT AT GFATAAG G
agl ¥ SR T gy @8 FYT F ST
gorrgal &7 augq w7 faur ) =€
g7 W A G9T AT FIHA oiF
1 ¥ W g1 HE FT GEGT H1AT
e ag warw o7 9@ fv w4 =W

gt & fear AT =wfey araE
arm FwT fgar srar=fedr ) sutEE
qifax  ofwds Agf =1, afew

TEFAT F FICHGTT TG AT 1 WAL
35 guy ag A gWgT =51 srar fw
SadT g aiet F gig fErEsy
TET ;WY gorw e & arg fET
VgA  WET FAT TE F SO
qaT gaq &1 gfawr  gem @
# ammar g 5 z@ omew § &g
fatig 7&f gar 1 zafag g aga
grgvmEs a1 e gaEt opdiar w1
faar T & #@1 "W 2w F
afgs w@aET &1 FEA  gwAr &
WL FAL ZEHT GGT YA
g, ue F@ITE g arfETsaar
FT 34T gHWT 7 g us fawronz
T AT | I &) IR @ &Y
fafs @t & =g Swmgs  qu fEar
g mx o 3wt & & fa qway
gatza  war sar § fafgw @
qaAT qIET W FT SAAT &
wax fafga & 1 @t o7 maT——
dag § 1§ qraragy safa dar g1 se
f& ag 30 F @ wET™E W H
g gea F1 Fifmw & a1 fex
g J9 FWEFG FEW  AF F}Y
R T 3T AT FT W AT
FAAT AT FE SF T ST GWET
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FT WET  AGT FOIN q§ IJF TG
g qrg g gr gt | F
@ AT F AreAr TIgaT g WL AR
agfs gt =1L, 9iF I @ g
IqF QI FI1E 0FT gWET AT W I
gZad wMT afeEr  F arg FANERY
FI AT AW FT AT AvwfEw dar
Iq ¥ #ae FE ofggy @ FT
T gMET Y FZ A7 FW FT FAAT
FY wafa F & < ave 7 i Ty
% gt & fr Jeard a1 gFwT X
femt mar 1 owre o fgrgm A
gl FI39Y, garRImar qfw 9%
qfeears M AT F7 wfgFe
F9 U T ueqrg A7 aFar g
1 AT dqTEA  qT TAHE  FY
faar @ #iwag @ew IV O™
FLA, VAT IAFTIIIT ITHS
wreit ! Hawmar g fF wwr
W F ARTIfAE dar FarF w8
qWgT FE@T Zr T FA FT FE
e F) A FT gFar g fr Sgwr
fegea® & wer modt g
gata F a;fgwre famr Sw
Y F4T gET THr 1S gugT 919
FLEFA T AT FE AT e, ST
fF 2w &t owar F @y, waT
sfmfas @ar 9T g FETE
qg  quMET WIogaF g mfEe
gl e | 9% Fgd  wraww ¢
M gt fafuasy #vHzagams
F AW F A awr q@m g o=
ST ¥ gHEAT wEM R oag ggEy
3F wegx wifgw &3

SHRI G. NARSIMHA REDDY (Adil-
abad): Sir, the hon. Law Minister,
while introducing the Constitution
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L)
(Forty-fifth) Amendment Bill was per-
haps of the view that this would make
it difficult for Parliament to make any
change in the basic features of the
Constitution. If I am correct on this,
I would like to remind him about one
thing. There is no doubt that he is
an expert on the Constitution, but that
is only within the four corners of the
Supreme Court. And he has proved it.
Because, what would be the effect ot
this Forty-Fifth Amendment after it
is passed by this House? I would like
to draw the attention of the hon. Minis-
ter to the effect of this. What would
be the effect of this refrendum clause?
We have almost 70 per cent of illiter-
acy, in this country. With our 30 years’
experience we know this: Wherever
elections took place our electorates
only voted by seeing the person. For
instance in Tamil Nadu, Mr. M. G.
Ramachandran is the Chief Minister
now. To whomsoever he would say,
the people will vote. That is my
opinion. What I am saying is this.
70 per cent of our people look forward
to a person in whom they have faith.
If this is understood, let us imagine a
situation in the future when this coun-
try may be subjected to external ag-
gression. Then naturally the entire
Parliament will decide to declare ex-
ternal emergency.

Under those circumstances if there is
a very popular Prime Minister having
sufficient majority in the House, under
these conditions of external emergency
with this 26 per cent of votes only, you
can visualise the possibility of changes
in the basic features of the Constitu-
tion. It will be very easy for such a
Government to change these when ex-
ternal emergency is in force. Is there
any provision here to say that they
cannot do it? Then, where are we
going? So, if the Law Minister thinks
that it is necessary to make it difficult
for Parliament to change the basic
features of the Constitution, there are
other methods of doing it.

For instance, for amending any
clause in the Constitution, we require
two-thirds majority of the Members
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present and voting and more than fifty
per cent of the total number. The
hon. Minister has already said, while
speaking on Clause 35, that we will
have to go with the assumption and
full belief in the Members of the legis-
latures, that is the Parliament and the
State Assemblies. Keeping that in
view, you should agree that it is the
Parliament that should have the power
to amend the Constitution. You may
even say that the changes would be
made with two-thirds, or three-fourths
or even four-fifths majority, or the
entire Parliament, but there must be
a provision that the Parliament would
amend the Constitution as it may de-
sire. If you amend the Constitution
by referendum, a time may come,
when it is possible to change the basic
features of our Constitution by refer-
endum, then we would be nowhere,
nobody could save our country. The
Government would have ail the right
to say that it is the people who have
changed it. Today, you are able to
undo by the Forty-Fifth Amendment
what has been done by the Forty-
Second Amendment. It is possible,
that the amendments can be made by
the Parliament. If it were to be done
by a referendum, then, it would not
have been possible for you to do this.

I have been following right from the
beginning. It appears, the hon. Minis-
ter has come to the House with closed
deaf ears, because on every amend-
ment, he gets up and says that he
was not agreeing to that. I am sure
that he will not agree to my amend-
ment also.

MR. DEPUTY.SPEAKER: His ears
are open, otherwise he cannot say nc.

SHRI G. NARSIMHA REDDY: But
his mind is closed. I request him
to open his mind and consider my
amendment carefully. Once this pro-
vision with regard to the referendum
is brought on, things will go away
from your hand, you will not be able
to amend it. Even if you want to
change the Constitution, you will have
to go for referendum.

With these words, I request that my
amendment may be accepted.

SHRI CHITTA BASU (Barasat):
Sir, 1 rise to congratulate the hon.
Minister for the inclusion of the prin-
ciple of referendum in the Constitu-
tion of our country,

MR, DEPUTY-SPEAKER: They, why
this amendment?

SHRI CHITTA BASU: I congratu-
late the hon, Minister for acceptance of
the principle of referendum in the
Constitution of our couniry. '

SHR] SHANTI BHUSHAN: You are
coming forward with your ‘buts’ and
‘ifs’.

SHRI CHITTA BASU: Sir, it is very
important that the Government has
accepted the principle of sovereignty
of the people. Earlier, a theory was
propounded gabout the supremacy of
the Parliament, as if the people have
abdicategq all their sovereignty in
favour of the Members of Parliament
once they are elected for a period of
five or six years as our hoa. friends had
done. But the point is that ultimate-
ly, the sovereignty rests with the peo-
ple. The proposed amendment accepts
thig basic theory.

Secondly, I would just iike to point
out what we have witnessed under the
theory of severeignty of the Parlia-
ment. Have we forgotten that period
when several Bills were passed based
on the sovereignty of the Parliament
which in effect did takes away the
sovereignty of the people. I would
just mention some of the Bills they
passed during that short period. The
38th Constitution Amendment Bill was
passed on the 24th July, 1975. The
Constitution (Thirty-Ninth). Amend-
ment Bill was passed in the Rajya
Sabha on 4th August and it was pass-
ed here on the 8th August. Seventeen
State Assemblies passed that parti-
cular Bill in one day. That is
why I say that they have r:isused the
concept of the sovereignty of Parlia-
ment. There are possibilities on this
so-called theory of supremacy of
Parliament being misused. I am really
gratefu] that Mr. Chandrappan also
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dealt with this point. He has come
round to the idea that the so-called
theory of supremacy of Parliament
has not yielded the result.

Now I come to my amendment to
clause 45. Government’s amendment
proposes to identify certain basic
structures of the Constitution. My
\amendment proposes to extengd it, and
the point 1 want to be included is:

“Page 13—
after line 25, insert—

“(v) imparing tne federaj prin-
ciple as embodied n the Constitu-
tion; or”

That must be a part of the giruecture of
the Constitution of our country. I was
compelled to say this, because of the
theoretical situation and the political
reality in our country. Our country
has entered into an era of a federal
polity. There is also a tendency—he
may disagree with me and deny it—
and a strong trend within the Janata
Party itself to have a unitary sysiem
of ‘Government. Let me go on record
as saying that I visualize g situation
when the federal principle which has
been eunshrined in the Constitution
to-day, might be sought to changed, if
those forces get the upper hend in the
ruling party. It is there even to-day.
Therefore, I want to safeguard things.
My amendment simply says that this
federal principle should be a part of
the basic structure of ithe Constitution.
1 think hon. Minister wil, even at this
{ate stage, consider it and accept it.

SHRI A, ASOKARAJ (Perambalur);
In spite of my ill health, Mr. Deputy
Speaker, Sir, I am bringing in this
amendment, to voice my opinion, as I
trave considereq it to be my prime
duty. I wanted even to coagratulate
our hon. Law Minister for bringing
forward this 45th Constitution Amend-
ment Bill. He has brought it because
they have already promised to the
people that they will o it. But I am
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afraid that only changing certain
constitutional provisions will not do
any good to the ordinary, poor people.
It is only the learned people who think
about thig amendment, but ordinary
people do not at all bother akout these
amendments, because their only con-
cern ig about their stomachs. I am
watching the debate for the past few
days. I could understand the magni-
tude of the arguments made by learn~
ed hon, Members.

Hon. members are so energetic and
emphatic in their arguments, but I
would ask the people in the Treasury
Benches, what have you really done
for the poor people? They should
realise that we are elected mainly by
those people who oppressed and de-
pressed. The people will definitely re-
ject you as they are not provided with
protected drinking water, houses to
live in and something for eating. As
you have not done anything to the
poor people, Jam afraid if you go to
the people now they would definitzly
reject you.

Though I welcome this referendum,
I am only having certain reservations
against this. For example, now we are
daily conflicting on the issue of langu-
age. Supposing the Hindj fanatics
want to make Hindi as the only langu-
age of communication amongst us, this
referendum would definitely be im:pos-
ed on our people. Hence I request
that the amendment shall be required
to be approved by the legislatures of
two-thirds of the States, not by legisla-
tureg of half of the States. Mr. Nara-
simha Reddy said that Tamilnadu will
vote for whatever MGR says. But 1
would like to tell him ernphatically that
it ig because of his good qualities, not
because he is an actor,

Finally, I would tell the Law Minis-
ter, the common people are tired of
voting, as they were disappointed, for
the past 30 years almost. Their only
work is voting but they are not at-
taining anything. I woulg tell the
Minister, that he has taken 17 months
to bring thig amendment. Qur Prime



49 Constitution (Forty SRAVANA 31, 1900 (SAKA) ffts Amdt) Bill  so

Minister gays that the whole poverty
will be finished within five years. I
wonder how it ig going to be done.
However, with all this, 1 would like to
emphsise my amendmeat that this
amendment should also be ratified by
the legislatures of two-thirds of the
States.

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, permit me to say that the
Janata Party came to power on a popu-
list wave and in spite of the mishaps
they have suffered in the Administra-
tion over the last one and a half years,
they have still not got over pcpulist
slogans. They have not been able to
learn or they do not want to face the
issueg squarely in depth and with
courage, I say this in the context of
referendum. Referendum is nothing
but just a populist concept, a carrot
dangling before the people saying to
them, “You are sovereign; we are
giving you this power.” Mr. Chitta
Basu made the point that by virtue of
referendum, the sovareignty of the
people will be established. I would
like to say that in the representative
form of Government, which we are
now having, namely, parliamentary
form of Government, the sovereignty
of the people is also established. The
sovereignty of the people can Le ascer-
tained in two manners, either directly,
i.e. through a referendum or indirectly,
i.e. through the elected representatives
in the parliamentary form of Govern-
ment which we are having. Both are
equally assertiong f the sovereignty
of the people, Ione is lesg than the
other. The difficulty arises in this
context. I can appreciate countries
going in for direct democracy, to the
extent that all lawg are to he made
directly by the people. I can appre-
ciale g Constitution which provides
that all laws shall be made by the peo-
ple through their elected representa-
tives, i.e. the type of Constitution we
are having, 1 can appreciate Consti-
tutions, and there are many, which
provide that certain issues will be
decided directly by the people through
a referendum and other issueg will be

decided through the slacted representa-
tiveg in a parliamentary form of Gov-
ernment. What bugs me is having a
provision of the nature that we are
now contemplating by which the very
same issue will be at once decided by

. the representatives of the people, i..,

by Parliament and also decided by the
people directly. My submission is
this, that to the kind of conflicts that
we have experienced in the last 30
years between Parliament and the
Judiciary, between Parliament and the
Executive, we are now adding a much
more Serious conflict, a conflict of
greater dimensions, that is a conflict
between Parliament and the People.
This type of conflict will be the only
result of a provision for referendum.
What will happen when tomorrow, as
this Clause contemplates Parliament
votes a particular law by a two-thirds
majority and the same provision is in
referendum rejected by the people?
What is the locus standi of Parliament
then? In what position will the parlia-
mentary structure remain?

MR, DEPUTY-SPEAKER: They will
have to dissolve Parliament.

SHRI EDUARDO FALEIRO: That
meang Parliament wag not competent.
I think thig is no good at all. Apart
from oiher complications, thig is going
to create inherent conflicts in the
whole gystem when we are trying to
strengthen the system.

Speaking gabout strengthening the
system, Shri Chitta Basu asked whe-
ther we have, forgotten what they call
the traumatic experience of the period
of the emergency? I have not forgot-
ten. I admit that many of the amend-
mentg introduced by the Forty-second
Amendment Act were g distortion and
subversion of the Comstitution. It is
due to this that they managed to get
passed the Forty-fourth Amendment
Act. It is we who got it passed. They
cannot claim the credit for it, There
is a limit to everything,

The point I was trying to make is
this, that this examyle which Shri
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«Chitta Basu gives itself ghows the
.strength of our parliamentary system
of government. I am trying to point
out that only once in 30 years this
happened, and once it happened, with-
in a few months the Government was
‘thrown out and a new Government
came to power, and that again proves
the basic strength of our parliament-
ary form of government, and it shows
that there is no need for this tyve of a
referendum ‘that they sre now con-
templating.

The veteran leader and respected
-colleague, Mr., Kamath, a founding
father of the Constitution, for whom
all of us have the greatest respect,
.though we may not very often agree
with his ideas, quoted geveral Consti-
tutions. All I can say is that from
what I have beep able to read and
understand, in all, these Constitutions
‘which provide for a referendum, from
the United States to Australia and
New Zealand and even tiny Switzer-
land with hundred per cent literacy,
the referendum is not working, it has
been found not to be a wise step to
take. Even in the recent De Gaulle
«Constitution in France, where refer-
-endum was already there, I under~
stand provision for referendum has
been deleted. Referendum has not
worked anywhere, and at this stage,
in the last quarter of the twentieth
century we are trying to bring in a
provision which was introduced in the
beginning of the nineteenth century
because then there was danger of
legislators being purchased, rotten
burroughs and pocket burroughs were
purchased and people had not much
trust in them.

It was the hon. Minister who said
just yesteday that we must trust our
legislatures. When they fail, then the
system corrects them and correctg it-
-self. It purges itself.

This i3 not a tenable provision on
severg] grounds, and one of the grounds
-wh'ch T will immediately point out is
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this. What does 5 referendum con-
template? It contemplat=g an amend-
ment of the basic featureg of the
Constitution. To my mind, no amend-
ment can be an amendment of the
basic features of the Constitution, An
amendment can only amend a side
issue, it cannot amend the basic issues.
Mr. Deputy-Speaker, you are in the
Chair, you will agree wita me on this
issue. There cannot be amendment of
basic issues. Amendment of the basic
issueg ig a contradiction in terms.
There is only abrogation, and no
amendment of the basic features. What
I am trying to point out is that no
amount of majority, 51 per cent or even
100 per cent, can make logical some-
thing that is illogical, reasonable
something that is absurd.

On the point of the basic features, I
understand that the Kesavanand Bha-
ratj case was decided by the largest
bench of the Supreme Court ever
constituted upto then and that Bench
of 13 Judges were unable to find out
what were the basic featurzg of the
Constitution, So, 1 say that the basic
features theory ig arpitrary, the enu-
meration of basic features is arbitrary.
We have heard in this very House the
hon. Member, Shri Somnath Chatterjee
saying that the federal principle is a
basic feature of the Constitution; simi-
larly, we have heard Shri Chitta Basu
and the CP.I. members saying that
the parliamentary-cum-cabinet form
of Government is also a basic feature;
Shri Shyamnandan Mishra was saying
yesterday that the republican form
and the democratic feature of the
Constitution are also basiz features.
So, what I am saying is you cannot
just enumerate the basic features; the
Supreme Court could not define them
in one of its most voluminous judg-
mentg and possibly of any Supreme
Court anywhere in the woarld. The
enumeration ig absolutely arbitrary,

Since you are ringing the bell, we
will express our opinion on this at the
time of voting in a more precise, con-
cise and firm manner,
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PROF. P. G. MAVALANKAR (Gan-
dhinagar); Mr. Deputy-Speaker, Sir,
1 gtart by stating the obvious that we
are a federation, we are a Unjon of
States and we have a written Consti-
tution. Because, we have a written
Constitfition in India, Parliament is
also subject to the provisions of the
written Constitution. So, I am not in
favour of those who say that parlia-
mentary supremacy ig there, We are
a federal Constitution and there is no
Parliamentary supermacy, because,
over the Parliament is the Constitu-
tion, and over the Constitution are
the people of India, and the people are
the sovereign. Now, I accept that
part of what Shri Chitta Basu and my
friends of the Communist Party of
India, have gsaid, namely, that federa-
tion is a basic features, and that Par-
liamentary democracy is a Dbasic
feature; yes, I agree with them., We
can argue and discuss which are the
basic features and then give a con-
crete form to them and treat them as
basic features. That is one aspect,

When I opposed the principle of re-
ferendum at the very introduction
stage of this Bill during the last ses-
sion, the Law Minister tried to have
a dig at me by asking a very clever
question; though he knew that I had
not raiseq it, he tried to snub me by
asking a clever question whether I
have exhibited some kind ot distrust
in the people by opposing the referen-
dum. How did he come to the conclu-
sion, I wonder, that because I am op-
posed’ to referendum, therefore, I am
opposed to trusting the people; not
at all. I am with him in trusting the
people.

But if you sa ythat you have got re-
ferendum because you have no dis-
trust in the people, then why don't
you have recall also, which is an ex-
tension of the principle of trusting of
the people. Why should you not ac-
cept it? But the Law Minister has
rejected the proposal of recall in this
very House some time ago. After all
referendum and recall are the twin
principles of the Constitution, and they
both go together, as in Switzerland.

He cannot say “referendum, 1 will ac-
cept, because I have trust in the people
but recall I reject because I do not
trust the people because I want to-
continue for five years”. So. let him
not repeat the theory of trusting the
people when he replies to the debate.
I trust the people ags much as he does.
Perhaps he said recall is not workable
....(Interruptions) Similarly, I am.
expressing my grave doubts about re-
ferendum.

In the last six general elections
which took place in India, as the House
knows, in not one of them the total
votes polled were more than 50 per
cent. This is the experience of the
last 28 years. How does the Law
Minister expect that in a referendum,
which may have less exciting circums-
tances, because, after all, the campaign
will not be as intensive as at the time
of the election, you will get 51 per cent
of the population participate in it?
Moreover, provisiop is not very clear.
Suppose 51 per cent of the electoratz
do not take part in a referendum.
Will he go to the people again and
again the third or the fourth time-
until he gets 51 per cent? Or, will he
say that it will be only once? There
should be some definite provision.
The persent provision is not very
clear.

Apart from the fact that referen-
dum is a costly and a doubtful de-
vice, it is not the best way out. I
may tell you, I am sure he knows it,
that referendum as a constitutional
device in modern times originated
from the United States. It came from
the United States via Atlantic to
Switzerland. It got stuck up only in
Switzerland; then, it went to Aus-
tralia and it stopped there. There is
no other democratic country in the
world, barring Switzerland and Aus-
tralia—in USA, it is only in regard to
the States of the Union, not at the
federal level—where the referendumr
ig found workable.

Let ug see what Lord Bryce had to
say about referendum in Switzerland.
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Before I do that, I just want to say
that the successful functioning of re-
ferendum depends upon a number of
-aspects. This is what Lord Bryce
said on his famous book: “Modern
Democracies,” when he talked about
Switzerland, incidentally one of the
best books on democracy and on
Switzerland. I quote:

“A small country with a homo-
genous population, intelligent and
unemotional, not dominated by
party organisation or influenced by
party bitterness, Switzerland satis-
fles all these conditions.”

Then, I would like to add some-
thing more by way of my comments,
namely that the issues on which
referendum is to be held will have
to be defined precisely and discussed
widely in the press as well as in
public meetings.

Apart from that, there, is a definite
denger of using referendum which
may not give you the desired result.
Why? Having praised Switzerland,
being a small country with a homo-
genous population, this is what Lord
Bryce says about the defects or limi-
tations of a referendum:

“Their votes may be perverted in
three ways: by fear when the voter
is intimidated; by corrupt induce-
mentg when he is bribed; by fraud
when the votes are not honestly
taken or honestly counted.”

So, this is what Lord Bryce had to
say. Even a great protagonist like
him had to say honestly that there
were good points and there were bad
points gbout referendum.

On balance, it seems to me that re-
ferendum is not good. That is why
1 have given my amendment. What
is my amendment? It is a very sim-
ple one. I gay that there are certain
‘basic features of the Constitution.
“The Law Minister has listed four of
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them. My hon. {friend, Mr. Chitta
Basu wanted “federal set-up” to be a
basic featureg of-the Constitution; the
CPIl wanted some other thing. We
can have a discussion on that and de-
fine the basic structure of the Con-
stitution. But what I want to say is
this: if basic features are there, don't
amend them under any circumstances.

You know, in England there is no
written Constitution. And yet En-
gland has certain basic features of
the Constitution which have remained
unamendable over a period of the
last geveral centuries, It was Lord
Ellenborough who said, “A law of
England is a law of liberty.” Com-
mon Law, Statute Law and Constitu-
tional Practices and Parliamentary
Conventions all put together have
combined to make the British
People’s rights absolutely inviolable.
An Englishman’s house is a castle in
which nobody ghall be allowed to
enter without his permission. The
English Constitution has got basic
rights.

The American Constitutional tradi-
tion, strengthened by men like Jeffer-
son and Lincoln hes also provided in
the American Constitution certain
basic features as inalienable rights.
The Federal Republic of Germany in
its Basic Law, has made the essen-
tial content of basic rights inviolable
under articles 1, 19 and 79. There-
fore, I want to conclude by saying
that if these rights are taken as basic,
then my position is, don't amend
them, specially when you find that
referendum is unworkable and
difficult.

Lastly, my hon. friend, Mr. Chand-
rappan, made a very convincing point
and he asked, “How can you make
any part of the Constitution un-
amendable? That is inviting revolu-
tion.” I entirely agree with him. But
that is not the full story. We say,
the Constitution is amendable; the
majority of it is amendable. We only
say that there are certain features,
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like, freedom, liberty, fundamental
rights, independence of judiciary,
periodical elections, adult frenchise
_ which are basic. Do you mean to
say that they are amendable? 'The
Constitution has recognised these as
basic things. We are not amending
the Constitution when we want to
umend the basic things. All that we
say is whatever is recognised by the
Constitution ag basic don't change it.

My hon. friend, Shri Kamath,
said what is good for one generation
is not good for another generation.
Who denies that position? I agree
with him, But what was basic for
Jefferson, what was basic for Socrates,
‘what was basic for Lincoln and what
wags basic for Gandhi ig also basic for
today and tomorrow. Freedom, dig-
nity of the individuals and funda-
mental rights are basic. There is no
question of changing them from one
generation to another. Therefore, I
say that my amendment should be
accepted which will make basic free-
doms unamendable even by a
referendum.

MR. DEPUT. SPEAKER:
to Clause 46.....

SHRI P. VENKATASUBAIAH
(Nandyal): We have already given
a name, that of Mr. Nair. Please
allow him for a few minutes.

We go

MR. DEPUTY-SPEAKER: I have
called those who have given amend-
ments.

SHRI P. VENKATASUBBAIAH:
That ig true, Sir. Our Party has not
given any amendment. So, we
suggested. ...

MR, DEPUTY-SPEAKER: Let me
see whether anybody from your Party
has spoken. All right. Only one
Member. Mr. Nair.

SHRI B. K. NAIR (Mavelikara):
Mr. Deputy-Speaker, Sir, I am not
going into fhe basic fewtures, My
only objection is that referendum is

unworkable in our country in the
situation as it is today. For one
thing, our country’'s gize will present
a problem. The population of our
country is more than 60 crores. That
means over 30 crores are expected to
take part in the referendum. It is
just unworkable. 51 per cent turn-
out has not been attained in our elec~
tions on several occasions, After the
Amendment has been passed by both
Houses of Parliament, if 51 per cent
of the people do not turn up in the
referendum, it will mean that the
Amendment will have to be dropped.
That may give rise to the cry that
Parliament has lost the confidence of
the people. It may be interpreted as
loss of confidence in Parliament and
anybody can give a call or signa] for
another total revolution upsetting
everything.

There is another angle also. The
amount of expenses involved will be
quite huge. They have estimated the
expenses to be just Rs. 30 crores. But
that expenditure is only for official
purposes, that is, to make administra-
tive arrangements. As you know, in
Genera] Elections, candidates and
parties have to spend three or four
times of this expenditure. Therefore,
it may even be Rs. 100 crores

Here they have envisaged two pro-
cedures; one, referendum along with
the elections, that s, election-cum-
referendum; and the other, referen-
dum by itself, that js, referendum
without elections. In the case of re-
ferendum without elections, who is
going to do the canvassing? Nobody
will be interested. We have not yet
reached the stage of cl:ctions being
thought of on the basis of merely
manifestoes or abstruct ideas We
know the position in General Elec-
tions: even with our manifestoes, with
all the workers, being there in the
fleld, with organized parties being
there, with all the propaganda,
publicity, meetings, and so on, even
with all these things, in the elections
you often do not get a turn-out of
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51 per cent. Then how can you ex~
pect 51 per cent of the people, mere-
ly on appeal in newspapers and other
publicity media, to come and cast
their votes in the referendum.

There are also other issues in-
volved. Now, times have come when
the Government at the Centre may
have to be constituted on g composi-
site basis. If referendum is to be
carried out during the elections, there
may be some Parties which may be
opposed to the Amendment, and there
may be some Parties which may be
supporting it. Suppose, after the
elections, the Party or Parties which
opposed the Amendment get the
majority and come to power. Then
what will happen? Thet would be a
Government which had opposed the
Amendment, which had opposed the
Constitution. Those Members would
have voted against the Amendment.
How can they come to Parliament and
take the oath that they will uphold
the Corstitution? Similar situations
may arse in Assemblies also.

14.00 hrs.

There is another aspect. We have
seen the voting pattern in the coun-
try in the last elections: the people
in the north voted in one way; and
the people in the South voted jn an-
other way. Then what happens?
People have become s0 emotional.
We have seen go many scenes in this
Parliament that as soon as the name
of Hindi is mentioned so many people
flare up. Similar reaction is geen on
the other gide also., When elected
representatives of the people are di-
vided even on such issue, can we
face the ordinary people with a re-
ferendum on similar issues? Auto-
matically people in the South will
take it once people in the North ap-
prove of a certain amendment that
it is going to be against the South.
That is the automatic conclusion of
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the people of the South. So the
voting of the South also can be
assumed to be just opposite to that of
the North. What then is the solution?
Are you going to impose such a con-
stitutional amendment on the South
also? It will only divide the coun-
try. It is unworkable and it will only
be disrupting the country end wea-
kening the country and it will be
hardly committing the forces of
integration.

Then, Sir, take the election atmos-
phere, It is not the just atmosphere
where an issue like this can be re-
ferred to the people. On many of
these issues the High Courts of the
land have been found to hold difte-
rent opinions. And even the Supreme
Court Judges have held different
opinions. These are basic issues re-
quiring calm reflection and judicious
decision and we cannot expect that the
common people of the country will
be able to exercise their judgement
cooly end freely when issues of this
kind are referred to them.

Then, Sir, you know how elections
are fought. They are fought more on
the basis of community, caste, religion
and language and all sortg of passions
are aroused. In the latest election
which is the Panchayat elections in
Bihar which we had a few months
ago, it is said ipn the papers that 40
per cent of the candidates elected to
the post of Panchayats Pramukhs in
over 10,000 panchayts are criminals.
So many of them are languishing in
jail. There were 58 instances of
firing. Thirty people were killed.
Ninteen were killed in police firing
and the others by the parties attack-
ing each other. When the Police
came, the gang leaders said, ‘We have
got a bigger force than you and we
have got more powerful guns than -
you have. So get away’ So, that is
the atmosphere in our elections. Elec-
tions can be fought and can be won.
In Elections emotiong get worked up
and passions can be worked up just
op the basis of slogans. That is not
the correct mood for a referendum.
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Lastly, sensitive and basic issues to
be decided by our govereign people—
what is the idea behind this amend-
ment? To make the people more
sovereign than they are? This popu-
list approach js all right for propa-
ganda purpose but feel that the coun-
try is not yet ripe for this experi-
ment. This will prove to be a provi-
sion for which we may have to rgret
later, AIll sorts of passions will be
aroused and the results wil] only be
confusing and confounding. I hope,
therefore, the hon. Minister will not
treat it as a prestige or party issue
but will kindly drop this controversial
amendment.

SHRI SHANTI BHUSHAN: I am
happy for the wide support from
many sections of the House...

SOME HON. MEMBERS: Wide
support?

SHRI P. VENKATASUBBAIAH:
Your own partymen are opposed to
it. How can you say that it has
received wide support?

SHRI SHANTI BHUSHAN: In fact
I was particularly vividly happy when
Shri Chitta Basu congratulated me
for this clause but it was only when
he started retracting from those con-
gratulations and wadding his real
points. ..

SHRI P. VENKATASUBBAIAH:
Amended congratulations.

SHRI SHANTI BHUSHAN: I was
reminded of an incident which took
place in a similar House in a different
country where a Minister had made
a speech in support of a very impor-
tant Bill which was of a very contro-
versial nature and then when the
Leadér of the Opposition stood up to
make hig speech, he started by saying,
T would Iike to congratulate the hon.
Minister for his speech’. So the
Minister was shocked and surprised
and he could not believe his own ears.
Thereafter, after a little puause, the
Leader of the Opposition added—he
had already swid, T would like to
songratulate the hon, Minister for his
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speech'—and then he added ‘On
account of the fact that 1 am only go-
ing to wbuse him and not beat him.
But, Sir, I am still grateful to Shri
Chitta Basu that he finds merit in the
acceptance of the principle of refe-
rendum.

Sir, I am sorry that some hon.
Memberg have chosen to oppose this
principle of referendum. But, I can
only attribute it to some confusion in
their minds. I attribute it to my own
in gbility that I have not been able
to put across the idea of referendum
as properly as perhaps I should have
done, However, very briefly, without
trying to take too much time of the
honourable Houde, I would }ike to
give some clarifications to thjg ques-
tion.

Sir, some hon. Members have read
into this referendum clause and they
have got an apprehension that this
may open the door for Hindi raj; this
may open the door of domination over
some States in the South or North and
s0 on and go forth. May I remind the
hon. Members what does the amend-
ment really provide? They perhaps
have seen one part of the amendment
forgetting the other part of the
amendment or forgetting as to what
Art. 368 was and where this parti-
cular amendment is being interposed.

Now, jf two-thirds majority in the
two Houseg of parliament could be
relied upon and, if this is the guaran-
tee, normally it should be a guarantee
that no Hindi-domination would be
allowed. That is why this two-thirds
majority in the two Houses separately
is insisted upon for any constitutional
amendment,

Then, Sir, how doeg that safeguard
stand diluted if it js said that even
after the two-thirds majority in both
the Houses have voted in favour of
an amendment, it shall not become
law until, in addition, it has been
taken to the people in a referendum
where at least fifty-one per cent of
the people wil} vote in that referen-
dum and & majority would support



63 Constitution (Forty-

[Shri Shanti Bhushan]

the amendment which has been pro-
posed by all sections of the House,
1 am unable to follow how those who
would like the rights of a minority to
be protected—I will come to the other
aspect which has been mentioned, for
instance, by Prof. Mavalankar and
others later on—and fhose who say
that Parliament should have the right,
the final right, the untramelled right,
by the two-thirds majority could say
this. There are some hon, Members
who have said that. At the moment,
1 am dealing with those hon. Mem-
bers who have said that there should
be no restrictions on Parliament—it
should be by a two-thirds majority in
both Houses—to make any amend-
ment of the Constitution, Even those
fion. Members have said that if, by
bare majority, by 51 per cent partici-
pating in the referendum ete. even
the basic features arc allowed to be
amended, then, in that case, this
thing can happen and that thing can
happen.

My reply to those hon, Members is
that it is not in substitution of the
safeguard of a two-thirds majority
in both Houses of Parliament, This
is an addition. In that case it can-
not be treated as opening the door to
getting rid of the pcople’s rights and
the rights also of the minority and so
on. It has to be scen in that gpirit
but jt should not be taken as if the
bare majority of the people partici-
pate in the referendum wants some-
thing to be done or some amendment
in the Constifution to be made. 1In
that case, whether or not it is by a
two-thirds majority of both Houses
of Parliament that they want that to
be done, that amendment of the
Constitution shall operate, here
there is nothing of that kind, It is
only after the normal process of
emending the Constitution” is gone
through, that js, after the two-thirds
majority of both Houses of Parlia-
ment is gone through, Therefore, if
the amendment is of a kind which
further requireg ratification by more
than half of the Legislative Assemb-
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Hes in the country after that is gone
through the amendment is made.
Other requirement will remain,

34.07 hrs.

[SHRIMATI PARVATHI KRISHNAN in the
Chair]

Some hon. Members have raised
the question of federal principle—
the question of affecting the federal
structure by the amendment—and
whether that also will be required to
go to the referendum. I shall very
briefly explain as to what {s the
philosophy behind this Clause of
referendum which is being introduced
and why that safeguard js not neces-
sury? So far as quasi-fcderal structure
of the Constitution is concerned, the
quasi-federal structure of the Consti-
tution can never possibly raise the
issue between Parliament and the
people. If jt raiscs an issue between
the Centre and the Stales or between
States and States, effective safeguards
are necessary. Normally the quasi-
federal structure of the Constitution
annot be affected except by ratifica-
tion by more than half of the State
Assemblies in respect of clauses re-
quiring two-thirds majority in both
Houses of Parliament, there is g fur-
ther requirement. But, if the amend-
ment affects such uand such a provi-
sion it will not affect the Centre-State
relationg or anything; even indiect-
1y if that affects the Centre-State
reiations then, in that case, a
further requirement has already been
interposed in the Constitution, name-
ly, it must also be ratified by more
than half of the States because that
takes care of the fact that if the
State’s rights are being unreasonably
affected by a proposed amendment of
the Constitution then more than half
of the States are not supposed to rati-
fy. But so far as referendum of the
people as a whole i8 concerned that
wil] not be a safeguard so far as the
federal structure is concerned and
apart from the #a¢t that so far as
quasi-federal structure establish in
the Constitution is concerned—now
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thig iz both ways. There is no Ques-
tion of impairing it. There are some
things which are assigned to the
Centre and some things assigned to
the State, Whether some item is
taken ‘over from the State list to the
Union list or Concurrent list or vice
versa it is taken over from the
Union list to the State list so far as
affecting the established federal
structure or quasi-federal structure is
concerned it will get attracted in
either case. Therefore, the result
would be that even if some re-
arrangement of the State subjects or
Central subjects or Union subjects on
Concurrent List is attempted every
time it wil] have to go to referendum.
After all the philosophy behind in-
Jtroducing the concept of referendum
waus that at least, because that has
been shown by experience, the
Constitution makers had trusted two-
thirds majority in two Houses to
perform this function. [p fact, some
of the hon’ble Members referred to
something  which 1 said yesterday,
namely, that the elected representa-
tives had to be relied upon. Perfect-
ly true. So long as democracy is
safe; so long as free elections arc safe;
so long as everything which goes to
make working democracy is safe, yes
the electcd representatives of the
people have to be relied upon and
will have to be relied upon because
then they would not do anything
which is aguinst the interests of the
people. But whep jt comes to a ques-
tion of amending the Constitution and
amendment of the Costitution, now
history has shown could also con-
ceivably deprive the people of their
democratic rights.

Now, theoretically is it difficult to
conceive?  Perhaps, some people
might have even conceived such a
thing, namely that all right, let there
be a two-third majority if the two-
third majority in two Houses can be
made to put its endorsement on Bill
which ig brought perhaps some day
by somebody that nothing in this
Constitition shall Come in the way

of a vote establishing a committee of
five persons which committee of five
persons shall have perpetual right to
run the country and States. That will
subvert the entire polity which has
been established in this country and
the people do not come in. The elec-
tions disappear. No elections every
five years—not even after 25 years
No elections. No vote. No adult
franchise and supporting such an
amendment of the Constitution is
brought, then the issue js not when
democracy is functioning as to whe-
ther the clected representatives
should be relied upon or not. That
is an issue between the elected re-
presentatives of the people and the
people themselves as to whether the
clected representatives of the people
should have any right after they have
become the elected representatives to
disregard the people and propose an
amendment of the Constitution which
will destroy democracy, which will
therefore take away their voice
from the pcople completely. That
kind of a safeguard is necessary
because now the experience has
shown what kind of amendments
could be endorsed by the two Houses
of Parliament. The Thirty-Ninth
Amendment is a living example, The
Fortieth Bill was enacted by the
other House. I{ was not enacted by
this House but it was enacted by the
other House. If such Bills are pro-
posed and enacted where is the
guarantee unless the people, at least
in extreme cases, are involved? You
may say, all-right, two-third majority
is there and normally it can proceed
with later amendments and so on.
But when it comes to these things
in which the people are involved—
impairing the secular and democratic
character of the Constitution, prejudic-
ing or impeding free and fair elections
on the basis’ of adult suffrage, abridg-
ing or taking away the rights of
citizens and compromising the inde-
pendence of the judiciary—these are
the four very basic things which must
remain if the people's interests are to
be safe-guarded, And that is why
so far us these matters are concerm-
ed...
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SHRI P, K DEO (Kalahandi):
Please excuse me for intrrupting you
for a minute,

MR. CHAIRMAN: If the Minister
yields.

SHRI P. K. DEO: I would like to
ask the Minister about one thing. In
spite of so many safeguards in the
Constitutional amendment for ins-
tance, regarding the basic character
and so on, why is it that the Govern-
ment is not considering the scrapping
of the Twenty Fourth Amendment
of the Constitution go that any Consti-
tutional Amendment could pe justi-
ciable in the court of law and there-
by establishing the supremacy of the
justifiable,

SHR] SHANTI BHUSHAN: - The
twenty-fourth amendment has been
upheld by the Supreme Court. It was
not in conflict with the basic structure
of the Constitution. There is no ques-
tion of that.

SHRI P, K. DEO;: We can repeal
the Twenty-Fourth Amendment and

make any constitution amendment
justifiable,
SHRI SHANTI BHUSHAN: The

Twenty-Fourth amendment does not say
anything like that. That is the Forty
Second Amendment. Are you think-
ing of that?

AN HON. MEMBER: He means the
Forty Second Amendment,

MR. CHAIRMAN: Let him not
have a dialogue. I would request the
Minister not to have any dialogue.

SHRI SHANTI BHUSHAN: Very
well Madam. I cannot possibly afford
to disobey you. Madam  Chairman,
what I was saying was this. While
these four things are essential con-
ecommitants of a working democracy,
so far these things are concerned,
rightly the people should be a little
distasteful; they should not commit
their entire future only to the elected
representatives of the people, so long 38
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these basic things are secure. Then of
course the very conditions that adult
franchise would be there, free and fair
elections would be there, democracy

would be there,—all these would ensure °

that the elected representatives of the
people would be acting, mindful of the
people’s interests and therefore they
would be reliable and could be relied
upon. Now a question was raised. It
has been raised by Prof. P.G. Mavalan-
kar and some other friends also, He
said, why not say go, instead of saying
that such amendments have to be rati-
fled by the people in a referendum and
making it very difficult, because, it is
quite clear that properly speaking an
amendment to impair the secular or
democratic character of the Constitu-
tion should be unthinkable.
ment to prejudice or impede free and
fair election is the basic of adult
franchise should be unthinkable. So
there is some point in what they have
said.

But, I had already explained the
reasong as to why it is not possible to
accede to it. Because, the Constitu-
tional Document is not a mere theory.
It is a practical document. One has to
take into consideration the practicali-

ties of the situation also. Suppuse you

have a clause saying all right, no
amendment of the Constitution shall be
permissible or would be possible, which
has the effect of the same things which
are set out here. Then in that case
obviously there will have to be some
institution to decide because it could
be a matter of controversy—whether
a particular amendment had the effect
of impairing the secular character of
our constitution or not, whether it had
the effect of impairing democratic
character of the Constitution or not.
It can be a Controversial question.

There might be a borderline amend-

An amend-

1

ment with which some very substantial ;

sections in the country would be in
agreement and they might regard them
as very good for the people of the
country. Yet another section in the
country might say that it impairs the
secular character or democratie charac-
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ter. So it would be a matter of
opinion, Now the question is this, This
debate has gone on in this country
for a fairly long time also. If such a
conflict arises, in  regard to border
line amendments of constitution, two
views are possible as to whether they
impair secularism or further secular-
ism, whether they help the concept of
adult franchise and free and fair elec.
tion and whether it damuges the con-
cept of free and fair election. Two
views are always possible,—whether
Parliament is supreme or ihe Supreme
Court is supreme and so on. Parlia-
ment says, we represent the people of
India. Because, it is an elected in-
stitution. Therefore, if there is this
controversy, obviously the forum of the
elected represcntative of the people
must he supreme because they repre-
sent the people. On  the olher hand
the Supreme Court will say; ‘Well, it
the voice of the Parliament is supreme,
then, in that case, the question does
not arise. Then why is this clause.
namely that even by two-third majori-
ty a constitution amendment is enacted,
which has the effect of impairing cer-
tain things. In that case, how can
the same body which has enacted that
Constitution also decide as to whether
it does or does not impair. Therefore,
another body has to decide and which
can only be the Supreme Court, the
judiciary, whose function is to provide
checks and balances, to decide as to
whether it impairs ¢or not'. Again
the Supreme Court, it is said that it is
not an clected institution at least in
this country. Therefore, it cannot be
the right body to decide. Therefore,
who has to decide? This controversy
goes on. It is not difficult to conceive
of a case where there may be an
amendment of the Constitution propos.
-ed by the Parliament and it may be
essentially in the interest of the peo-
ple, but may be another body which
is not directly elected by the people,
whose contact with  the people may
not be that intimate as the Members
of this House and the other House, if
it happens to take the other view and
if this view has to prevail, then only a
revolution can aiter that view. Then,
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the question arises whether some other
institutional arrangment to solve this
controversy has to be created or not
and in that case, who can be that in~
stitulion?

Therefore, the purpose of thig pro-
vision is that normally two-third
majority of the two Houses will make
the amendments and if Cenire.State
relations are affected, then in addition,
it would have to be ratified by more
than half of the total number of States
also. But, at least there is the theore-
tical possibility, which in a given situa-
tion might even become a practical
possibility of the elected representa-
tives of the people compietely disre-
garding the interest of the people ......

SHRI HARI VISIHNU KAMATH:
Why not provide for a two-thirds
majority for referendum also?

SHRI SHANTI BHUSHAN: Obvious-
ly, in a democracy. the majority of the
people are supreme, but that will be
only in addition to two-thirds majority
of the elected representatives in both
the Houses. Therefore, all that kind
of danger that the majority might
oppress the minority in the country
etc., has to be safeguarded by insisting
upon two-thirds majority of the elected
representatives. Thereafter, it is only
a question that the proposed amend-
ment must not have character of being
anti-national ....

SHRI SHYAMNANDAN MISHRA
(Begusarai): May 1  seek a clarifica-
tion? I have participated in the de-
bate. but be 1s noe  referrving to the
puints wmaue by sie.

MR. CHAIRMAN: Let him complete,
It he does not answer your point, you
may certainly ask the clarification.

SHRI SHYAMNANDAN MISHRA:
He is at a point where I require some
clarification from him.

MR. CHAIRMAN: Let him compiete.

SHRI SHANTI BHUSHAN; May be
that the clarification that the hon.
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Member is seeking may be available
in my reply. If it is not available, 1
will certainly clarify the point.

What I was saying was that this is
the reason why in spite of these thing,
there are certain  basic things which
should be completely unamendable, but
yet you cannot say in that Constitu-
tion that they shall be unamendable,
because ultimately, the question shall
be, whose view has to prevail, whether
the view of the Parliament or whether
the view of the Supreme Court has to
prevail.

Recognising the philosophy that it
is a Constilution based on the princi-
ple of cheeis wnd balaneces, nawely,
the zole authority, {he scle power must
not rest in one institution and the func-
tioning of one institution must provide
a check to the functioning of the other
institution, then a question arises, if
there is a conflict between two supreme
institutions, who has to resolve it
Obviously, we cannot think of a third
institution to resolve that conflict
between two  sovercign hodies and
govereign institutions. Then, those
who are the real  sovereign, namely
the people of the country, have to be
brought in and the result of that on a
practical plane would be this. No
Government would ever propose an
amendment of the Constitution which
is really going {o hurt the interest of
the pecple, because they would not be
able to get the endorsement or ralifi-
cation of the people when they
have to take it to the people
by means of referendum. They would
not propoge any fuch  thing. The
danger of a constitutionzl amendment
being proposed and cnacted would he
obviated and vet the other danger
also would not arise namely that
if & pm-people amendment is preposed
by two-thirds majority.  but if the
Suprerse Court in its wisdom interprets
ing because aiter all, the lawyers have
a lot of ingenuity, and, therefore, if
that is a pro-people arnendment and in
a very large section of the people want
that amendment to be made—because
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practical considerations and experience
have shown that this kind of amend-
ment is required—in that case, it would
not be possible for another sovereign
body, although not an elected one, to
completely frustrate it. They would
be able to provide the role of being a
check, but not that of the ultimate
arbiters. If I may express it this way,
they would not be able to veto it, but
they would have the power to check.
If they come to the conclusion that an
amendment has becn passed without
its being taken to the people--which
has the cffect, in their opinion and in
their wisdom, of impairing the secular
and democratic character of the Con-
stitution or abridging or imjending
free and fair elections on the basis of
adult s ;e. then they would be
able to say: “Well, you have to go to
the peaple, olherwise  the constitu-
tional umendment would not come into
foree.”  And if really the view of the
Supreme Courtl is right, that the pro-
posed  constitutional  amendment is
anti.people and it is against the inte-
rests of the people, obviously the
people in a referendum are not going
to accept it.

=

MR. CHAIRMAN:; Just a minute, Mr.
Minister. Mr. Mishra, you wanted a
clarification at this stage; did you not?

SHRI SHYAMNANDAN  MISHRA:
Yes, it is at this stage. When ap
amendment to the Constitution is
brought about by the required majori-
ty in this House, and that amendment
is adjudged by the Supreme Court as
going against the basle features of the
Constitution, what happens? Would
that matter be referred o the people.
in a referendum? Will that automati-
cally follow? This is the first question.
Am 1 quite clear on this: Le, if the
Supreme Court rules  that it goea
against ihe basic features of the Con-
stitution, as has heen laid down in the
Keshavanand Bharati case, then would
that matter be zutomatically referred
to the people in a referendum? Then
there might be indirect amendments
of the Constitution also. Yes, there
might be indirect amendments to the
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Censtitution, amending its basic feas
tures. For example, if the law of pre-
ventive detention is made in such a
way as to impair the democratic rights
of the people in a basic way, what hap-
pens? Again, it may not be a direct
amendment of the Constitution, and
yet in effect it will Impair the basic
feature of the Constitution., What hap-
pens in that case? These are the two
questions  which the hon, Minister
should answer.

SHIRI SIIANTI} BIIUSHAN: I am
happy that the hun. Member has indi-
cated his doubts. It gives me n op-
portunily io give the necessary clarifl-
cation. e hug raised a very pertiuent
question, viz., that if  the Supreme
Court leels that a certain amendment
affects the basic feature, then according
to the majority decision in the Kesha-
vanand Bharati case, that amendment
is void, und, therefore, what happens
if that very amendment had first been
taken to the people in a referendum?
It has been ratilied by the people in the
referendum, and. thereafler, what will
be the Supreme Court's position or the
effect of a judzment, if the Supreme
Courts says that, in their opinion, the
amendment continues to aflect the basic
feature? I am not merely referring to
the fact that the decision in the Kesha-
vanand Bharati case is a decision given
by majority of one, viz 7:6. We do not
know what is going to he its ultimate
fate, because we have ample experience
of the Supreme Court altering its
position on  important constitutional
issucs from time to time. There
was a time  when the  Supreme
Court said that  there were no
restrictions on Parliament’s power
to amend, under Article 368—i.e. two-
thirds majority, and  ralification and
everything was  permissible. Then
came the Colak Nath case, and they
said then: “No, it wag not possible,
even by the exercise  of amending
power, lo alter or abridge rhy of the
fundamantal righis.” It was the
Golak Nath casc. Tt was fortunate
that the principle of prospective over-
ruling was applied to the Golak Nath
case. It was said that even though,
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if the view had been taken earlier, all
those earlier amendments which had
validated the Zamindari Abolition—Act
etc.,, might have been  struck down
they said, “we want to uphold them,
and, therefore, only in future such
Acts cannot be enacted. But in the
past whatever Acts had been made,
they have already been made.” They
applied that principle, fortunately.
But anyhow, the Supreme Court, in
the Keshavanand Bharali case, over-
ruled their decision in the Golak Nath
case also and accepted that that was
not a correct positiou. That also hap-
pened to be a decision by a majority of
one. But when the Supreme Courtl or
any court interprets a provision and
gives a view, it gives it in a particular
context. After seeing all the various con-
texts, the surrounding circumstances
and every thing, a decision about the
interpretation of  Article 368, when
there is no provision of referendum, is
quite different from the interpretation
which might be taken when there is a
concept of referendum. The probiem
pefore the Supreme Court was this,
viz., whether it is possible for Parlia-
ment, with a two-thirds majority
—Pgrliament has  very important
powers etc.—i.e. in each Fouse of Par-
liament, to amend something which is
basic. Are they so supreme? Undoub-
tedly they are elected by the people, but
so many other things are passed by
Parliameni where the power of judi-
cial review is there. So the question
before the Supreme Court was, did
the Constitution regard Parlicment as
S0 sovereign or S0 supreme that even
when some lepislation  amending the
Conslitution was found to be going
against the basic  concepts of the
Constitution, would it still be within
their power 1o enact 11?7, They teok {the
view. “No, they would be within
their power in amending the Constitu-
tion so long as they did not tramvle
upon the basic features of the Con-
stitgtion.” But can  you infer from
that that the Supremc Court will also
question the supremacy Or sovereign-
ty of the people and say that even when
the people of India want to make a
certain basic amendment of the Con-



75 Constitution (Forty
[Shri Shanti Bhushan]

sitution, they are superior even to the
people of India? While the question
was between two institutions, namely
Parlisment and Supreme  Court, the
Supreme Court took a particular view.
But the context is entirely changed. It
is a well-known principles that even
words take their colour and shade
from the context and from the entire
provision, If the provision completely
stands altered that hereafter a parti-
cular amendment of the Constitution
will be made with the sanction of the
peopie themselves, I  would be very
much surprised if the Supreme Court
even thereafter says that they will
have the authority to sit in judgment
on the people.

SHRI AMRIT NAHATA (Pali): He
has not understood the point.

MR. CHAIRMAN: If he has not
understood, you cannot make him
understand by asking further gues.
tions.

SHRI AMRIT NAHATA: It is a very
importint point.

MR. CHAIRMAN: Will you please
resume your seat? (Interruptions).
SHRI SHYAMNANDAN MISHRA:

There are two categories of cases. The
hon. Minister has preferred to refer to
only one category. There can be a
case where the requisite majority in
both the Flouses does not consider an
amendment as going against the basic
features of the (Constitution. But the
Supreme Couri sull rules that it goes
against the basic features of the Con-
stitution. In that case, would the
matter be referred to the people
through referendum? That is one cate-
gory of cases. Another category is
even if the referendum  has decided
that a particular amendment does not
go against the basic features of the
Constitution, but the Supreme Court
ruleg that it is against the basic fea-
tures. What happens? There would be
another referendum or what?.
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SHRI SAUGATA ROY (Barrack-
pore): Ultimately the  Minister will
have to withdraw this clause! (Inter.
ruptions).

MR. CIIAIRMAN: The Minister re-
plies to what he thinks is essential
You cannot force him beyoud that.

SHRI SHANTI BHUSHAN: Those
who were parties to the 39th Amend-
ment or those whose parties were a
party to the 40th Amendment, I fully
appreciate their anxiety not fo be a
party to the referendum clause.

MR. CHAIRMAN: Now you are
getting deflected!

SHR]I SHANTI BHUSHAN: No, I
am not getting deflected. So far as
they are concerned, I fully appreciate
that they would not like to lose the
power of making any kind of amend-
ment. 3Y9th Amendment, 40th Amend-
ment, 41st Amendment, 42nd Amend-
ment—in that serieg it can be imagin-
ed as to what kind of amendments
would be considered expedient by
them for certain purposes in certain
situations. If they are anxious not
to have the check of the people on
the exercise of that power, 1 can
fully appreciate anq understand it.

So far as indirect amendment is
concerned, I am very sorry that the
hon. member, Shyambabu, for whom
I have the highest esteem, is under
the impression that an ordinary Act
can indirectly amend the Constitution.
There is a wellknown principle that
an ordinary Act has to be consistent
with the provisions of the Constitu-
tion. If it is repugnant to the provi-
sions of the Constitution in the
slightest respect, it falls down
straightaway. Therefore, an indirect
amendment of the Constitution can-
not be brought about by an ordinary
enaciment. That is such a well
esiablished proposition that an hon.
Member of the eminence of Shyam-
babu need not have any doubts on
that score.
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MR. CHAIRMAN; He has an ilu-
sion that you might accept his
amendment!

SHR1 SHANTI BHUSHAN: Certain
.other amend:sents have been suggest-
ed, but as 1 have said, the basic idea
of this referendum clause is that it
there are certain pussible amend-
ments which are likely to disturb
democracy and affect the rights of
the people, wherever it will not be
possible to trusy the judgement of the
elected representatives of the peop.e,
there the people’s intervention is
absolutely essential, and thai is why
this clause has been put in. Where
such intervention of the people is
not required because their righis are
safe, there are elections and so on,
it is not necessary. But, instead of
making it un-amendable, a  process
has been devised, a difficult process,
no doub!, gs somebody said. No
Government would easily go in for a
referendum. Of course, the ex-
pericnce of other countries has been
referred to, but I would like to say
that 5 referendum cannot be taken
for granted. In Australia, any
amendment of the Constitution made
by Pariiament requires to be ratifi-
ed by the people. In about 30 cases,
Parliament after having voted the
amendments, went to the people, but
in hardly half g dozen cases it was
able to obtain the endorsement of
the people. The people rejected the
amendments which had been made
by Parliament in a large number of
cases.

SHRI SHYAMNANDAN MISHRA:
It is not amendment, but abrogation
of the Constitution.

SHRI SHANT] BHUSHAN: So far
.as the abrogation of the Constitution
is concerned, it is not contemplated.
‘Who can even imagine that the people
would be abrogating democracy,
would be abrogating adult franchise?
Of course, it will be showing com-
plete distrust in the people to say
‘that they would not know their
interests, that they will vote in a re-

ferendum for the liquidation of
democracy, for the liquidation of.
aduit franchise or free and fair ele-
ctions or the independence of the
judiciary. No, nothing of the kind.
But the only question is that there
may be border line cases in which it
is possible for a jurist to take the
view that although the people feel
that their interests are not affected,
it effects, the seculur character in
this manner, it affects democracy in
this manner, it affectg the jndepen-
dence of the judiciary in this manner
and so on and thus frustrate the will
of the people. So, this safeguard
has been made. That is why there is
this balance of arrangement, neither
this extreme nor that extreme, be-
cause dangers have tg be avoided
either way. Avoiding these dangers,
such a path has been adopted which
wiil make it very difficult to tamper
with the rights of the people. If at
some stage it becomes necessary to
go tp the people so that they can
recognise and identify their interests,
it shouid not become impossible,
and it should not be by a revolution
alone that a big, change can be
brought about,

It was said that in no general elec-
tion the percentage of voting has
been over 50 per cent. Even - the
last Lok Sabha election in 1977
shows a percentage of only 586.
But a referendum will be a general
thing. It would be on an issue which
is really vital and necessary for the
people. If it is so vital, obviously
it will be possible for the political
parties to explain it to the people and
get at least 51 per cent of them to
participate in the referendum.
Therefore, Madam Chairman, I am
concluding with the hope and trust
that though some of the hon. Mem-
bers might have spoken against this
clause, they would reconsider the
matter, they will realise, understand
and appreciate that this is a clause
which is very vital in the interests
of the people, which provides such
a balance between the two extremes
and, therefore, they will not miss
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this historical opportunity of involv-
ing the people in the amendmem of
their own Constitution,

MR. CHAIRMAN: There are no
amendments to clause 46.

Clause 47 (Amendment of the Seventh
Schedule)

MR. CHAIRMAN: We will now

take up clause 47.

SHR] H. L, PATWARY,
doi): I beg t, move:

(Mangal-

Page 14,—
omit lines 20 fo 24. (8)

SHRI SOMNATH CHATTERJEE:
I beg to move:
Page 14,—

after line 19, insert—

‘(iia) for entry 3, the following
entry ghall be substituted, name-
ly:— A

“3. Adminisiration of justice;
constitution ang organisation of all
courts, except the Supreme Court
and the High Court; Officers and
Servants of the Iigh Court; pro-
cedure in rent and revenue courts;
fees taken in all courts except the
Supreme oCurt.”’ (26)

Page 14,—
for lines 32 to 38, substitute—

“(i) entry 11A shall be omitted”.
2n

SHRI EDUARDO FALEIRO: 1
beg to move:

Page 14—

omit line 40 {o 42. (103)
SHRI P. K. DEO: I beg to move:
Page 14—

omit lines 23 to 27. (152)
Page 14,—

omit linc 39. (153)
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SHRI R. VENKATARAMAN; I
beg to move:

Page 14,—
omit lines 20 to 27. (167)
Page 14—
omit lines 39 to 42. (168)
SHRI G. M. BANATWALLA
(Ponnani): I beg to move:
Page 14,—
after line 31, insert—

“(i) entry 3 shall be omitted™

(180)

SHRI HAR! VISHNU KAMATH: 1
beg to move:

Page 14, line 42,—
add at the end-—

“;lechnical  education, medical

education” (360)

SHRI G. NARSIMHA REDDY: 1
beg to move:

Page 14—
after line 42, insert—

“25A. Education, including Uni-
versities, subject to the provisions
of entries 63, 64, 65 and 66 of List
I and entry 25 of List III”. (370)

SHRI V. ARUNACHALAM ALIAS
‘ALADI ARUNA’: T beg to move:

Page 14, lines 22 to 24,—

omit “subject to the provisions
of entries 63, 64, 65 and 66 of List
I and entry 25 of List III;” (378)

SEVERAL HON. MEMBERS rose—

MR. CHAIRMAN: I have called
all the amendments in the list.
The' rules are that if a gimilar
amendment is moved, before your
amendment has come serially, I do
not call you t{o move your amend-
ment. This is the rule, and we have
been following it.
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ot sedw  (Yafur) @ el
gy, HAQE w9 9T WA
gemr 348 feor guT R 1 WTOAR
™ YT aEy ¥ wEET &
M ?
MR. CHAIRMAN: It doeg not shut
you out from speaking. That is also

provided in the rules. I thought you
knew it.

) oo Qo qEATd  (siwerars ):
garifs werw foar &t §m-
gt n & fRaAaw SE o a1
fams  gwd & faw  WigwaT  war
wry 2, fww oar falg amEgh
g7 g E daow dowa Gwfaar
¥ & wale avar g & @
gea fwmr w1 nwdfe ¥ I}
W FT, TEan e afefesw
F % &, LW F T § gF awT-
g g & faC ofeere Y @
#3018 o faey Jar ) e feae
% foq ag amgs o swr g
g Eew ¥ Jarwey d fv f faem
s stwat o afam W@
fomr amMiaGm & § foemr o
g Hfywey Wae @ g &
faer s §1 WA A 26 919
weares Y E, STF AW EE  wT
T T 37 Few w0y i
wEEr @ AR § o wE)
A, W qruaea ¥ avwar g
foerr &t gl g § w@d & fag
aw g o .., (wmEwE) ..
W oA A wAw gaR e g
saT et ¥ @fer wWA @i
IR W & ST WA
g fomr &Y wwadt g A wan
W | o) wacdfew wWEl  wisE
gy o fafwdy § s sl

¢ e fomr ® gaaff gt § <
wa 1 gt odf fafen gt
Iq W wREAT I T wer nigy;
¥fvm g wawmi ¥ wr oo fw
wifa wgor o a5 § v K gw e g
frare wem wir ¥ faddraw
¥ s W f | Wi aa)
R xaw aRdswm fay Efm ¥
ag 3y war § B foar w1 wwedt
gt § At wfgn 1 Eww A
¥ tfaw qwofeaw SOT & @
¥ wmw g1 12fcEmewm 2 WG
wmeaed agi W ¥ 5w § wgw
F T SO A W7 SE G & T WY
¥ 137 ¥ gAd g HaET wEEw

TEIET ST AT graw,  frgwax
oWiar & fawe femt sEar

SEiET Wr 9 gmd et qiEf
& mow § w9 SE Wrag v
fr gea@sl, & gioat ewda sy
g |\ maiagy wEidw § 1 S|
it 7gd & fv o fiw ¥ ..
oo (wwwa ). L wwEe el &
TEARY SE@ A & 9 gAEE
o ¥ A dopfd ¥ g
@t JE g, 99 srgERImE
aegar & w1 o W g
ST AFT & S gER sHw AEt ¥
gaEtat fraT & g wew gmElar
g AInasad wuw | gefaogT
awt ¥ agAFr B @rmer Al
grameufafen v o g
fom wrqway gepfs & @i
AT AT ) X WA E I9 F
¥ § gumlar s@ Ffey d@e g
St fofar & samEd wed
g, Maw F a9 e wey §
S FEw § ewarad won
E L TEH e gaRaag fa
foer &Y gwedt gt d wr W@y
T Al AT § wifag &Y wre wrew
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% TrAAT TT A ZH AR AGT FT gHGA
gt 3 cgafag & s wiede F@y
wfT F Ay AT ARIEF T
Qg 1 wifg sovor Y #r § agy geaq
F@T O, WA AAT W FgT I
F@T g | afws qw ¥ amw Fwm
gl FT |

=t gwrafy sgw W@ gy ity
F g9 wew &fag |

1 THOYHe gt #333
wift Fam g g 1 FH =
@z W@aT g | T aw

ag § fo o aifs g wic o o
o T ag TRy E % farem Yy wrerle
foe & @ & =@ W@
soify ag ¥ dma & s §
o ¥ & fer W=
famm @ wfgm, ww oEt &
sfe g1 F1 Aw SfaT

T I — a foer R e
' ¢ A fmew ¥ owrdiwrd?
I AFT GATY F7% 119 &7 B Faral
¥ fow ® § weew o
% o fearat & e @ &
Mol ard & oy feeer @ 8§
WU FT TR g 1 &
q FER T 91 agt g
gz § &

‘#Bakshi Ghulam Muhammad is the
greatest person in this country; he

is greater than Gandhl.”

AT R AAARY § 1 wag
N g W FwAar &

M groamy fder femr
5 waw ITwm i qofr
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Fawfrr A g 1 ATk WA
g Ffrasy  §, wwEwNw S AW
WIgma gH A @H, T
W Wt | wATs R
o fem W R aive FAET )
TIR FEZII T AdfEa 3 @Lw
¥ wew & wmw ¥ qofefie @
fore 7 2 ) RefrdmaIAaw
Ay gFAE, BETFT R, 2V IS4l
®} OF ® GFT §, UFTW
FoTw FT oS £ | v
gg wifEfa g SR gwsAw
g i foer & ¥ W, @ AW
dfr-—78 gElww 20 F AwE-
af At fosr o1 gaw § —
o s @z W ogwwmw
T ai—aw Far foafy v 7
oEFT 128 25 ®IRRT IR
Fat ¥ § -wre sEBrF R
fFogwm ST ®r A wei—
amwr fafy g ? w®/e #
foar oFdr wmm AR sEET afv-
ww g —%2T & TAE g )
wag ¥ aft |z Hauzfoear
& Mef— N W F M I T EN
g Ht wE-wg feme §—

“Bloody Indians have no place in this

? AR

country”

T Wa9T AT @
fedt —

Bloody Indians have no place in our

country
YOFE WOEG AT @I W qUEY
g s Ffvammr g

Within a country, they want more
countries.

g B @ e Ay §, Ay
T ARy § o defr W
TRk fy, gRIWFEEEAR
fo 1 wfad wam, & wgaramgar
g fF e’ & g
nafedr § 1 e WwwEm Y
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drw 3 ¥er Toelfy e
2w ot @ A d
orET T s awy §  Afew
feg ® gemw W W<
¥ W i qaema g W
g 1 dfafaw wmar M oY
T AW § R mReheRw
g § § WK I g § R
WA AT EfaT WA g

533424

"4

R AW st e &
mAamy W aw g d—
vz @ Yfefier 0w gt #§,
g far ImaER fmar | R A
aFE §—IT wrag W g i
t fr foer xgt § R fw
i fifrwrges § Rcgswe
1976 # wrmoe fawe ¥ uf
ad 38 ® fex e
& 1 ug g Aw o aw gwia
— N ft sfiry s et aw
T fw ¥ Sw ¥ fawg am<
WA et d fe ag feadex
& v g gfE i S e

4354

MR, CHAIRMAN: 1 think that is
a good point on which you can con~
clude,

S queNo W : #  w
yefy diw Q@ §) 9w ¥ @y ww
fasr Y gwaedt gt % fad 1 wm
WX A wEy § 5 d¥Ta N samar
STt fa¥, samr grax fady, oY
gat W favg wv g9 N 3 Afg
¥ g A AT FW § A
tfregm  amfer T 5@ § @2
amfeg AT A FWE 1 9 WAy
stdiegmm & gwids Wi wieaw
afer FARFEENR ug w
o ga § 3wy ¥ fag oo fowr ey
gaadft g & &

MR. CHAIRMAN: I think you

please conclude now.

SHRI P. VENKATASUBBAIAH:

Madam, he is making very good
points.

MR. CHAIRMAN: There are many

more good points which many other
hon. Members would like to make.

=t Qo Qo qaATt @ WE W
wm o fifsw o wE g
/IS )

MR. CHAIRMAN: Please leave

some points to others also.

st Qo Qo TEETY : XU faFeT
7y ¥ fe fmer A oot gt &
& fag wox ad Fagy @R @roEw
§ few e g ¢ s o agadifrs
¥ | sufag & 39 cardz £ GF ¥ owar
B AT g d ag & fin ot mfixr
Y qOT woedE amw o F, A @
N ow RN amd O
qar off v § & w N w
wiedieque (wdvevie) faw & W @
wv g o € o W gyt ¥am.
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[+ Teo To TEA)
% & o, w77 & fag g8
IAETEN B WS WTg ey | dnEw
¥ gz @ fae il QurareeN
T Weew  HAGH, dF AT v9 B
Tt gt € @y % fore g ua
&fr o
MR. CHAIRMAN: Please conclude,
Patwaryji. You are supposed to
‘speak on this amendment and aot on
referendum. It is over, you please
confine yourself ang conclude now.
it U®e GHo wEATA WIT AT
g fx For o oieic &, 99 #
ST qrEt T AT A e gy §) 8w
* werar FEfee el O TR
et & &@m ofr "9 7§ 1 gAfam
U AT TA GEHTET FT @A |
MR. CHAIRMAN: They will be
speaking on behalf of their Party.
You please now conclude
s} Qo U0 qEarlY: S ZUIT A
qg e &, 9 ¥H HEA ¥ ¥w Aifew
P @7 SR EEI g@ Qe ¥ Ay
qrg g1 A ¥ fafy wat o & wngar
R fF § 4T wheeie B @
FLA | ITFTAT CHEHT &, 3q 77
& fdw wvar £ 1 AW &1 oawTH
& fag, ¥t wEwET F7 A9 9T FF
WX §AT giEdT argw & 4, G
¥ vmrEwrg ) A A
g

MR. CHAIRMAN:
«Chatterjee.

Mr. Somnath

ot Twate wwargr (AARgT )
AT oW oguy (=rwwrr) |
¥ Fam A T gHedE ¥ W @,
qAE AT E ) ww gy .,
o wr ot &, qwr deh &, Afew
20 g0 T qurit §
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MR. CHAIRMAN: Please resums
your seat. I am going by tum.
You will be called later.

SHRI SAUGATA ROY: His name
is breaketed with Mr. Patwary.

MR. CHAIRMAN: I know that I
do not want to be briefeq by you.

SHRI SAUGATA ROY: There #»
nothing wrong in that.

MR. CHAIRMAN: Mr. Somnath
Chatterjee is being called. You will
get your chance later.

SHRI SOMNATH CHATTERJEE:
My amendment is for restoration to
the State List of what was previously
clause 3, item 3--that ig administra-
tion of justice. That is restoration
of the pre-42nd Amendment position.
I do not know why the govern=-
ment....

MR. CHAIRMAN: T request hon.
Members to listen to the Member who
is speaking. Kindly let there be less
noise in the House.

SHR1 C. N. VISVANATHAN
(Tiruppattur): Madam Chairman,
what is going on there?

15.00 hrs.

MR. CHAIRMAN: Mr, Patwary,
will you please resume vyour seat?
T am very sorry at this. If you wish
to be congratulated, do it in the
Central Hall. Mr. Chatterjee.

SHR1I SOMNATH CHATTERJEE:
Madam, Chairman, you gre aware that
the Fortysecond Amendment Bill was
a calculated attempt tp, denigrate the
judiciary and a deliberate attempt
was made to concentrate the powers
in the hands of the Central And
evenwith regard to judiciary, fhere
was gn amendment to Article 312 of
the Constitution regarding formation
of an all-India Judicial Service.

But, Madam, so far as we are
aware, the Government has taken a
decision that in view of the justified
attitude of the different State Gov-
ernments including the Janata Gov-
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‘ernments in various States, they don't
"want the All-India Judicial Service.
“Therefore, there should not be any
attempt to formulate or form the
all-India Judicial Service. It is
found apart from other things to
impinge on the rights of the State
Governments. Although it is bound
to remain a deadletter, why should
‘Central Government keep it to it-
self the vestiges so that the draconic
Fortyseconqg Amendment will con-
tinue and stultify the proper func-
tioning of the judiciary, if ] may say
so, it it is going % be amended.
“Therefore, I am opposing this amend-
ment. I request the Law Minister
to restore the Pre-Forty-second
Amendment position so far as this
item 11(a) and my amendment to
Item 26 is concerned.

Now, I must express our happiness
that from List 1, Item No. 2(a) is be-
ing deleted. It hag been agreed in
all quarterg and this was one of
the apprehensions that an aitempt
was made to deploy the para military
forces from the Centre tp really bring
differenty States under control. Now
that is being obliterated. This shows
that that was a part of the fabric of
the federal structure in this country.

This game wasg a nefarious object
to concentrate all powers in the
hands of the Centre, It was a dream
that onc person will continue jn this
country to rule for ever and, there-
fore, the progeny will continue to
hold the banner. But the people
of this country have shattered their
dream and I hope not only this
House but also the people of this
country will remain always alert so
‘that the people are never able to
come back again in power in this
-country and thereby mutilitate the
‘Constitution again, and then destory
the very federal structure, even the
«quasi-federal  structural o¢ this
country. My hon. friends have also
proposed an amendment, a conse-
squential amendment of 27. That is
- for the omission of entry 11A from
4he Concurrent List which relates to
the administration of justice.

. Before I conclude I gm happy also
that education is being sent back to

SRAVANA 31, 1900 (SAKA) fifth Amdt) Bill go

the State List where it should belong

properly. I do not know if Mr.
Patwary hag been chosen as the
spokesman of the Janata party.

After hearing his speech, I am much
more convinced that education will
come back from Central List to the
State List. Now the position ig this.
There is an attempt to impose Hindi
language in gifferent States. It is for
good reason but that is creating resis-
tance. Even those people who are
willing to learn the language, because
of the feeling of imposition, that is
being created in this country, have
naturally this resistance. The resis-
tance is naturally in all parts of the
country. .

Madam, we are opposed to any
such control. After all you have to
understand the rudiments of Hindi.
There are people who are willing to
learn. But, if you try to impose any-
thing on anybody, naturally, they
feel that it is a calculated attempt
to impose hegemony or rule on
particular people for speaking a
particular language. That is bound
to be resisted. Therefore, apart from
education, one of the very minimum
things that the State Governments
have to do, the very important
thing to do, is to see that education
gets a separate place and it has a
separate culture also.

Therefore, you must allow them to
have their fulfilment in their own
way. May I ask my hon'ble friends
in the Janata Party who are found
today in the similar fashion when I
used to hear table thumping during
the days of Forty-second amendment
or during the days of Emergency
when they were supporting without
hearing the great leader, the similar
table thumping will not help you
Please consider whether the Central
Government has been able to deliver
the goods to the people of this coun-
try. Whatever power you have, have
you used if for the good of the people.
Thirty years of Central hegemony has
it helped in uplifting the condition ot
the people of this country or more
and more people have gone below the
poverty line? Further, are you able
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to control your Central institutions?
What is happening to Jawahar Lal
Nehru university? What is happen-
ing to the other universities? There-
fore, I do not want to enter into any
controversy. (Interruptions).

This is a matter which should be
decided by mutual discussion and ne-
gotiation and on good feelings. There
is no reason to have any confrontation
on thig delicate question, Nor do I
want to raise it. So, I am appealing
to the Janata party members that
when Government has come forward
with this proposal to send back edu-
cation to the State List they will ac-
cept it because there is a feeling among
large sections of the people in this
country that that was taken from the
Central list or the Concurrent List
with the object of imposing a particu-
lar type of educational policy to suit
some people or those people in power
who have the least regard for either
democracy or parliamentary system of
government of even any decent sense
of society in this country. Therefore,
we are thankful to the government
that they have suggested bringing it
back to the State List and I request
the hon’ble Minister and the ruling
party to accept my amendment which
will restore administration of justice to
its proper place.

SHRI HAR1 VISHNU XAMATH
{Hoshangabad): Madam Chairman, I
will be very brief. I would like to
seek a clarification through my am-
endment No, 360 List 45, The House
will see that in the Bill before the
House Clause 47 sub-clause (b) (iii)
the amendment sought to be inserted
now is; -

“After entry 10, the following
entry shall be inserted, namely:—
“Education, including universi-
ties, subject to the provisions of
entrieg 63, 64, 65 and 668 of List1
and entry 25 of List IIL";

Now please turn to page 42 of this
Bill. On page 42, entry 25 of List I1I-
Concurrent List reads as follows:

“EBducation, including technical
education, medical education and
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universities, subject to the provi-
sions of entries 63, 64, 65 and 68 of
List I; vocational and technical train-
ing of labour.”

Coming to the Concurrent List, you
have entry 25 at the bottom of the
page which we are seeking to amend.
You have ‘vocational and technical
training of labour’. Now, if you com-
pare it with the existing entry 25, in
the concurrent list, there are two sub-
jects which are omitted. This is
somewhat of a lacuna, and I would like
to see some light in this darkness. and
s0 1 want to include technical
education and medical education. This
should be included along with Voca-
tional and technical training of labour.
I am sure the House will agree to this
amendment. I place this amendment.
for the earnest consideration of the
House, Otherwise there will be a la-
cuna, Otherwise I don't know where
it is sought to be included—technical
education and medical education. I
hope the hon, Minister will accept
the amendment of mine.

SHRI P, VENKATASUBBAIAH
(Nandyal): Madam Chairman, with
regard to the exclusion of the subject
Forest and Educetion from the con-
current list, to be included in the
State List, I may say, we are totally
opposed to this exclusion from the
Concurrent List and inclusion in the
State List,

Madam Chairman, I may say that
our country is having different cul-
tures, languages and religions, but
there is an inherent unity in diversity.
From Kashmir to Kanyakumari every
one is considered to be an honourable
citizen of this country. The only
thing uniting all citizens of the coun~
try is Education, wherever they may
be living, in any part of the country.
They are all part and parcel of the
country.

But, unfortunately, in this country,
certain positions are taken by certain
sections of people. One is Anti-Hindil.
Another is Anti-English, We don’t
find Pro-Hind{ or Pro-regional langu-
age or the mother tongue. It is un~
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fortunate that certain parties have de-
veloped a sort of vested interest in
preaching their political philosophy
based on the question of language.

We are wedded to the three langu-
age formula. It is as per the larger
interests of the country that we should
adhere to this principle so that the
country may remain in tact. At one
time, this subject ‘Education’ became
a very controversial subject. Many
commissions were set up. We have had
experiments with educational poli-
cies. The result is, our people and
posterity are going to suffer for a long
time to come,

One great leader hag once remark-
ed like this. He said that a time may
come when an Indien, if he wants to
speak to another Indian. may have to
speak only through the help of an
interpreter. This should not happen
in thig country. We should uphold
the sovereignty and integrity of the
couniry. Education has been placed
in the Concurrent List. It has not
been put in the Union List, it is in
the Concurrent list. We are neither
unitary nor federal. We are quasi-
federal as per the constitution that
we have enacted. We started with
the concept of a unitary form of Gov-
ernment when we worked under the
Government of India Act of 1935.
When the Constitution was framed, it
was an extension of the Government
of India Act, 1935 and the founding
fathers thought it suitable that this
country should be a quasi.federal sys-
tem of Government, Some political
parties have preached the philosophy
of nationalities. They said that this
country does not constitute a singular
nation, but it is composed of differ-
ent nationalities and different inde-
pendent States. This is their philo-
sophy. The quit India movement was
launched in this country in 1942; I
know a particular party had been ad-
vocating this thesis of different natio-
nalities and various sovereign inde-
pendent States in this country. We
do not subscribe to this philosophy.

2544 LS—4.

SHRI SAMAR MUKHERJEE: Dis-
tortion of facts.

SHR] P, VENKATASUBBAIAH: I
would further go to say that those
?eOple have no loyalty towards the
integrity and sovereignty of this coun-
try; their loyalty is extra-territorial,

‘In this context, I would like to re-
mind the hon, House that if the Edu-
cation is taken away to the State List,
the presence of Dr. Chunder will be-
come irrelevant in this Houge.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Was it irrelevant when Mau-~

lana Abul Kalam Azad was present
here?

SHRI P, VENKATASUBBAIAH: I
only plead that we should consider
this matter very carefully in the in-
terest of the country and unity of the
country. We have adopted Hindi as
our official language, but that does not
mean that Hindi has {0 be imposed on
us. We have to learn it and adopt
it. There are many parts of the coun-
try, where they have accepted this
formula of Hindi ultimately becoming
the official language, but the trouble
comes when the Hindj fanatics try to
impose it on the unwilling people. So
is the case with the other people. I
will reiterate my stand that educa-
tion for the welfare of this country.
for the integrity and sovereignty of
this country should remain on the
Concurrent List.... (Interruptions)

Coming to the forests, I also plead
that forests should be placed in the
Concurrent List. We know what havoc
has been caused by denuding our for-
ests. Recently, T had the occasion to
read two articles under the caption
of the Himalayan Blunder, which in-
dicated how the Himalayan forests
are being denuded. In order to save
this country from the ravages of floods
and in ord~r to develop the forest
wealth, it is extremely necessary that
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forests should be brought in the con-
current List. Being in the Concurrent
List does not mean that it is the exclu-
sive prerogative of the Union, the
State Governments have also to play
an important role in these matters,
There has to be a coordination bet-
ween the State Governments and the
Central Government in the matter of
administering the subject in the Con-
current List. At one time, we had
pleaded that major irrigation should
be in the Concurrent List. We know,
how many water disputes have been
there much to the detriment of the

advancement of the country. It is,

therefore, in the national interest that
these two subjects must bLe allowed
to be included in the Concurrent List.

it T R TrAg (WYY ) ¢
gwmafe wEEaT, & wra w1 sl §
f& omq ¥ g AW w7 ogEwe foan
N wiEHe T g WX 30081 ¥
wrgar g f5 fmy wwraeft g v
Tt gy faar g6 S & oF T
sy ar fr ferr gxasl g & @&
& T T w A e &1 gax
T ¥ TF AT aF SR FT
WIREA AN W IgT 9T gIT g%
sufes foers w1 0§ WRET FE T
fog 1+ Wi #r g gwmAr wifgg,
JZIW T MATIR] FT WITATHT T GG
21 maow wigs e frer Aot
g @ @

g0 T & FAT IGAT
g1 gaw sifwg i faen W) aw-
aeff gt ¥ Ag @A EvT
¥ FLAG W AT GO §1 AT Hifw
¥ % oF g ww g d g
oI T wYIE  FTAr g 1 far
aR qw ¥ OF g7 g 4T3, ow
a W g wfgy 1 fodr wR

waef! gt § @A s ¥ o
st gfagrewd § form § fr a1
3w O g A ferr =@ AR )

15.22 hrs.

[MR, SPEAKER in the Chair].

OF  JETET ¥ o9 #) T g v
g1 fawmr gw oo & dar fear
afFm @ @t aw § 9w &1 qrET QY
B E? S_T wa § wet faged
Wit sy @ agt gw v A AT
fraaT sreagry P famT A E AT
waTa a1 fiF fgedht oAt & e weey
A AT F wiafrea fegear ot oF
¥ uix wwnr 9@, fed Wk
SqW #Y oF vy a3 | Afe fawmr
@ ¥ dya A T X AR S€Y
wra ¥ adraifas, a g, Toarew,
A FWE, HW,WM,WM,
T AR g ar g AN
T gaT § 5 qg wrewgr W
aft <op wwa wi A R A A
WIERT ?  gh A1 9% aNT qgT TR
T W g gue & Wik wad
& 0 mwer w7t § 0 A& wEwar
T W ag 3Er fr wid W e
9 Atfaw, e, weETew, wwe at
o & W i e @l o
afs7 og «fi g1 & O & wmwar
g f& e gaT A & fawrar & Aoy 9%
woga aqré el e A P ew &
9g OF a3 Wl fawea el s g
wifE 7 a1 g afawr N wm g
W Tl & @SR gy T
WA AT AT W AW H A Q)
wfowd § sy afows e wad
waT W el faCge g oW
wT ¥§ ! gm Wi A Mo aAfgr
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% e ¥ waw art Ay frogw Wik
R uadr & ot w1 Afer @
g ey fegedy i avery & Y 8 v gEY
awd ) T8 s At fe ey ae
wet % v @ A fer v |
T €Y g &, ¥FT AT T ANy A F
A AN F, WA TR IR E
Ay oy & W A T T
A T BE IR a1 qar A R ag A
fostr Y an FA7 AKAT AF WOATT
@ o7 | iy & sgw WA
WA W qF gA § fadEAr g
§ oY I EA AW H ATAATHE qFAT
;AT Wgy §, wrc ug wgA E fw o
awr w1 forers wifey & 2@ o1 wry At
gt ¥ foar w1 oo, g7 Mg N
WY AA | I I g1 FLAN TF
QATAWE @I A @ § A &
sHR W& Wt ¥ Fzar wvgav
I T qd A9 T o wiv I
g9 wretaw ot fearar, ag § wr
agl gt AfwT a8 57 § wgar En
§ 8 w0 w g g sifag )
X 91T AR A TgT &3
ANAAT ETQHEANTI AT AN & eqran’
XA e wT w won g
AR AT w6 Afew ww § w7
QAT FRFIIET T QIT 7o 14T
fo faqr a3t mEr T BT AT
aFET ¥ w1 w17 Ay T T
fawre awaf w1 deETr v afe
%7, wF gary qwafent @ ww
frT g | dam W g@mT srdEE
g, afeerg WY wiv &1 qzarer
g9 &fw gy & gt &Y F A
. gUT AT A T AT ATy WK
FT TG AL AT 91T FHA0 1 ®IT
g AdrET & @ ) g
& " {7 Ay I qeard
oY N¥ R /T A9 g X Q,

gAY W@ Uy wEr AR wrwem
am ¥ qa%  wle fared W o 2,
T QAT G AT CFAT FT
§E &, ¥W W ¥ gard s
WEAOE] WY WIAATHT FT O NUA §
gatom & a1y & fadew w7 IEgATE
fe wro g7 $1 49 gy, Twwds gHE
SY-F-T TR\

TH HIX qF FF FCH qUT FE7
9TgaT At w6 oww gwawt
g W TR A1/W Tl EqwT
WTO HoT ggar 1 awiEr faew
feafs gy @ow g1 € & Fr wow
wifas qrai & {219 & fag am-awqar
¥ agT FTIET W R 1 W
v T Fwra gy @ @ @it dw
1 AR WE @ aEar ) gwfeg
¥ fraz § e o &) awadf gy &
oau, oifs g 3w 7 wrew & ofads
¥ g9 @

SHRI EDUARDO FALEIRO: Sir,
the arguments against retaining Edu-
cation in the Concurrent List advanc-
ed in the brilliant speech made by
our colleague, Skri Somnath Chatter-
jee, have nothing to do with educa-
tion as such, if I may say so, with uf-'
most deference. They were political
arguments. There are inainly two as-
pects to these arguments. Firstly, it
is said that if education is maintained
in the Concurrent List, State autono-
my will be affected, This has nothing
to do with education. Secondly, it is
said that if the State list does not
contain educagion and if it is maintain-
ed in concurrent list, there is a fear
in the Southern States that the Hindi
language policy will be foreibly im-
posed on them without their consent.
The reply to these arguments is, by
putting Education in the Concurrent
List, it does not mean taking away
Education altogether from the sphere
of the States. Concurrent list gives
merely enabling power. The Centre
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will intervene only in ceriain matters
and for good cause. The administra-
tion on this sphere will be with the
States and in most aspects, the States
will have control over education. I
maintain that the general policy on
education has got to be with the Cen-
tre in view of the imbalances which
exist in the country between back-
ward and other areas. In view of the
educated unemployment on the one
hand and the great illiteracy on the
other, it is necessary that adequale
funds should be made available for
Education. which is possible only by
keeping Education in the concurrent
list. Overall control also can be exer-
cised only then. So many resolutions
are passed, All States come together
and pass resolutions in Delhi. But
very few States implement them. This
handicap can be solved only if edu-
cation is rpaintained in the Concur-
rent List. Apparently there is a
pledge of the Janata Party in the
Manifesto, which was being circulated
just now to have Education in the
State List. (Interruptions). 1 sub-
mit that the broaded national inter-
ests should prevail, There is abso-
lute consensus among educationists
that Educatign should be in the Con-
current List. For example, I come
from the tiny backward territory of
Goa where there is need to have a
Central University. The Central Gov-
ernment have approved a university
for Goa, There have been two semi-
nars in which eminent educationists
have participated. All of them have
said that the best thing is to havc a
Ceniral University which will deal
with specified subjects not available
in the neighbouring States such as
mining, oceanography and such other
subjects, Because of politica] inter-
ests and for having their own control
over it, the State Government mniay
like it to be a Sgate University. But
our territory bas no financial resour~
ces to set up a university for subjects
such as I mentioned, The State Uni-
versity will just be a replica of the
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universities in neighbouring States of
Karnataka and Maharashtra. It will
increase educated  unemployment,
create duplication and will maximise
the problem and will lead to nothing.
For all these reasons and many more,
education must remain in the Concur-
rent List.

MR. SPEAKER: Shri Deo.

SHRI SAUGATA ROY: I have given
amendments Nos, 111 and 112

MR. SPEAKER: They are covered
by earlier amendments.

SHRI SAUGATA ROY: But we can
speak. Everyone has spoken, If the
amendments are common, they can-
not move the amendments. But they
can speak. All right. Let him speak.

SHRI P. K. DEO (Kalahandi): 1
have moved amendment Nos. 152 and
153. The effect of these amendments
ig that forests should be in the Con-
current List. As a result of the Forty-
second Amendment the subjects of
forests and protection of wild animals
and birds were incorporation as Entry
Nos. 7A and 7B in the Seventh Sche-
dule of the Constitution.

In this regard I beg to submit that
preservation of forests is a national
problem. As early as 1952 the First
Lok Sabba adopted the National For-
est Policy. In the course of 25 years
we have seen that the result has been
opposite, There has been large-scale
denudation qf forests, indiscriminate
cutting ot trees, which has resulted in
unprecedented floods. There is no
uniform: law, there is no determination
on the part of the authorities who are
in charge to preserve the forests.

So, 1 beg to submit that ag a result
of 25 years of experience we find that
absolutely no scientific policy is being
followed, rather, a colonial policy is
being followed to expoit the forest re-
sourceg only for the sake of revenue.
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Forests are auctioned to the contrac-
tors and like the Juggernaut they
enter the forest and completely des-
troy it. They bring ecological and

. environmental problems, they reduce
rainfall, they bring soil erosion, they
bring desert conditions,

In this regard, the other day there
was a seminar by the Himalaya Seva
Sangh on this subject, and my learned-
friend Shri Bahuguna said there:

"Hé.re, erosion in the catchment
area is 150 acre feet of soil per 100
sq. miles, whereas in the catchment
area of the Columbia river, the rate
of erosion is only one acre foot of
soil per 100 sq. mijles. Figures for
some of the other rivers are ag fol-
lows;

Beas . . 400 acrc feet
Ravi . . 400 ,, 5
Yamuna . 400 4
Kosi . . 500 5 5

“You can imagine what the life
expectancy of our huge damg could
be? How many years it would be
before they were silted up? The
question of soil erosion is a for-
midable question before us.

“Every year gome six crores tons
of soil is being washed uway into
the sea. The loss must come to
about Rs, 7000 crores in the form of
nitrogen, potash and phosphates.”

In the same Seminar, in his Vale-
dictory Address, Shri Barnala estima~
ted that the forests occupy barely 74.5
million hectareg which js gbout 22.7
per cent of the tota] geographical
area of the country. According to
the Forest Policy which we adopted,
‘we must have 33 per cent of the coun-
try covered by forests, but even this
22.7 per cent mentioned by Shri Bar-
nala is an over-estimate, and experts
say that it will not be more than 11
per cent. Similar figures for some

important developed countries like
Japan, USSR and USA are 69 per cent,
41 per cent and 32 per cent respective-
ly. This clearly brings out the ob-
vious fact that we are far: behind
many countries of the world in this
regard. This is the gist of the speech
of Shri Barnala.

I feel that before we have g food
famine, we will be very soon fac-
ing a firewood famine. So, there
should be a national perspective to
this forest problem, and a national
policy should be evolved which will
be imglemented by all the States uni-
formly.

The other day there was a debate
on floods here, and we came to learn
that there is an annual loss of Rs. 200
crores due to the ravages of floods.
The Wild Life Preservation Society
of India passed a resolution on the
19th of this month requesting the
Government to have second thoughts
in this matter and to put forestry in
the Concurrent List. As I happen to
be the President of the Society for
Delhi, I thought it my duty to bring
this to the notice of the House. In
this regard, the Centre cannot abdicate
its responsibility. So, it should con-
tinue to be in the Concurrent List.
For such a simple pmendment, I do
not think any persuasion would be
required, As it cuts across all party
lies, I would uppeal to the conscience
of the Members and ] would com-
mend it for the acceptance of the
House.

SHRI G. M. BANATWALLA: The
Sermon on the Mount says that you
cannot serve both God and Mammon
at the same time. Similarly, our
hon. Law Minister, Shri Shanti Bhu-
shan, cannot love rule of law wnd
still have attachment and affection
for the concept of preventive deten-
tion at the same time.

It is most unfortunate that legisia-
tion for preventive detention is a
matter of normal peace time legisla-
tion, and not only the Centre but the
States also have the power..,,
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SHRI KANWAR LAL GUPTA
(Delhi Sadar): We are not discussing
preventive detention now.

SHR1 G. M. BANATWALLA: I have
never abused the time of the House.

MR. SPEAKER: [ agree with you.

SHRI G. M. BANATWALLA: 1t is
rather unfortunate that both the Cen-
tre and the States also have the po-
wer to enact legislation for pieven-
tive detention. Of course, I am in
total opposition to the concept of pre~
ventive detention. I have already said
that it should go lock, stock and bar-
rel. I have already moved an umend-
ment for that particular puropse to
the relevant clause. But, in view of
the fact that the hon. Minister sticks
to his concept of preventive deten-
tion, an alternative is being suggested
by my present amendment, No. 180,
where ] suggest that the power to
enact any legislation for preventive
detention should not rest with the
States and, therefore, it should not be
the Concurrent List. It should be
solely and completely in the Central
List. This, however, does not imply
that I am making any compromise
with this principle of preventive de-
tention, to which my opposition is
total, But, jf that position is not
acceptable to the Treasury Benches,
then I have made an alternative sug-
gestion in my amendment No. 180,
the purport of which is to see that
the power and authority to legislate
for preventive detention rests only
with the Centre and not with the
States. The matter has been so long
debated, that I need not take the time
of the House repeating them. I hope
that this appea] will be heard by the
Treasury Benches.

SHRI G. NARSIMHA REDDY: Sir,
I have moved two amendments to
keep education and forests in the
Concurrent List. T would not like to
take much time, because the other
colleagueg have already spoken about
it. I would restrict myself to forests,
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because I come from a district which
has a lot of forests. Therefore, I
would like to explain the position
from my practica]l experience.

As the hon. Member, Shri Deo, has
mentioned, according to the forest po-
licy of the Government of India, 33
per cent of the land is supposed to
be covered by forests. But today it
is only 22 per cent. I would further
like to inform Shri P. K. Deo and
other friends that out of the' entire
land only 22 per cent are reserved
for forests. 1 hope the hon. Minister
of Agriculture and Forests will ag-
ree with me when I say that the
existing forests would not be even
20 per cent, because the trees of the
forests ure being fell indiscriminate-
ly. Most of the State Governments
give one reason for this indiscrimi-
nate felling of trees by the people,
with which I do no{ agree at all.

I have my own objections to it. It
is because in the tribal areas and in
other areas wherever the Govern-
ment says that the felling of forests
by the people is there, it is only a
tribal person here and there who
may be doing it. But the State Gov-
ernments have forgotten and the Gov-
ernment of India has not cared to
learn that today there is a competi-
tion in the States for felling the
forests. I would say that the com-
petition is between one Conservator
of Forests and another Conservator
of Forests because the State Govern-
ments have given targets to the
Forest Officers that they must get
this much of revenue. When the
State Government wants revenue,
there is a competition between one
Conservator of Forests and another
Conservator of Forestg in felling the
maximum forests in the State. Once
we are moving with that great speed
in the matter of felling the forests
and there js a competition between
one Conservator of Forests and an-
other Conservator of Forests and if
we completely give the subject of
“Forests” to the State Governments,
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I am very sure that within 10 to 15
years, you will not find eny forest
and, thereby, all your agricultural
works, major and minor irrigation
works, and all that will cease to func-
tion. Therefore, we are now for a
very dangerous situation which is
going to come in our country.

1 would request the hon. Minister
of Agriculture to inform him or to
tell him the actuaj facts because we
know that our Law Minister is an
expert on Constitution, ag I have al-
ready said, in the four walls of the
Supreme Court. He is not aware of
this problem, So, I would request
all the Ministers who have the know-
ledge of forests in their own areas to
impress upon him that this ig not
meant for just to remove certdin clau-
ses because they were in the Forty-
Second Amendment Act. That should
not be the approach. Therefore, I
would say it is not a pill for the
hon. Minister to throw away but it
is a beautiful paper wrapper, as per
the Law Minister, which should be
retained.

*SHR] V. ARUNACHALAM ALIAS
‘ALADI ARUNA’' (Tirunelveli);: Hon.
Mr. Speaker, Sir, I rise ty say a few
words of commendation on the Constis
tution Amendment Bill which has
been introduced by our hon. Minister
of Law.

The hon. Minister of Law has ful-
filled the espirationg of the people of
our country by restoring Education
to its rightfuj place in the State List.
I am duty bound to convey to him the
heart-felt gratitude of 5 crores of
Tamil People whose cherished dream
has become a reality by this laudable
effort of our hon. Minister of Law.

This insidious effort to take Educa-
tion away from the State List and
incorporate it in the Concurrent List
is not a thing of today or yesterday.

It hag been a ceaseless endeavour ini-
tiated by interested people even be-
fore 1935. The people who are im-
bued with the idea of inserting Edu-
cation in the Concurrent List, which
would enable the Centre to have its
sway over education too, forget that
India is a mosaic of manifold tradi-
tions, varying cultures and different
languages. It is not gn exaggeration
to say that the people talking g parti-
cular language have even their own
civilisation. The States inhabited by
people speaking different languages
are in fact bigger than sovereign na-
tions in Europe, independent countries
in West Asia and South-east Asia.
That is why India is known as a sub-
continent.

In the Government of India Act,
1935, Education was put in the State’s
sphere of activities. After indepen-
dence, the framers of the constitution
of free India tried to put Education
in the Concurrent List, which in
other words meant Centre's interfe-
rence in educationa] matters. But the
untiring efforts of eminent education-
ists, honoured representatives of the
people and the people endowed with
courage of conviction thwarted the
sly attempt of those entrusted with
the duty of framing the Constitution.

When Shri Chagla was the Educa-
tion Minister, he started again this
sinister game. But from Kanyakumari
to Kashmir the people rose as one
man in protest against the ethnocen-
trism. Then there were Congress
Governments in the States. Excepting
a few week-kneed States, the other
States administered by the Congress
Party opposed the move of the Cong-
ress Government at the Centre. This
proposal was dropped like a hot cake,
Shrimati Indira Gandhi, armed with
Emergency powers, took away Edu-
cation from the State List to the Con-
current List. The Emergency came
to the rescue of the Centre in bring-
ing Education to the Centre’s gphere.

*The original speech wag delivered

in Tamil
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Here, I would like to remind the
House of the ruse played by Shrimati
Indira Gandhi. In a public meeting
in Trivandrum she advanced the spe-
cious plea that she wanted Education
to be in the Concurrent List in order
to get her hands strengthened for
making teaching of English compul-
sory in the recalcitrant northern
States. She said that she was goaded
by the sole motive that English teach-
ing should be improved throughout
the country. If my memory serves
me right I would like to inform the
House of her audacious argument in
one of her public meetings in Luck-
now. She perorated that Education
should be in the Concurrent List and
then only the Central Government
would be able to make teaching of
Hindi compulsory and universal in
Southern States, more particularly in
Tamil Nadu which was anti-Hindi to
its core. Thig Jekyl] and Hyde game
of Shrimati Indira Gandhi exposed
the political chicanery of the Cong-
resg Party. The All India Annag Dre-
vida Munnetra Kazhagam js commit-
ted to safeguard the interests of the
people of Tami] Nadu from such po-
litical deception. The Leader gpoke
in two voices and the led here are
orchestrating what ig desired by their
political mentor. The people are not
going to be taken in by this kind of
political guile.

Today the Janata Government has
undone the mischief perpetrated on
the gullible people of India. Edu-
cation comes back to the State List.
1 would like to remind this House
that the Governments of the States
spend 25 per cent of their revenues
on Fducation. Tamil Nadu spends
about 200 crores of rupees every yea"
on Education. Kerala spends 30 per
cent of its revenues on Education.
Most of the States allot a minimum
of 20 per cent of their Budgets for
Education. The States make such en-
ormoug outlays on Education but the
Centre wants to have g share in the
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outcome. If the Centre wants to exer-
cise its right in Education, then it
will be construed as unwarranteq in-
tereference in the right of the States,
The argument of the Centre that it
should have a say jn Education does
not hold ground on any argument.

In the recent Education Ministers
Conference held in Calcutta, the Edu-
cation Ministerg belonging to different
political parties—Education Ministers
of Kerala, Andhra Pradesh and Kar-
nataka who belong to the Congress
Party and the Congress Party (I)—
unanimously demanded that Educa-
tion ghould be in the State List. The
Ministers in the States belonging to
a political party speak in one voice,
but the Members of Parliament be-
longing to the same political party
speak here in g contrary tone. There
they want Education to be in the State
List and here these people demand
the inclusion of Education in the Con-
current List—an excellent example
of political dichotomy,

I would like to remind th- House
that my Congress friends from South-
ern States align themselveg with anti-
Hindi protagonists and address them-
selves gs the staunch advocates of
English language. I would like to take
this opportunity to mention here that
the imposition of Hindi language on
non-Hindi speaking people, the im-
position of one culture on others,
the imposition of traditions on others,
will not end in political hegemony
but in nationa] disintegration. Such
a political conspiracy will not be con-
ducive for national unity and inte-
grity. The pusillanimoug attitude of
a few political leaders from the South
made it possible for incorporating cer-
tain clauses in the Constitution of
India, like the clause on Hindi. I hope
that my Congress friends from South
will not repeat such grievous errors
again.

With these words, I extend my
wholehearted support to this Clause
which restores Education to its right-
fu] place in the State List.
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MR, SPEAKER: Now I have got
a large number of members who have
given notices of agmendments. But be-
cauge their amendments were not
moved, they were not called. There
is no time at all. I appeal to you.
We have taken g lot of time. There
is absolutely no time. I appeal to
you to permit me to go to clause 48.
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MR. SPEAKER: Mr. Ugrasen, if 1
allow you, I will have to allow others.
Kindly co-operate.

SHR] SHANTI BHUSHAN: Al] that
I would like to say on this clause is
that it has only been a question wus
to whether a certain subject should
remain in the State List or should be
in the Concurrent List. I do not
think. ...

st wedw: Wi wgiEd, AN
g Wi Az % W 1y fF fawi wr
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SHRI SHANTI BHUSHAN: After
all even when a subject is in the Con-
current List, the State Government
hag the executive power in regard to
that subject. There is not much of
difference between a subject remain-
ing in the State List or in the Con-
current List that there should be so
much excitement gbout it. It is mere-
ly a matter of arrangement. There-
fore, for a long time a certain policy
wag there in regard to education and
forests. This was disturbed by the
42nd Amendment. Therefore, thig is
the proposal that has been made. All
that T wish to say is that this is not
8 matter on which there need be
80 much excitement.

Clause 48 (Amendment of the Ninth
Schedule)

SHRI DINEN BHATTACHARYA: I
beg to move:

Page 15, line 1,—
for “92 and 130" substiute—
“82, 130 ang 133". (28)

SHRI RAM JETHMALANI (Bom-
may North-West): I beg to move:

Page 15—
for clause 48, substitute—

“48, The Ninth Schadule to
the Constitution shal] be omit-
ted.” (286)

SHRI DINEN BHATTACHARYA:
My amendment js very simple, The
government amendment js that in the
Ninth Schedule they are inserting 92
and 130 and my amendment is that
it be substituted by “92, 130 and 133".

In the last Lok Sabha during the
emergency this law for departmenta-
lisation of Union Accounts was pass-
ed by the then government taking
advantage of the emergency situation.
The Comptroller and Auditor-General
was directly appointed by the Pre-
sident and he was responsible to the
President himself, but after the pass-
ing of that departmentalisation law,
they were authorised to have their
audit in their own departments. So I
would request the Law Minister to
kindly have a look into the matter so
that the whole position in which this
133 was existing may be included in
the Ninth Schedule. That is my
simple amendment.

SHRI RAM JETHMALANI: I had
moved my amendment because dur-
ing the emergency we had heard the
deliberations of the Chagla Commit-
tee which was appointed to go into
the question of examining the consti-
tutional amendments., I believe our
Law Minister was a party to those
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deliberations and also to the conclu-
siong pf that committee,

That Committee had unanimously
reported and recommended that 9th
Schedule must go because it original-
ly started as a Lwneficient piece of
legislation. It wag intended to save
some statues from being attacked on
the ground that it violated the right
to property provision in the Constitu-
tion,

But, soon after the Ninth Schedule
became an instrument of fraud and
becanme a facade and g cloak for des-
truction of the valuable fundamental
rights  But, sir, [ am conscious of
the fact that I cannot muster the re-
quisite majority for my amendment.
I am conscious of the fact that the
Law Minister himself has gone back
upon what he said—he was @ party
publicly.

MR. SPEAKER: Then he was not
the Law Minister.

SHRI RAM JETHMALANI: There-
fore, my amendment remains g me-
thod of recording my protest.

SHhI SHANTI BHUSHAN: Two
points have been made. Mr. Bhatta-
tharyya referred to 133 item in the
9th Schedule about the Union Ac-
count transfer of Personnel Act. If it
had been deleted from the Ninth Sche-
dule, in that case, maintenance of ac-
counts on the basis of certajn trans-
fers would become difficult. There-
fore, this entry has not been deleted.

So fsr as the tota} deletion of 9th
Schedule is concerned, I woulq cer-
tainly say thai there is in it Bihar
Zamindari Act which was struct down
by the Patna High Court on the ground
that compensation at different rates
was given. It was upheld by the Sup-
reme Court. But if it is a total dele-
tion from the Ninth Schedule, cer-
tain acts which have been given effect
to would be in jeopardy. As a result
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these would have been brought back.
The Zamindaris may come back. That
is the position.

Clause 49 |[Amendment of the Consti.

tution  (Forty-second Amendment)
Act, 1976]
SHRI HARI VISHNU KAMATH:

Sir, I rise on a point of order. Kind-
ly see the wording of Clause 49;: “In
the Constitution Forty-second Amend-
ment Act, 1976, Sections 18, 19, 21 and
22 etc., etc. shall be omitted.” There
is an anomaly here, a variation from
the language and the wording ef the
previous clauses. The previous Clause
referred to the Constitution. You will
see the Short Title and Long Title of

the Bill—this is a Constitution Forty- -

fifth Amendment Bili. But this is not
an amendment to the Forty-second
Constitution Amendment Act. 1t is
not to amend the Forty-second Am.
endment Act, because these amend-
ments made by the Forty-second Am-
endment Act have been incorporated
in the Constitution.

MR. SPEAKER: It has been a part
of the Act.

SHRI HARI VISHNU KAMATH:
Therefore, the last clause should also
have been in regard to the Constitu-
tion. Why should it not refer ex-
plicitly to articles in the Constitution
which have been amended by the
Forty-second Amendment Act? I hope
you will agree with me.

MR. SPEAKER: I do not say that.
I only appreciate it.

SHRI HARI VISHNU KAMATH:
Appreciation is one step towards the
agreement!

MR. SPEAKER: He must have un-
derstood it.

SHRI HARI VISHNU
What ig your ruling?

MR. SPEAKER: Now, that you say
it has become a part of the Constitu-
tion. A reference should be to the

Forty-second amendment.

KAMATH:

.
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SHRI HARI VISHNU KAMATH:
This is a Constitutioy Amendment
Bill not a Forty-second Amendment
Act (Amendment) Bill,

SHRI SHANTI BHUSHAN: If you
make it an act it would meéan con.
taining all the provisions for which
the power is given to Government to
enforce different provisions at differ-
ent times. But, these are the clauses
which were never brought there. So
they never became a part of the Con-
stitution.

SHRI HARI VISHNU KAMATH:
I wiil read out different articles of
the Constitution now which are am-
ended as a consequence of the Forty-
second Amendment Act. Except the
second relating to the quorum of the
House all the other amendments have
been incorporated in these various
articles. 1 will read one or two for
the enlightenment of the Law Minis-
ter.

SHRI SHANT1 BHUSHAN: 1f I may
intervene and bring it to the notice of
the hon. Member, Constitution Forty-
second Amendment Act has clause 2,
Section 1. It says:

*It shall come into force on such
and such date as the Central Gov-
ernment may. by notification, in
the Official Gazette and different
areas with different provisions of
the Acl.”

Clause 49 is meant for this. There the
date for the commencement has not
been prescribed so far. Therefore it
has not been brought into force. There
are some amendments. The result is
that the amendments have not been
incorporated.

SHRI HARI VISHNU KAMATH:
Not gll of them.

SHRIMATI PARVATHI KRISH-
NAN: Sir, I rise on a point of order.
It is already 4 p.m. and item No. 2
of the Order Paper reads as under:

“Shri Ravindra Varma to make
a statement on the bonus question.”

1 think we may first hear the Minis-.
ter.

MR. SPEAKER: No. No. Let us not
disturb the trend. It will be made to--
day.

Shri Shyamnandap Mishra-—absent.
Dr. Ramji Singh—absent.
SHRIMATI PARVATHI KRISH--
NAN: 1 beg to move:
Page 15, line 4,—
(i) omit 21.
(ii) omit 34. (234)
Clause IA (New)
SHRI SHANKAR DEV: I beg to
move:
Page 1,—
after line 7, insert—

‘1A. In the Preamble to this:
Constitution, for the words.
“SOVEREIGN SOCIALIST SE-
CULAR DEMOCRATIC RE-
PUBLIC” the words “SARVO-
DAYA INTERDEPENDENT
SOCIALIST SECULAR DE-
MOCRATIC REPUBLIC”, shal]l
be substituted.’ (371)
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T @ ¥ ‘ovAmsEmfear fxe-
fasr” a7 wgar & —
“The supreme power of @ State over
@ citizen unrestrained by a law”
Ay gt a7 W AT FE g
wFaT §, I T@ T gEHT W FEgd
g fredx wny Hfaga@d qm
a0 A gEAT AT WY, wT wrgw
4, R U gAv-we @Y g,
o KT A F gfaar ¥ are gw o
w1 ATqF T gET 9T, T wwA
FARIAT A, HUX Wy Y EEe
N ) T FqwH Fagoaw
Tea SEgdY dar FvaT &, vw fav e
Y @A FIAT AT QYT qew AT ®
a awaw gEEAw” €Y wrgar
t sawtamAar sfiw
giar § O wArta 77T gHmaer 9w
wr & aox mfu-nfdi # g7 iy
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T fewa-mfra Y v 1T aenfyd
FWT AR wreite denfr ¥ wmme
g3 vy ¥ wrT wmfia o) oqroAT wTE@T
¢ ot g #) 3 & g Ager wa
FET TN, I gIT FET
Wik 39 ¥ fag g N wigewiz =
‘T’ §, foad aned § addw, Taow
aEstw, wwdf, arsae” Sw
AT F)Y g4 @ W@ WY
T AT 9T | ¥F & qre F A
fafreeT age 1 aga agat @
wfgr st #% o g fear g,
Ig F gar wifgg 0 o wreiw
geafa ®ramge § Wi e & Fox
qAaT gt ¥ ¢ o faw v oy
¥ AEY WTEW  FTE( T aWA
T & K998 wdar wEnT fie
I Ty Aepfa w1 fave WY @qw
J|T A TIE we WY gEr A%
‘wifen  cwrafe, ‘wafr § =R
feqgz’ Y wY W@ 91T W1 ¥ AW
agfey  gwyuma  fFofsas gam@r
a3

MR. SPEAKER: You have made
your point.

ot viwT 3w ox B & Wy
YT g & qurg s g &
ug JodT wrgeT g fF w3 oY ax
ag e Fmifen foofers @rd,
a1 ‘W 9T Fanfew, g7 OFT
sTHEr waem d P e N Oy
wardt 3 fr gwarfeR) gy wie ‘da’
ag Fan § fr arwle awyeE-aee
g1 FTw gE ¥ srmfersd § Wi
qF AT eTeR A ww i E
gafeg  ¥ar oY ag  dwiew & fw
‘A SRE-aE qaiT an-
frde FaraEt noyava” & Wi Ay
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“gfen  quwafwa smwadr w-
frdwr EdarRE AR’ W
g, T¥ &1 W9 & A7 F°7 Agw
€qY AT ST 1 A1 LW qv, IT A
gfad Wi gar § )

Cluuse 1 (Short title and commence-
ment)

SHR] SHANTI BHUSHAN: I move
my amendment No. 204 to Clause 1.

Sir, I beg to move;

Page 1, line 3,—

for  “Forty-fifth”
“Forty-fourth” (204)

substitute

MR. SPEAKER: Mr. Suman ig not
here. So the other amendment is not

moved.

If the Law Minister wants, he can
speak on that.

SHRI SHANTI BHUSHAN: This
amendment to Clause 1 is a formal
one, It is only to substitute the word:
‘Forty-fourth’ in place of ‘Forty-fifth’.
It is a formal amendment.

MR. SPEAKER: That is all right.
We will now go for voting.

Clause 2
MR. SPEAKER: 1 am now taking

up Clause 2. There gre a large num-
ber of amendments,

I shall now put amendments No. 1,
12, 33, 34, 52, 53, 96 and 104 to Clause
2 to the vote of the House.

Amendments Nos. 1, 12, 33, 34, 52, 53,
96 and 104 were put and negatived.

SHRI A. K. ROY (Dhanbad): Sir,
on g point of order.

MR. SPEAKER: There js a rule
that while voting is going on, no peint
of order is to be raised.

SHRI A. K. ROY: My point of order
relates to the procedure that you are
following. You have taken advantage
of a particular provision kept in our
rules that all discussion on all the
clauses can be made together and
after that, the voting would be there.
What has happened is this; the dis~
cussion took place and not all the
hon, Members are having ag sharp
memory as You have; they are fond
of tea and coffee, all have gone out.
My point of order is that we are pass-
ing a very important Constitution
Amendment Bill, the hon. Members
do not know what is the issue. They
are mechanically saying yes or no...
(Interruptions) At least, what is the
amendment, Members should be told
about that. I know, many of the
hon. Members would like to vote for
amendments gseeking right to work
and one man one job, but unless they
are told about the wmendments, they
would nst know.

I now put amendments Nos. 113
and 114 proposed by Shri Dajiba
Desai, tn the vote of the House.

SHRI A. K. ROY; It is not accord-
ing to the spirit of the rules.

MR. SPEAKER: I have never be-
lieveq in spirits,

MR. SPEAKER: I now put amend-
ments Nos. 113 and 114 proposed by
Shri Dajiba Desai, to the vote of the
House.

Amendments Nos. 113 and 114 were
put and negatlived.

MR. SPEAKER: Now amendment
No. 127. Mr. Tridib Chaudhuri, are
you pressing it?

#®

SHRI TRIDIB CHAUDHURI: I am.

not pressing it.

Amendment No. 127 was, by leave,.

withdrawn.
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MR. SPEAKER: | now put amend-
ments Nos. 139, 161 and 186 to the
vote of the House.

Amendments Nos, 139, 161 and 186
were put and negatived.

MR. SPEAKER: Now I put amend-

ments Nos. 248 and 249 tothe vote of
the House.

Amendments Nos. 248 and 249 were
put and negatived,

Clause 3

MR. SPEAKER: I now put smend-
ment No. 13 to clause 3, to the vote
of the House.

SOME HON. MEMBERS: ‘Aye’.
SEVERAL HON. MEMBERS: ‘No.

SOME HON. MEMBERS:
have it.

“Ayes"

MR. SPEAKER: Let the lobbies be
cleared.

The lobbies have been cleared. Be-
fore I call division, may I make one
request? The members may please
take their allotted seats. Otherwise,
there will be difficulty jn voting, The
voting on the clause hag to be by divi-
sion. I may remind hon. members
that when the division is announ-
ced, a going will sound, which will
signal the members to cast their vote.
Each member has to press the pusher
and operate one of the three push but-
tons, according to his choice. The
pusher and the push button may be
kept pressed simultaneously until
the gong sounds 5 second time. Be-
fore I put the amendment it is better
I read out the main clause g8 well as
the amendment. #

The main clause is clause 3 which
reads thus:

“In article 22 of the Constitution,
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(a) for clause (4), the follow-
ing clause shall be substituted,
namely:—

‘(4) No law providing for
preventive detention shall au-
thorise the detention of g per-
son for a longer period than
two months unless an Advisory
Board constituted in accordance
with the recommendations of
the Chief Justice of the appro-
priate High Court has reported
before the expiration of the
said period of two months that
there is in its opinion sufficient

cause for such detention:

Provided that an Advisory
Board shall consist of a Chair-
man and not less than two
other members, and the Chair-
man shall be a serving Judge
of the appropriate High Court
and the other members shall be
serving or retired Judges of
any High Court:

Provided further that noth-
ing in this clause shall qutho-
rise the detention of any per-
son beyond the maximum pe-
riod prescribed by any law
made by Parliament under sub-

clause (a) of clause (7)'"

There is an Explanation and all that
which you know. T shall not go into
it. Now, I shall put the amendment.

The question is:

Pages 1 and 2,

for lines 17 to 20 and 1 to 35
respectively, substitute—

“(a) in clause (3), sub-clause
(b) shall be omitted;

(b) clauses (4), (5), (6) and
(7) shall be omitted." (18)

The Lok Sabha divided:
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Division Ne, 6] [16.25 hrs.

AYES

Banatwalla, Shri G. M
Barman, Shri Palas
Barrow, Shri A. E. T,
Basu, Shri Chitta
Bhattacharya, Shri Dinen

Bhattacharyya, Shri Shyamaprasanna
Bosu, Shri Jyatirmoy
Burande, Shri Gangadhar Appa

Chandrappan, Shri C. K,
Chatterjee. Shri Somnath
Chaudhuri, Shri Tridib

Das, Shri R. P.

Deo, Shri P. K.

Desai, Shri Dajiba
Deshmukh, Shri Sheshrao
Goswami, Shrimati Bibha Ghosh
Halder, Shri Krishna Chandra
Hande, Shri V. G,

Inder Singh, Shri

Kamble, Shri B. C.

Kasar, Shri Amrut

Kisku, Shri Jadunath
Kodiyan, Shri P. K.
Krishnan, Shrimati Parvathi
Lahany Shidava Kom, Shri
Mahata, Shri C. R.

Mandal, Shri Mukunda
Mavalankar, Prof, P, G.
*Miri, Shri Govind Ram
Modak, Shri Bijoy
Mukherjee, Shri Samar
Murugaiyan, Shri S. G.
Nair, Shri M. N. Gavindan
Patil, Shri D, B,

Patnaik, Shri Sivaji
Pradhen, Shri Amar Roy

Rajan, Shri K. A.
Rangnekar, Shrimat Ahilya P.
Roy, Shri A. K.

Roy, Dr. Saradish

Saha, Shri A. K.

Saha, Shri Gadadhar
Sanyal, Shri Sasankasekhar
Sen, Shri Robin

Shaiza, Shrimati Rano M.
*Shukla, Shri Madan Lal
Singha, Shri Sachindralal
Tirkey, Shri Pius

NOES

Abdul Lateef, Shri
Agrawal, Shri Satish

* Ahsan Jafri, Shri

Ahuja, Shri Subhash
Alagesan, Shri O, V.
Alhaj, Shri M. A, Hannan
Amat, Shri D,

Amin, Prof. R. K.
Anbalagan, Shri P.
Ankineedu. Shri Maganti
Ankineedu Prasada Rao, Shri
Ansari, Shri Faquir Ali
Arif Beg, Shri
Arunachalam, Shri M.

Arunachalam alias "Aladi Aruna’, Shri
V.

Asokaraj, Shri A,

Austin, Dr. Henry

Avari, Shri Gev. M.

Badri Narayan, Shri A. R,
Bagri, Shri Mani Ram
Bahuguna, Shrimari Kamala
Bairagi, Shri Jena

Bal, Shri Pradvumna
Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barnala, Shri Surjit Singh

*Wrongly voted for AYES,

O, it ccns e o
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Barua, Shri Bedabrata
Basappa, Shri Kondajji
Basu, Shri Dhirendranath
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwai
Bhadoria, Shri Arjun Singh
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bheeshma Dev, Shri M,
Birendra Prasad, Shri
Bonde, Shri Nanasahib
Borole, Shri Yashwant
Borooah, Shri D. K.

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Burman, Shri Kirit Bikram Deb

Chakravarty, Prof Dilip
Chand Ram, Shri

Chandan Singh, Shri

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shra
Chandra Pal Singh. Shri
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudbry, Shri Ishwar
Chaudhury, Shrj Rudra Sen
Chauhan, Shri Nawaly Singh
Chavan, Shri Yeshwantrao
Chavda, Shri K. 8.

Chettri, Shri K. B,

Chhetri, Shri Chhatra Bahaduy
Chikkalingiah, Shr; XK.
Choudhuari, Shri K. B,
Chowhan, Shri Bharat Singit
Chunder, Dr. Pratap Chandra

Dabhi, Shrij Ajitsinh
Damor, Shri Somjibhai
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Dus, Shri 8. S,
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Dasgupta, Shri K, N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri V. Kishore Chandra &.
Desai, Shri D. D.

Desai, Shri Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Devarajan, Shri B,
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Digvijoy Narain Singh, Shri
Doley, Shri L. K.

Durga Chand, Shri

Dutt, Shri Asoke Krishny

Elanchezhian, Shri V. S,
Engti, Shri Biren

Faleiro. Shri Eduardo
Fazlur Rahman, Shri
Fernandes, Shri George

Gamit, Shri Chhitubhai
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gawai, Shri D. G.

Ghosal Shri Sudhir
Godara, Ch, Hari Ram Makkasur
Gode, Shri Santoshrao
Gomango, Shri Giridhar
Gopal, Shri K.

Gore, Shrimati Mrinal
Gotkhinde, Shri Annasaheb
Goyal, Shri Krishna Kumax
Guha, Prof., Samar
Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal

Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
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Heera Bhai, Shri
Hukam Ram, Shri

Jagjivan Ram, Shri

Jain, Shri Kacharula! Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand
Kadam, Shri B. P,
Kadannappalli, Shri Ramachandran
Kaiho, Shri

Kailash Prakash, Shri

Kakade, Shri Sambhajirao
Kaldate, Dr, Bapu
Kamakshaiah, Shri D.

Kamath, Shri Hari Vishnu
Kannan, Shri P,

Kapoor, Shri L. L.

Kar, Shri Sarat

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Ismail Hossain
Khan, Shri Kunwar Mahmud Ali
Khan, Shri Mohd. Shamsu] Hasan
Kidwai, Shrimati Mohsina
Kishore Lal. Shri
Kolanthaivelu, Shri R.

Kolur, Shri Rajshekhar

Krishan Kant, Shri

Kundu, Shri Samarendra
Kunhambu, Shri K.

Kureel, Shri Jwala Prasad
Kushwaha, Shri Rem Naresh

ﬁkkapm, Shri K,
Lakshminarayanan, Shri M. R.
Lalu Prasad, Shri

Laskar, Shri Nihar
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Machhand, Shri Raghubir Singh
Mabhala, Shri K. L.

Mahale, Shri Hari Shankar
Mabhi Lal, Shri

Mabhishi, Dr. Sarojint

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mandal, Shri Dhanik Lal
Mane, Shri Rajaram Shankarrao
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Mayathevar, Shri K,

Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Kam
Mishra, Shri G. 8.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda

Munda, Shri Karia

Murthy, Shri M. V. Chandrashekhara
Murugesan, Shri A.

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit
Naidu, Shri P. Rajagopal
Naik, Shri S. H.

Naik, Shri V. P,

Nair, Shri B. K.
Narayana, Shri K. 8.
Narendra Singh, Shri
Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila
Negi, Shri T. S.
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Onkar Singh, Shri

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya. Dr. Lavminarayan
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb
Paswani, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri Dwarikadas
Patel, Shri H. M.

Patel, Km, Maniben Vallabhbhai
Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri S. B.

Patil, Shri S, D.

Patil, Shri Vijaykumar N.
Patnaik, Shri Biju

Patwary, Shri H. L.

Pertin, Shri Bakin

Phirangi Prasad, Shri

Pipil, Shri Mohan Lal
Poojary, Shri Janardhana
Pradhan, Shri Pabitra Mohan
Pradhani, Shri K.

Pullaiah, Shri Darur

Qureshi, Shri Mohd. Shafi

Rachaiah, Shri B.
Raghavendra Singh, Shri
Raghavij, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri

Rajda, Shri Ratansinh
Raju, Shri P. V. G.
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Rakesh, Shri R, N,

Ram, Shri R. D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury

Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri

Ramachandran, Shri P,
Ramalingam, Shri N. Kudanthai
Ramalingam, Shri P. S.
Ramamurthy, Shri K.

Ramapati Singh, Shri
Ramaswamy, Shri S.

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Ranjit Singh, Shri .

Rao. Shrimati B. Radhabai Ananda
Rao, Shri J. Rameshwar

Rao, Shri M. S. Sanjeevi

Rao, Shri M. Satyanarayan

Rao, Shri P, V. Narasimha

Rao, Shri Pattabhi Rama
Rasheed Masood, Shri

Rath, Shri Ramachandra
Rathor, Dr., Bhagwan Dasg
Ravindra Prat‘a_p Singh, Shri
Reddi, Shri G. S.

Reddy, Shri G, Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri S. R.

Rodrigues, Shri Rudolph.
Rothuama, Dr. R.

Roy, Shri Saugata

Saeed Murtaza, Shri

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
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Samantasinhera, Shri Padmacharan
Saran, Shri Daulat Ram
Sarangi, Shri R. P.

Sarda, Shri 8. K,

Sarkar, Shri S. K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Sathe, Shri Vasant

Satya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra
Seyid Muhammad, Dr, V A
Shah, Shri D. P,

Shah, Shri Surath Bahaduy
Shakya, Dr. Mahadeepak Singh
Shankar Dev, Shri

Shanti Devi, Shrimati
Sharmar Shri Jaganath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof,

Sheth, Shri Vinodbhaj B.
Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Sikander Bakht, Shri

Singh, Dr. B. N.

Sinha, Shri C, M.

Sinhs, Shri H, L. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri 8. S.
Somasundaram, Shri S. D.
Stephen, Shri C, M,
Subramaniam, Shri C.
Sudherran, Shri V. M.
Sukhendra Singh, Shri

Suman, Shri Ramji Lal

Suman, Shri Surendra Jha
Sunna Sahib, Shri A.

Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Thakur, Shri Krishnarao
Thorat, Shri Bhausaheb
Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. S.

Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad
Tripathi, Shri Ram Prakash
Tulsiram, Shri V.

Tur, Shri Mohan Singh
Tyagi, Shri Om Prakash
Ugrasen, Shri

Unnikrishnan, Shri K. P.

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Venkataraman, Shri R,
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P,
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.

Yadav, Shri Hukmdeo Narain
Yadav, Shri Narsingh

Yadav, Shri Ramji Lal

Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
“Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
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MR. SPEAKER: Subject to correc-
tion, the result* of the division is:
Ayes: 48; Noes: 361. The Noes have
it, the noes have it.

The motion was negativated,

MR. SPEAKER: Amendment No.
85, Shri Parulekar.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): 1 am not pressing.

MR. SPEAKER; [Has he the leave
of the House to withdraw hig amend-
ment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 35 was, by leave,

withdrawn

MR. SPEAKER: I now put amend-
ment No. 54 to the House.

Amendment No. 54 was put and
negatived,

MR. SPEAKER: Amendment Nos.
81 and 82, Shri Chaturvedi.

SHRI SHAMBU NATH CHATUR-
VEDI (Agra): 1 am not pressing.

MR. SPEAKER; Has he the leave
of the House to withdraw the Amend-
ments?

SEVERAL HON. MEMBERS: Yes.

SHR] JYOTIRMOY BOSU (Dia-
mong Harbour): No.

MR. SPEAKER: The amendments
are withdrawn,

SHRI JYOTIRMOY BOSU: On a
point of order. The rule provides that
even if there is lone voice objecting
to the withdrawal of the amendment,
that has to be put to the House. I am
the lone voice,

MR. SPEAKER: Then I put amend-
ment No, 81 to the House.

Amendment No. 81 was put and
negatived.
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MR. SPEAKER: 1 now put amend-
ment No. 82 to the House.

Amendment No. 82 was put and
negatived,

MR. SPEAKER: I put amendment
No. 89 to the House.
Amendment No. 89 was put and
negatived.
MR. SPEAKER: I now put amend-
ment No. 90 to the House.
Amendment No. 90 was put and

negatived,

MR. SPEAKER: I now put amend-
ment No. 105 to the House.

Amendment No. 105 was put and
negatived.

MR. SPEAKER; I now put amend-
ment No, 162 to the House.

Amendment No. 162 was put and

negatived.

MR. SPEAKER: Amendment No.
370. Mr. Mhalgi.

SHR] R. K. MHALGI
am not pressing.

MR. SPEAKER: Has he the leave
of the House to withdraw his amend-
ment?

SEVERAL HON. MEMBERS: Yes.

(Thana): I

Amendment No. 170 was, by leave
withdrawn.

MR. SPEAKER: I put amendment
No. 208 to the Housc.

Amendment No. 208 was put and
negatived,

MR SPEAKER: Amendment No. 231.
Shri Vinayak Prasad Yadav.

SHRI VINAYAK PRASAD YADAV
(Saharsa): I am not pressing.

*The following Members also recorded their votes for NOES
Sarvashri H. N. Bahuguna, M.P. Sinha, B. P. Mandal, P. V. Periasamy, 8.
Jaganathan, T, S, Shrangare, Madan LalShukla, Govindram Miri and Shrimatl

Renuka Devi Barakataki.
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MR. SPEAKER: Has he the leave
of the House to withdraw his amend-
ment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 231 was, by leave,
withdrawn.

MR. SPEAKER: Amendment No.
235. Shri Kanwarlal Gupta.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): 1 am not pressing.

MR. SPEAKER: Has he the leave
of the House to withdraw his amend-
ment?

SEVERAL HON. MEMBERS: Yes

Amendment No. 233 was, by leave,
withdrawn.

MR. SPEAKER: Amendment No.
257. Shri Ram Jethmalani.

SHR] K. LAKKAPPA: Those Mem-
_ bers are pressurising him,

MR. SPEAKER: Your Members also
pressurised you.
-

SHR] VASANT SATHE: He got up
and said “I press it”. You ask him.

MR. SPEAKER: Are
drawing it?

you with-

SHRI RAM JETHMALANI: No.

MR. SPEAKER: I will now put
amendment No. 257 moved by Shri
Ram Jethmalani, to the vote of the
House. Those in favour of jt may say
nAyesh.

SOME HON. MEMBERS; ‘Aye’.

MR. SPEAKER: Those against it
may say “No".

SEVERAL HON. MEMBERS: No.

MR. SPEAKER: 1 think “Noes”
have it.

SOME HON. MEMBERS:
have it.

MR. SPEAKER: All right, let the
lobbies be cleared. ...

“Ayes”

Now the lobbies have been cleared.
We will have division.

The questjon is:
“Page 2,—
after line 35, insert—

“(c) after clause (7), the fol-
lowing clause shall be inserted,
namely: —

(8) Notwithstanding anything
contained in the Constitution,
no law providing for preventive
detention shall operate in res-
pect’ of any citizen of India
except during the period when
a Proclamation of Emergency is
in operation.’ (257)

The Lok Sabha divided:

Division No. 7)
(16.35 hry.

AYES

Banatwalla, Shri G. M.

Barman, Shri Palas

Barrow, Shri A. E. T.

Basu, Shri Chitta

Bhagat Ram, Shri

Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Bosu, Shrj Jyotirmoy

Burande, Shri Gangadhar Appa

Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chaudhuri, Shri Tridib

Das, Shri R. P.

Deo, Shri P. K.

Desai, Shri D. D.

Desai, Shri Dajiba
Deshmukh, Shri Sheshrao

Gawai, Shri D. G.
Goswami, Shrimati Bibha Ghosh

Halder, Shri Krishna Chandra
Hande, Shri V. G.
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Jethmalani; Shri Ram
Kamble, shri B. C.

Kasar, Shri Amrut

Khan, Shri Ismail Hosain
Kisku, Shri Jadunath
Kodiyan, Shri P. K.
Krishnan, Shrimati Parvathj
Lahanu Shidava Kom, Shri
Lyngdoh, Shri Hopingstone
Mahata, Shri C. R.

Mandal, Shri Mukunda
Mawalankar, Prof. P. G.
Modak, Shri Bijoy
Mukherjee, Shri Samar
Murugaiyan, Shri S. G.
Nair, Shri M. N. Govindan
Patil, Shri D. B.

Patnaik, Shri Sivaji
Pradhan, Shri Amar Roy
Rajan, Shri K. A.
Rangnekar, Shrimati Ahilya P,
Reddy, Shri G. Narsimha
Roy, Shri A. K.

Roy, Dr. Saradish

Saha, Shri A. K.

Saha, Shri Gadadhar
Sanyal, Shri Sasankasekhar
Sen, Shri Robin

Singha, Shri Sachindralal

Tirkey, Shri Pius

NOES

Abdul Lateef, Shri
Agrawal, Shri Satish
Ashan Jafri, Shri

Ahuja, Shri Subhash
Alagesan, S8hri O. V.
Alhaj, Shri M. A. Hannen
Amat, Shri D,

Amin Prof. R. K.
Anbalagan, Shri P.
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Ankineedu, Shri Maganti
Ankineedu Prasada Rao, Shri
Ansari, Shri Faquir Ali

Arif Beg, Shri

Arunachalam, Shri M.

Arunachalam alias ‘Aladi Aruna’,
Shri V,

Asokaraj, Shri A.
Austin, Dr. Henry
Avari, Shri Gev M.

Badri Narayan, Shri A, R.
Bagri, Shri Mani Ram
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal. Shri Pradyumna

Bealak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi
Barnala, Shri Surjit Singh
Barua, Shri Bedabrata
Basappa, Shri Kondajji
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhadoria, Shri Arjun Singh
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bheeshmg Dev, Shri M.
Birendra Prasad, Shri
Borole, Shri Yashwant
Borooah, Shri D, K.

Brahm Prekash, Chaudhury
Brij Raj Singh, Shri

Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh  Shri
Chandra Pal Singh, Shri
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
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Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavan, Shri Yeshwantrao
Chavda, Shri K. S.

Chettri, Shri K. B.

Chhetri Shri Chhatrg Bahadur
Chikkalingaih, Shri K.
Choudhari, Shri K. B.
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dabhi, Shrj Ajitsinh

Damor, Shri Somjibhai
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Dag, Shri S. S.

Dasgupta, Shri K. N.

Dave, Shrj Anant

Dawn, Shri Raj Krishna
Deo, Shri V. Kishore Chandra S.
Desai, Shri Hitendra

Desai, Shri Morarji
Deshmulkh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Tevarajan, Shri B.
Dhandayuthapni, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Digvijoy Narain Singh, Shri
Doley, Shri L. K.

Durga Chaund, Shri

Dutta, Shri Asoke Krishna

Elanchezhian, Shri V. 8.
Engti, Shri Biren

Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Ganga Bhakt Singh, Shri
Ganga Singh, Shri
Gattani, Shri R. D.
Ghosal, Shri Sudhir
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Godara, Ch, Hari Ram Makkasar
Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gotkhinde, Shri Annasaheb
Gopal, Shri K.

Gore, Shrimatj Mrinal
Gotkhinde, Shri Annasaheb
Goyal, Shri Krishna Kumar
Guba, Prof. Samar

Guishen, Shri Dhanna Singh
Gupta, Shri Kanwar Lal

Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri
Hulkam Ram, Shri

Inder Singh, Shri

Jagannathan, Shri S.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Juin, Shri Kualyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Jeyalakshmi, Shrimmati V.
Joshi, Dr, Murli Manohar

Kachawai, Shrj Hukam Chand
Kadam, Shri B. P.

Kaiho, Shri

Kailash Prakash, Shri
Kawade, Shri Sambhajirseo
Kaldate, Dr. Bapu
Kamakshaiah, Shri D.
Kamath, Shri Hari Vishau
Kannan, Shri P.

Kapoor, Shri L. L.

Kar, Shri Sarat

Karan Singh, Dr.

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Kunwar Mahmud Ali
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Khan, Shri Mahmood Hasan
Kidwai, Shrimati Mohsina
Kishore Lal, Shri
Kolanthaivelu, Shri R.
Kosalram, Shri K. T.
Krishan Kant, Shri

Kundu, Shri Samarendre
Kunhambu, Shri K.

Kureel, Shri Jwala Prasad
Kushwaha, Shri Ram Naresh

Lakkappa, Shri K.
7,akshminarayanan, Shri M. R.
Lal, Shri S. S.

Lalu Prasad, Shri

Laskar, Shri Nihar

Machhand, Shri Raghubir Singh
Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mahi Lal, Shri

Mahishi, Dr. Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mandal, Shri B. P.

Mandal, Shri Dhanik Lal
Mane, Shri Rajaram Shankarrao
Mangal Deo. Shri

Mankar, Shri Laxman Rao
Menchar Lal, Shri

Mathur, Shri Jagdish Prasag
Mayathevar. 8hri K.

Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Ram
Miri, Shri Govind Ram
Mishra, Shri G. S.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Moéhanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy
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Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia

Murthy, Shri M. V. Chandrashekhara

Murugesan, Shri A.

Nahar, Shri Bijoy Singh
Nahata. Shri Amrit

Naidu, Shri P. Rajagopal
Naik, Shri S. H.

Naik, Shri V. P.

Nair, Shri B. K.

Narendra Singh, Shri
Nathu Singh. Shri

Nayak, Shri l.axmi Narain
Nayar, Dr. Sushiia

Negi, Shri T. 8.

Onkar Singh, Shri

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya. Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P,
Parutekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel. shri Dharmasinhbhai
Patel. Shri Dwarikadas
Patel, Shri H. M.

Patel, Shri Meena Lal
Patel, Shri Nanubhai N.
Patidar. Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri Vijaykumar N.
Patnaik, Shri Biju
Patwary, Shri H. L.
Periasamy, Dr, P. V.
Pertin, Shri Bakin
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Poojary, Shri Janardhana
Pradhen, Shri Pabitra Mohan
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Pradhani, Shri K.
Pullaiah, Bhri Darur

Qureshi, Shri Mohd. Sbaft
Rachaiah, Shri B. .
Raghavendra Singh, Shri
Raghavji, Sbri

Raghu Ramaish, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai. Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri

Rajda. Shri Ratansinh
Raju, Shri P. V. G,
Rakesh, Shri R. N.

Ram, sShri R. D.

Ram Charan, Shri

Ram Dhan, Shri

Rom Gopai Singh, Chaudhury
Ram Kinkar. Shri

Ram Kishan, Shri

Ram Murti, Shsi

Ram Sagar, Shri
Ramachandran, Shri P.
Romalingam, Shri N, Kudanthai
Ramalingam. Shri P. 8.
Ramamurthy, Shri K.
Ramapati Singh, Shri
Ramaswamy, Shri S.
Ramji Singh, Dr.
Rumjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Ranjit Singh, Shri

Rao, Shrimatl B. Radhabai Ananda
Rao, Shri J. Rameshwar
Rao, Shri M. S. Sanjeevi
Rao, Shri M, Satyanarayan
Rao, 8hri P. V. Narasimha
Rao, Shri Pattabhi Rama
Rasheed Masood, Shri
Rath, Shri Ramachandra
Rathor, Dr. Bhagwan Dass

Ravindra Pratap Siogh, Shri
Reddi, Shri G. S.

Reddy, Shri X. Brahmananda

Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Saeed Murtaza, Shri

Sahoo, Shri Ainthy

Sai, Shri Larang

Sai, Shri Narhari Prasag Sukhdeo
Samantasinhera, Shri Padmacharan
Saran, Shri Daulat Ram
Sarangi. Shri R, P.

Sarda. Shri §. K.

Sarkar, Shri S. K.

Sarsonia, Shri Shiy Narain
Satapathy, Shri Devendrg
Sathe, Shri Vasant

Satya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singh
Seyid Muhammad, Dr, v. A,
Shah, Shri D, pP.

Shah, Shri Surath Bahadur
Shuiza, Shrimati Rano M,
Shakya, Dr. Mahadeepak Singh
Shankar Dev. Shri

Shanti Devi, Shrimatj

Sharma. Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya patt
Shastri, Shri Bhany Kumar
Shastri, Shri Ram Dharj
Shastri, Shri Y. p.

Shejwalkar, Shri N, K.

Sheo Narain, Shri

Sher Singh, Prof,

Sheth, Shri Vinodbhai B,

Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Sikander Bakht, Shri

Singh, Dr. B, N.

Sinha, Shri C. M.

Sinha, Shri H. L, p.
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Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S. S.
Somasundaram, Shri S. D,
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudheeran, Shri V. M.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
.-Sunna Sahib, Shri A.

| Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramanjam
Swantantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Thorat, Shri Bhausaheb
Tiwari, Shri Brij Bhushan
Tiwari, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. S.

Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad
Tripathi, Shri Ram Prakash
Tulsiram, Shri V.

Tur, Shri Mohan Singh
Tyagi, Shri Om Prakash
Ugrasen, Shri

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Venkataraman, Shri R.
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal

Verma. Shri Hargovind
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Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.

Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shri Narsingh
Yadav, Shri Ramji Lail
Yadav, Shri Sharad
Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri

MR. SPEAKER: Subject to correc-
tion, the result* of the Division is:
Ayes 51, Noes 35¢. The “Noes™ have
it.

The motion was negatived,

MR. SPEAKER: Amendment No.
278; Shri Hari Vishnu Kamath.

SHRI HARI VISHNU KAMATH:
May I request you to read the am-
endment? The Minister was half in-
clined to accept the amendment. If
you read it to the House, they will
know what the amendment is. My am-
endment is that the period of preven-
tive detention should be reduced from
‘“¢wo months” to “one month”. I want
to press it.

MR. SPEAKER: It is for reducing
the period from “two months” to “one
month”. The Minister is not willing
to accept the amendment.

Now, I put Amendment No. 278 of
Shri Hari Vishnu Kamath to the vote
of the House.

The question is:
Pages 1 and 2, lines 20 and 1, res.
pectively,—

for “two months” substitute
‘“‘one month” (278,

The Lok Sabha divided:

“‘The following Members alsorecorded their votes for NOES:—

Sarvashri S. D. Patil, Prafulla Chandra Sen, M, P. Sinha, S, Nanjesha
Gowda, Ghulam Mohammad Khan, T. S. Shrangare and Prof, Dilip Chakra-

varty.



145 Constitution (Forty SRAVANA 31, 1900 (SAKA) fifth Amdt) Bill 146

11642 hrs.
Division No. 8]
AYES

Bagri, Shri Mani Ram

Banatwalla, Shri G.M.

Barman, Shri Palas

Barrow, Shri AET.

Basu, Shri Chitta

Bhagat Ram,, Shri

Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Bosu, Shri Jyotirmoy

Burande, Shri Gangadhar Appa

Chandrappan, Shri C.K.
Chatterjee, Shri Somnath
Chaudhuri, Shri Tridib

Das, Shri R. P.
Des, Shri P.K.

Desai, Shri Dajiba

Deshmukh, Shri Sheshrao

Gode, Shri Santoshrao

Goswami, Shrimati Bibha Ghosh
Gotkhinde, Shri Annasaheb
Halder, Shri Krishna Chandra
Hande, Shri V.G.

Jethmalani, Shri Ram

Kamath, Shri Hari Vishnu
Kamble, Shri B.C.

Kapoor, Shri L.L.

Kasar, Shri Amrut

Kisku, Shri Jadunath

Kodiyan, Shri P.K.

Krishnan, Shrimati Parvathi
Lahanu Shidava Kom, Shri
Mahata, Shri C.R.

Mandal, Shri Mukunda

Mane, Shri Rajaram Shankarrao
Mavalankar, Prof. P.G.

Modak, Shri Bijoy

Mukherje, Shri Samar
Murugaiyan, Shri 8.G.

Nair, Shri M.N. Govindan
Narayana, Shri K.S.

Patil, Shri D.B.

Patnaik, Shri Sivaji

Pradhan, Shri Amar Roy
Rajan, Shri K.A.

Rangnekar, Shrimati Ahilya P.
Roy, Shri AK.

Roy, Dr. Saradish

Saha, Shri A. K.

Saha, Shri Gadadhar

Sanyal, Shri Sasankasekhar
Sen, Shri Robin

Sudheeran, Shri V.M.

Tirkey, Shri Pius

Tiwary, Shri Madan

Yadav, Shri, Hukmdeo Narain:

NOES

Abdul Lateef, Shri
Agrawal, Shri Satish
Ahsan Jafri, Shri

Ahuja, Shri Subhash
Alagesan, Shri O, V.
Alhaj, Shri M.A. Hannan
Amat, Shri D,

Amin, Prof. R. K.
Anbalagan, Shri P,
Ankineedu, Shri Maganti
Angari, Shri Faquir Ali

. Arig Beg, Shri

Arunachalam alias ‘Aladi Aruna’, Shri
V.

Asokaraj, Shri A.

Austin, Dr. Henry

Badri Narayan, Shri A.R.
Bahuguna, Shri H.N.
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradyumna

Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devd
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‘Barnala, Shri Surjit Singh
Barua, Shri Bedabrata
‘Basappa, Shri Kondajji
Bateshwar Hemram, Shri
Bhadoria, Shri Arjun Singh

Bhakta, Shri Manoranjan
‘Bhanwar Shri Bhagirath
Bharat Bhushan, Shri
Bheeshma Dev, Shri M.
Birendra Prasad, Shri
Borole, Shri Yashwant
Borooah, Shri D.K.

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
-Chand Ram. Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath

Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
‘Chauhan, Shri Nawab Singh
Chavan, Shri Yeshwantrao
Chavda, Shri K.S.

Chettri, Shri K.B

Chhetri, Shri Chhatra Bahadur

-Chikkalingiah, Shri K.
-Choudhari, Shri K.B.
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
‘Dabhi, Shri Ajitsinh

Damor, Shri Somjibhal
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
‘Das, 8hri S.S.

‘Dasgupta Shri K.N.

‘Dave, Shri Anant

“Dawn, Shri Raj Krishna
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Deo, 8bri V. Kishore Chandra S.

Desai, shri D.D.

Desai, Shri Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Pieshad
Devarajan, Shri B.
Dhandayuthapani, Shri V.
Dhillon, Shri Igbal Singh
Digvijoy Narain Singh, Shri
Doley, Shri L.K.

Durga Chand, Shri

Dutt, Shri Asoke Krishna
Elanchezhian, Shri V.S,
Engti, Shri Biren

Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Ganga Bhakt Singh Shri
Ganga Singh, Shri

Gattani, Shri R.D.

Gawal, Shri D.G.

Ghosal, Shri Sudhir

Gogoi, Shri Tarun
Gomango. Shri1 Giridhar
Gopa!, Shri K.

Gore, Shrimati Mrinal
Gowda, Shri S. Nanjesha
Goyal, Shri krishna Kumar
Guha, Prof. Samar
Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri

Jagannathan, Shri 8.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
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Jaiswal, Shri Anant Ram

Jasrotia, Shri Baldev Singh
Jeyalakshmi, Shrimati V.

Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kadam, Shri B.P.

Kadannappalli, Shri Ramachandran

Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu
Kamakshaiah, Shri D.
Kannan, Shri P.

Kar, Shri Sarat

Karan Singh, Dr.

Kaushik, Shri Purughottam
Kesharwani, Shri N.P.
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Ismail Hossain
Khan, Shri Kunwar Mahmud Al
Khan, Shri Mahmood Hasan
Kidwai, Shrimati Mohisina
Kishore Lal, Shri
Kolanthaivelu, Shri R.

Kolur, Shri Rajshekhar
Kosalram, Shri K.T.

Krishan Kant, Shri

Kundu, Shri Samarendra
Kunhambu, Shri K.

Kureel, Shri Jwala Prasad
Kushwaha, Shri Ram Naresh
Lakkappa, Shri K.
Lakshminarayanan, Shri M.R.
Lal, Shri S.S.

Lalu Prasad, Shri

Laskar, Shri Nihar
Machhand, Shri Raghublr Singh
Mahala, Shri K.L.

Mahale, Shri Hari Shankar
Mahi Lal, Shri

Mahishi, Dr, Sarojint
Maiti, Shrimati Abha

Malhotra, Shri Vijay Kumar
Mallanna, Shri K.

Mallick, Shri Rama Chandra
Mandal, Shri B.P.

Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manochar Lal, Shri

Mathur, Shri Jagdish Prasad
Mayathevar, Shri K.

Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri RK.

Mirdha, Shri Nathu Ram
Mishra, Shri G.S.

Mishra, Shri Janeshwar
Mohanarangam, Shri Ragavalu
Mohd. Havat Ali, Shri
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda

Munda, Shri Karia

Murthy, Shri M.V. Chandrashekhara
Murugesan, Shri A.

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Naidu, Shri P. Rajagopal
Naik, Shri S.H.

Nair, Shri BK.

Narendra Singh, Shri

Nathu Singh, Shri

Nayak, Shri Laxmi Narain
Negi, Shri T.S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb -
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Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri Dwarikadas
Patel, Shri HM.

Patel Km. Maniben Vallabhbhai
Patel, Shri Meetha Lai
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri S.D.

Patil, Shri Vijaykumar N.
Patnaik, Shri Biju
Periasamy, Dr. P.V.

Phirangi Prasad, Shri

Pipil, Shri Mohan Lal
Poojary, Shri Janardhana
Pradhan, Shri Pabitra Mohan
Pradhani, Shri K.

Pullaiah, Shri Darur

Qureshi, Shri Mohd., Shaf

TRachaiah, Shri B.
Raghavendra Singh, Shri
Raghavji, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri

Rajda, Shri Ratansinh
Raju, Shri P.V.G.
Rakesh, Shri R. N.

Ram, Shri R.D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri N. Kudanthal
Ramalingam, Shri P.S.
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Ramamurthy, Shri K.
Ramapati Singh, Shri
Ramaswamy, Shri S.

Ramji Singh Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Ranjit Singh, Shri

Rao, Shrimati B. Radhabai Ananda
Shri J. Rameshwar
Rao, Shri M.S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri P.V. Narasimha
Rao, Shri Pattabhi Rama
Rasheed Masood, Shri

Rath, Shri Ramachandra
Rathor, Dr. Bhagwan Dass
Ravi, Shri Vayalar
Ravindra Pratap Singh, Shri
Reddi, Shri G.S.

Reddy, Shri Brahmananda
Reddy, Shri M. Ram Gopal
Rodrigues. Shri Rudolph
Rothuama, Dr. R.

Saceq Murtaza, Shri

Sahoo, Shri Ainthu

Sai. Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Samantasinhera, Shri Padmacharan

Saran, Shri Daulat Ram
Sarangi. Shri R.P.

Sarda, Shri SK.

Sarkar, Shri S. K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Sathe, Shri Vasant

Satya Deo Singh, Shri

Saylan Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra
Shah, Shri D.P.

Shah, Shri Surath Babadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shankar Dev, Shry
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Shanti Devi, Shrimat1
Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Dutt
Shastri, Shri Bhanu Kumar
Shastri, Shri Y.P.
Shejwalkar, Shri N.K.

Sheo Narain, Shri

Sher Singh. Prof.

Shiv Sampati Ram, Shn
Shrangare, Shri T.S.
Shrikrishna Singh, Shri
Shukla, Shri Madan Lat
Sikander Bakht, Shri

Singh Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shri C.M.

Sinha, Shri HL.P.

Sinha, Shrj Purnanaravan
Sinha. Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S.5.
Somasundaram, Shri S. D.
Subramaniam, Shri C.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Sunna Sahib, Shri A.

Suraj Bhan, Shri

Surya Narain Singh, Shn
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh

Thorat, Shri Bhausaheb
Tiwary, Shri D.N.

Tohra, Shri G.8.

Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad
Tripathi, Shri Ram Prakash
Tulsiram, Shri V.

Tur, Shri Mohan Singh
Tyagi, Shri Om Prakash

Ugrasen, Shn
Unnikrishnan, Shri K.P.

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Venkataraman, Shri R.
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R.L.P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shrl C.N.

Yadav, Shri Jagdambi Prasad
Yadav, Shri Narsingh

Yadav, Shri Ramji Lal
Yadav, Shri Sharad
Yadvendra Dutt Shri

MR. SPEAKER: There will be no
further orders for clearing the lobbies
because lobbies have to be cleared
very often.

Subject to correction, the result* of
the Division is:

Ayes: 55
Noes: 342

The motion was negatived,

*The following Members also recorded their votes:—

AYES: Shri Bakin Pertin.

NOES: Sarvashri Yuvraj, Vinodbhal B. Sheth, Brij Bhushan Tiwarl

Govind Ram Miri, M, P. Sinha, Sushil Kumar Dhara, Ram Kanwar Berwa,
Ram Dhari Shastri, V. Arunachalam alias Aladi Anma, Nanasahib Bonde,
C. M. Stephen and Roop Nath Singh Yadav.
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MR. SPEAKER: I shall now put
Amendment No. 288, moved by Shri-
mati Parvathi Krishnan, to the vote
of the House.

Amendment No. 288 was put and
negatived.

Clause 4

MR. SPEAKER: Amendment No.
36, Mr. Bapusaheb Parulekar. Are
you pressing?

SHRI BAPUSAHEB PARULEKAR:
No, Sir, I would like to withdraw my
amendment.

Amendment No. 36 was, by leave,

withdrawn,

MR. SPEAKER: I shall now put
Amendment No. 55, moved by Shri
A. K. Roy, %o the vote of the House.

Amendment No. 55 was put and
negatived,

MR. SPEAKER: Amendments Nos.
83, 84 and 85, moved by Shri Shambhy
Nath Chaturvedi.

SHRI SHAMBHU NATH CHATUR-
VEDI. Sir, 1 am not pressing, 1
would like to withdraw my amend-
ments.

Amendment Nos. 83 to 85 were, by
leave. withdraun,

MR. SPEAKER: Amendment No
236 moved by Mr. Kanwar Lal Gupta.

SHRI KANWAR LAL GUPTA: Sir,
1 am not pressing, I want to withdraw
it

Amendment No. 236 was, by leave,
withdrawn.

MR. SPEAKER: Amendment No.
332, moved by Shri Ramji Swngh....

DR. RAMJI SINGH: Sir, I want
to withdraw my amendment.

Amendment No. 332 was, by leave,
withdrawn.
Clause 5

MR. SPEAKER: I shall pow put

Amendment No: 86, moved by Shri
A. K. Roy, to the vote of the House.
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Amendment No. 56 wag put and
negatived.

PROF. P. G. MAVALANKAR: B8ir,
on a point of order. I do not know
how you said that the doors would re-
main closed all the time because some
Members may be out and they should

be able to come in....

SHR1 SAUGATA ROY: The dvors
are open.

MR. SPEAKER: The rule provides
for that. The doors will be opened
for those who want to come in.

Now, Amendment No. 338 mov.+
by Dr. Ramjji Singh....

DR. RAMJI SINGH:
withdraw my amendment.

I want to

Amendment No. 338 was, by leave,
withdrawn

MR. SPEAKER: Clauge 6. There 1s
no amendment.

Clause 7

MR. SPEAKER: Amendments Nos.
326 and 333, moved by Shri B. C
Kamble. I shall now put them to
the vote of the House.

Amendments Nos. 326 and 333 were
put and negatived.

Clause 8

MR. SPEAKER: Amendment No.
57, moveq by Shri A. K. Roy. I shall
now put it to the vote of the House.

Amendment No. 57 was, put and
negatived.

MR. SPEAKER: 1 will now put
amendment No. 1168 of Shri Dajiba
Desaj to vote.

Now, the question is:
Page 8,—
omit lines 8 to § (118)
The Lok Sabha divided:
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Division No. 9]
[16.52 hrs.

AYES

Ankineedu, Shri Maganti
Arunachalam, Shri M,

Badri Narayan, Shri A. R.
Barman, Shri Palas

Basu, Shri Chitta

Bhagat Ram, Shri

Bhakta, Shri Manoranjan
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Bosu, Shri Jyotirmoy

Burande, Shri Gangadhar Appa
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chaudhuri, Shri Tridib
Chavan, Shrimati P,

Chettri, Shri K. B.
Chikkalingiah, Shri K.
Choudhari, Shri K. B.

Dabhi, Shri Ajitsinh

Damor, Shri Somji Bhai.

Das, Shri R. P.

Deo, shri P. X

Deshi, Shri Dajiba

Deshmukh, Shri Shéshrao
Devarajan, Shri B.

Engtl, Shri, Bn'en

Gamit, Shri Chhitubhai

Gogoi, Shri Tarun

Gomango, Shri Giridhar.
Goswami, Shrimati Bibha Ghosh
Gotkhinde, Shri Annasaheb
Halder, Shri Krishna Chandra
Hande, Shri V. G.

Jeyalakshmi, Shrimatj V.
Kadam, Shri B. P,
Kadannappalli, Shri Ramachandran
Kamakshaiah, Shri D.

Kamble, Shri B. C.

Kagar, Shri Amrut

Kidwai, Shrimati Mohsina
Kigku, Shri Jadunah
Kodiyan, Shri P. K.
Kolur, Shri Rajshekhar
Kosalram, Shri K. T.

Krishnan, Shrimati Parvathi
Kunhambu, Shri K.

Lahanu Shidava Kom, Shri
Laskar, Shri Nihar

Mahata, Shri C. R.
Mallanna, Shri K.
Mane, Shri Rajaram Shankarrao
Mishra, Shri G. S.
Modak, Shri Bijoy
Mukherjee, Shri Samar
Murthy, Shri M. V. Chandrashekhara
Murugeiyan, Shri S. G.
Naidu, Shri P. Rajagopal
Naik, shrj S. H.
Naik, Shri V. P.
Nair, Shri B. K.
Patel, Shri Dwarikadas
Patil, Shri D. B.
Patil, 8hri S. B.
Patil, Shri Vijaykumar N.
Patnaik, Shri Sivaji
Pertin, Shri Bakin
Poojary, Shri Janardhana
Pradhan, Shri Amar Roy
Pradhani, Shri K.
Pullaiah, Shri Darur
Rachaiah, Shri B.
Rajan, Shri K. A.
Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.
Rangnekar, Shrimati Ahilya P.
Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri P. V, Narasimha

Ruo, Shri Pattabhi Rama
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Rath, Shri Ramachandra
Ravi, Shri Vayalar
Reddj, Shrij G. S.
Reddy, Shri S. R.

Roy, Shri A. K.

Roy, Dr. Saradish

Saha, Shri A. K.

Saha, Shri Gadadhar
Sanyal, Shrij Sasankasekhar
Sathe, Shri Vasant

Sen, Shri Robin

Shapkar Dev, Shri
Stephen, Shri C. M.
Swaminathan, Shri R. V.
Thorat, Shri Bhausaheb
Tirkey, Shri Pius
Tulsiram, Shri V.
Venkataraman, Shri R.
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.

NOES

Abdul Lateef, Shri
Agrawal, Shri Satish
Ahsan Jafri, Shri
Ahuja, Shri Subhash
Alagesan, Shri O. V.
Alhaj, Shri M. A. Hannan
Amat, Shrj D.

Amin, Prof. R. K.
Anbalagan, Shri P.
Ansari, Shri Faquir Ali
Argal, shri Chhabiram
Arif Beg, Shri

Arunachalam aliag ‘Aladi Aruna’
Shri V.

Asokaraj, Shri A.

Austin, Dr. Henry

Bagri, Shri Manj Ram
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradvumna

AUGUST 22, 1978

fifth Amdt.) Bill 160

Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi
Barnala, Shri Surjit Singh
Barrow, Shri A. E. T.
Barua, Shrj Bedabrata
Basappa, Shr; Kondajii
Basu, Shri Dhirendranath
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhadoria, Shri Arjun Singh
Bhanwar Shri Bhagirath
Bharat Bhushan, Shri
Birendra Prasad, Shrj
Borole, Shri Yashwant
Borooah, shri D. K.

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri

Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavan, Shri Yeshwantrao
Chavda, Shri K. S.

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri S. S.

Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Desai, Shri Hitendra
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Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shri Iqbal Singh
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shrj Asoke Krishna
Elanchezhian, Shri V. S.
Fazlur Rahman, Shri
Fernandes, Shri George

Ganga Bhakt Singh, Shri
Ganga Singh, Shri
Gattani, Shrj R. D.
Ghosal, Shri Sudhir

Godara, Ch. Harj Ram Makkasar

Gode, Shri Santoshrao
&ore, Shrimati Mrinal
Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal

Haren Bhumij, Shri

'Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shrj
Jagannathan, Shri S.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jagrotia, Shri Baldev Singh
Jethmalani, Shri Ram

Joshi, Dr. Murli Manchar
Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu

Kannan, Shri P.

Kapoor, Shri L. L.

Kar, Shri Sarat

Saran Singh, Dr.

Kaushik, Shri Purushottam
Khalsa, Shrij Basant Singh
Khan, Shri Ismail Hossain
Khan, Shri Kunwar Mahmud Ali
Khan, Shri Mahmooq Hasan
Khrime, Shri Rinching Khandu
Kishore Lal, Shri
Kolanthaivelu, Shri R.
Krishan Kant, Shri

Kundu, Shri Samarendra
Kureél, Shri Jwala Prasad
Kushwaha, Shri Ram Naresh
Lakkappa, Shri K.

Lal, Shri S. S.

Lalu Prasad, Shri

Limaye, Shri Madhu

Lyngdoh, Shri Hopingstone

Mabhala, Shri K. L.

Mahale, Shri Hari Shankar
Mahi Lal, Shri

Mahishi, Dr. Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mandal, Shri B. P.

Mandal, Shri Dhanik Lal
Mangal Deo, Shrij

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Mayathevar, Shri K.

Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Ram
Miri, Shri Govind Ram
Mishra, Shri Jeneshwar
Mishra, Shri Shyamnandan
Mohanarangam, Shri Ragavalu
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Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit
Narendra Singh, Shri
Nathu Singh, Shri

Nayak, Shrj Laxmj Narain
Nayar, Dr. Sushila

Negi, Shrj T. S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Parma} Lal, Shri

Parmar, Shri Natwarla] B.
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinbhaj
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhai

Patel, Shri Meetha Lal
Fatidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri S. D.

Patnaik, Shri Biju
Patwary, Shri H. L.
Periasamy, Dr. P. V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Pabitra Mohan
Qureshi, Shri Mohd. Shafi
Raghavendra Singh, Shri
Raghaviji, Shri

Raghu Ramaiah, Shrj X,
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
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Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri

Raj Narain, Shri

Rajda, Shri Ratansinh
Rakesh, Shri R. N.

Ram, Shri R. D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramapatj Singh, Shri

Ramjj Singh, Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Ranjit Singh, Shri

Rav, Shri J. Rameshwar
Rasheeq Masood, Shri
Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Reddy, Shri G. Narsimha
Reddy, Shri K. Brehmananda
Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Saced Murtaza, Shri

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narhari Prasag Sukhdeo
Samantasinhera, Shri Padmacharan
Saran, Shrj Daulat Ram
Sarangi, Shri R. P.

Sarda, Shri §. K.

Sarkar, Shri S. K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Setya Deo Singh, Shri

Saylan Wala, Shri Mohinder Singh
Sen, Shri Pratulla Chandra
Seyid Muhammad, Dr, V. A,
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Shah, Shri D. P.
Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shekya, Dr. Mahadeepak Singh
Shantj Devi, Shrimati

Sharma, Shri Jagannath

Sharma, Shri Rejendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari

Shastri, Shrj Y. P.

Shejwalkar, Shri N. K.

Shéo Narain, Shri

Sher Singh, Prof.

Sheth; Shri Vinodbhai B.

Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri

Shukla, Shri Madan Lal
Sikander Bakht, Shri

Singh, Dr. B. N.

Singha, Shri Sachindralal

Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan

Sinha, Shri Satyendra Narayan '
Somani, Shri Roop Lal .
Somanj, Shri S. S.
Somegundaram, Shri S. D.
Subramaniem, Shri C.

Sukhendra Singh, Shri

Suman, Shri Ramjj Lal

Suman, Shri Surendra Jha

Sunna Sahib, Shrj A.

Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. S.

Tombj Singh, Shri N.
Tripathi, Shri Madhay Prasad
Tripathi, Shri Ram Prakash
Tur, Shri Mohan Singh
Tyagi, Shri Om Prakash
Ugrasen, Shri

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.
Yadav, Shri Jagdambi Prasaq
Yadav, Shri Narsingh

Yadav, Shri Ramjj Lal
Yadav, Shri Sharad

Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Yuvraj, Shri

MR. SPEAKER: Subject to correc-
tion, the result* of the Division is:
Ayes: 101; Noes: 300.

The motion was negatived.

MR. SPEAKER: We shall come to
Amendment No. 140 by Shri Kapoor,
Are you pressing?

SHRI L. L. KAPOOR: Yes, Sir.

*The following Members also
recorded their votes for NOES:—
Sarvashri Hukmdeo Narain Yadav,
Raghubir Singh Machhand, Ghu-
lam Mohammad Khan, Anant Ram

e

Jaiswal, D. G. Gawai, A. Muru-
gesan, S. Ramaswamy, Nanasahib
Bonde, Eduardo Faleiro, K, 8.
Narayana,, G. M. Banatwalla and
Prof. Samar Guha,
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MR. SPEAKER: I shall put the
amendment to vote.

Amendment No, 140 was put and
negatived,

MR. SPEAKFR: I now take up
amendment No. 163. Are you pressing
or withdrawing?

SHRI YUVRAJ:
draw.

MR. SPEAKER: Has he the leave
of the House to withdraw his amend-
ment?

I want to with-

SEVERAL HON. MEMBERS: Yes.

Amendment No. 163 was, by leave,
withdrawn.

MR. SPEAKER: 1 shall take up
amendment No. 232. Are you
pressing?

SHRIMATI PARVATHI KRISH-
NAN: Yes, Sir. L

MR. SPEAKER: 1 shall put the
amendment to vote.

Amendment No. 232 was put and
negatived.

MR. SPEAKER: I shell now take
up amendment Nos. 328 and 329
moved by Shri Kamble. Are you
pressing?

SHRI B. C. KAMBLE: Yes, Sir.

MR. SPEAKER: I shall put
Amendments No. 328 and 329 to vote.

Amendments No. 328 and 329 were
put and negatived.

Clause 9

MR. SPEAKER: 1 shall take up
amendment Nos. 58 and 59 moved by
Shri A. K. Roy, Are you pressing
them?

SHRI A. K. ROY: Yes, Sir.
MR. - SPEAKER: 1 shall put

Amendment No. 58 to the vote of the
House.
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Amendment No. 58 was put and
negatived.

MR. SPEAKER: 1 shall put amend-
ment No. 59 to the vote of the House.

The question is:
“Page 3, line 28,—

add at the end—

“and restrict it within the
limit of 1:10 within the period
of ene year”, (59)

SHRI A. K. ROY: Sir, I rise on &
point of order. In every case you
read the originel amendment. That
should have been done.

MR. SPEAKER: There ig sufficient
other obstruction. The amendment is
clear. Let the Lobby be cleared.

The Lok Sabhe divided:

Division No. 10]
AYES

Banatwalla, Shri G. M.

Barman, Shri Palas

Bhagat Ram, Shri

Burande, Shri Gangadhar Appa

Das, Shri R. P.

Deshmukh, Shri Sheshrao

Goswami, Shrimati Bibha Ghosh

Hande, Shri V. G.

Jaiswal, Shri Anant Ram

Kamble, shri B. C.

Lahanu Shidava Kom, Shri

Modak, Shri Bijoy

Murugaiyan, Shri 8. G.

Patil, Shri D. B.

Patnaik, Shri Sivaji

Pradhan, Shri Amar Roy

Rajan, Shri K. A.

Roy. Shri A. K.

Sudheeran, Shri V. M.

[18.57 hrs.

Tirkey, Shri Pius
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NOES

Abdul Latecf, Shri
Agrawal, Shri Satish
Ahsan Jafri, Shri

Ahuja, Shri Subhash
Alagesan, Shri O, V.

Alhaj, Shri M. A. Hannan
Amat, Shri D.

Amin, Prof. R. K.
Anbalagan, Shri P.

Ansari, Shri Faquir Ali
Arif Beg, Shrj
Arunachalam, Shri M.
Austin, Dr. Henry

Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram
Bahuguna, Shri H. N.
Baijragi, Shri Jena

Bal. Shri Pradyumna
Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi
Barnala, Shri Surjit Singh
Basappa, Shri Kondajji
Berwa, Shri Ram Kanwar
Bhadoria, Shri Arjun Singh
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bheeshma Dev, Shri M.
Birendra Prasad, Shri
Borole, Shri Yashwant
Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chotur bhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shrj Motibhai R.
Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavan, Shrimati P.

Chavan, Shri Yeshwantrao
Chavda, Shri K. S.

Chettri, Shri K. B.

Chhetri, Shri Chhatra Bahadur
Chikkalingiah, Shri K.
Choudhari, Shri K. B.
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dabhi, Shri Ajitsinh

Damor, Shri Somjibhai
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri S. S.

Dasgupta, Shri K. N.

Dave, Shri Anent

Dawn, Shri Raj Krishna
Deo, Shri V. Kishore Chandra S.
Desai, Shri Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthepani, Shri V.
Dhara, Shri Sushij Kumar
Dhillon, shri Iqbal Singh
Digvijoy Narain Singh, Shri
Durga Chand, Shri '
Dutt, Shri Asoke Krishna
Elanchezhian, Shri V. S.
Engti, Shri Biren

Faleiro, Shri Eduardo

Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Ganga Bhakt Singh Shri
Ganga Singh, Shri

Gattani, Shri R. D.
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Gawai, Shri D. G.

Ghosal, Shri Sudhir
Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gore, Shrimati Mrinal
Gotkhinde, Shri Annasaheb
Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. Samar
Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Haren Bhumji, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri
Jagannathan, ghri S.
Jagjivan Ram, Shri

Jain, Shri Kacharula] Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Jeylakshmi, Shrimati V.
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chund
Kadam, Shri B. P.

Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu
Kamakshaiah, Shri D.
Kannan, Shri P.

Kapoor, Shri L, L.

Kar, Shri Sarat

Karan Singh, Dr.

Kasar, Shri Amrut
Kaushik, Shri Purushottam
Khalsa, $hri Basant Singh
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Khan, Shri Ghulam Mohammad
Khan, Shri Ismai] Hossain
Khan, Shri Kunwar Mahmud Ali
Khan, Shri Mahmood Hasen
Kishore Lal, Shri

Kisku, Shri Jadunath
Kolanthaivelu, Shri R.
Kolur, Shri Rajshekhar
Krishan Kant, Shri
Kunhambu, Shri K.

Kureel, Shri Jwala Prasad
Kushwaha, Shri Ram Naresh
Lakshminarayanan, Shri M. R.
Lal, Shri S. S.

Lalu Prasad, Shri

Laskar, Shri Nihar

Limaye, Shri Madhu
Machhand, Shri Raghubir Singh
Mahale, Shri Hari Shankar
Mahi Lal, Shri

Mahishi, Dr. Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Mallanna, Shri K.

Mallick, Shri Rama Chandra
Mandal, Shri B. P.

Mandal, Shri Dhanik Lal
Mane, Shri Rajaram Shankarrao
Mangsl Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Ram
Miri, Shri Govind Ram
Mishra, Shri G. S.

Mishra, Shri Shyamnandan
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri

Mondal, Dr. Bijoy
Mritunjey Prased, Shri
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Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia

Murthy, Shri M. V, Chandrashekhara
Murugesan, Shri A.

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Naidu, Shri P. Rajagopal
Naik, Shri S. H.

Nair, Shri B. K.

Narayana, Shri K. S.
Narendra Singh, Shri
Nathu Singh, Shri

Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T. S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Parmai Lai, Shri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri Dwarikadas
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhaj
Patel, Shrl Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, ghri S. B.

Patil, Shri S. D.

Patil, Shri Vijaykumar N.
Patnaik, Shri Biju
Patwary, Shri H. L.
Periasamy, Dr. P, V.
Phirangi Prasad, Shri

Pipil, Shri Mohan Lal
Poojary, Shri Janardhana
Pradhan, Shri Pabitra Mohan

174.

Pradhani, Shri K.

Pullaiah, Shri Darur
Rachaiah, Shri B.
Raghavendra Singh, Shri
Raghavji, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri

Raj Narain, Shri

Rajda, Shri Ratansinh

Raju, Shri P. V. G,

Rakesh, shri R. N.

Ram, Shri R. D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri N. Kudanthai
Ramalingam, Shri P. S.
Ramamurthy, shri K.
Ramapati Singh, Shri
Ramaswamy, Shri S.

Ramji Singh, Dr.

Ramjiwen Singh, Shri
Ramoowalia, Shri Balwant Singh
Ranjit Singh, Shri

Rao, Shrimati B, Radhabai Ananda
Rao, Shri J. Rameshwar

Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Pattabhi Rama
Rasheed Masood, Shri

Rath, Shri Ramachandre

Rathor, Dr. Bhagwan Dasg
Ravindra Pratap Singh, Shri
Reddi, Shri G. S.
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Reddy, Shri G. Narsimha
Reddy, sShri S. R.

Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Saeed Murtaza, Shri

.Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narharj Prasad Sukhdeo
Ramantasinhera, Shri Padmacharan
Saran, Shri Daulat Ram
Sarangi, Shri R, P.

.Sarda, Shri 8. K.

Sarkar, Shri S. K.

Sarsonia, Shri Shiv Narain
.Satapathy, Shri Devendra
Satya Deo Singh, Shri

.Sayian Wala, Shri Mohinder Singh
.Sen, Shri Prafulla Chandra
Seyid Muhammad, Dr. V. A
Shah, Shri D. P.

.Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shankar Dev, Shri

.Shanti Devi, Shrimati
Sharma. Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
:Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
.Shastri, Shri Y. P.
Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

‘Sheth, Shri Vinodhbhai B.
Shiv Sampati Ram, Shri
Shrangare, Shri T. S.

Shukla, Shri Madan Lal
Sikander Bakht, Shri

‘Singh, Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

‘Sinha, Shri H. L. P.
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Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri 'Satyendra Narayan
Somani, Shri Roop Lal '
Somani, Shri S. S.

Somasundaram, Shri S.D.
Stephen, Shri C.M.
Subramaniam, Shri C.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Sunna Sahib, Shri A.

Suraj Bhan. Shri

Surya Narain Singh. Shri
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Thorat, Shri Bhausaheb
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. S.

Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad
Tripathi, Shri Ram Prakash
Tulsiram, Shri V.

Tur, Shri Mohan Singh
Tyagi, Shri Om Prakash
Ugrasen, Shri

Vajpayee, Shri Atal Bihari

. Varma, Shri Ravindra

Venkataraman, Shri R.
Venkatareddy, Shri P,
Venkatasubbajah, Shri P.
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Verma, Shri Brijlal

Verma, Shri Hargoving
Verma, Shri R. L. P
Verma, Shri Sukhdeo Prasad

Yadav, Shri Jagdambl Prasad
Yadav, Shri Narsingh

Yadav, Shri Ramjj Lal

Yadav, Shri Sharad

Yadava, Shri Roop Nath Singh
Yadvendra Dutt Shri
Yuvraj, Shri

MR. SPEAKER: The result® of the
divigion is:

Ayes: 20

Noes: 345

The motion was negatived.

MR. SPEAKER: I shall now put
amendment No. 106 to the vote of the
House.

Amendment No. 108 was put and.
negatived.

MR. SPEAKER: I shall now put

amendment No. 211 to the vote of the
House.

Amendment No. 211 was put and
negatived.

MR. SPEAKER: Amendment No.
281 of Shri Hari Vishny Kamath.

SHRI HAR] VISHNU KAMATH:
# As my amendment No. 281 is not one

of cardinal importance, 1 would like
to withdraw it.

Amendment No. 281 was, by leave,
withdrawn,

SHRI HUKMDEO NARAIN YA-
DAV: I am not pressing my amend-
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ment No. 289, ] seek leave of the
House to withdraw my amendment.

Amendment No. 289 was, by leave,
withdrawn,

MR. SPEAKER: I shall now put

amendment No. 330 to the vote of
the House.

Amendment No. 330 weas put and
negatived.

Clause 10

MR. SPEAKER: I shall now put

amendment No. 60 to the vote of the
House.

Amendment No. 60 was put and
negatived,

MR. SPEAKER: 1 shall now put
amendment No. 61 to the vote of the
House.

Amendment No. 61 .was put and
negatived.

MR. SPEAKER: I shall now put

amendment No. 62 to the vote of the
House.

Amendment No. 62 was put and
negatived.

Clause 11

MR. SPEAKER: I shall now put

amendment No. 63 to the vote of the
House.

Amendment No. 63 was put and
negatived,
MR. SPEAKER: I shall now put

amendments No. 154 to 155 to the
vote of the House.

Amendments Nos. 154 and 155 were
put and negatived.

SHRI R. K. MHALGI: I am not
pressing my amendmens No. 173. 1

seek leave of the House ‘o withdraw
my amendment.

*The following Members also recorded their votes for NOES:—

Sarvashri Samarendra

Smaminathan, X. T.
Shrimati Mohsina Kidwal,

Kundu.Janeshwar Mishra,
Yadav, Bateshwar Hemram, Brij Bhushan

Kosalram, B.Devarajan, Shrikrishna

Hukmdeo Narain
Tiwari, K. L. Mahala, R. V.
Singh and
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Amendment No. 173 was, by leave,
withdrawn.

SHRT SHAMBU NATH CHATUR-
VEDI: I am not pressing my am-
endment No. 182. I seek leave of
the House to withdraw my amend-
ment.

Amendment No. 182 was, by teave,
withdrawn.

SHRI KANWAR LAL GUPTA: 1
am not pressing my amendment No.
238. I seek leave of the House to
withdraw my amendment.

Amendment No. 238 was, by leave,
withdrawn.

MR. SPEAKER: I shall now put
amendment No. 276 to the vote of
the House.

Amendment No. 278 was put and
negatived.

AN HON. MEMBER: The “Ayes”
have it.

‘MR. SPEAKER: Now, I am pro-
ceeding by Rule 367. Proviso to

that Rule says:

“provided that, if in the opinion
of the Speaker, the Division is
unnecessarily claimed, he may ask
the members who are for ‘Aye’
and those for ‘No’ respectively to
rise in their places and, on a count
being taken, he may declare the
determination of the House.

In such a case the names of the
voters shall not be recorded.”

Those who are for the amendment
may please stand up.

17.00 hrs.
Some Hon, MEMBERS 108¢—

" SHRI SHYAMNANDAN MISHRA: 1
am not clear what you have asked for.

SHRI A. K. ROY: Iam on a point
of order. If you have to follow this
procedure in this case, you should
have followed this procedure from the

very beginning.
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MR. SPEAKER: No. There is no such
thing at all.., . ’

SHRI A. K. ROY: Therefore, I say,
this is an after-thought. [ can under-
stand that this is an after-thought.

MR. SPEAKER; Order plemse. There
is no point of order.

Those who are in favour may pleass
stand up.

SoMe HON, MEMBERS 10se—

MR. SPEAKER: Those who are
against may stand up.

SomMe HonN, MEMBERS rose- ~
MR. SPEAKER; The Noes have it.

PROF. P. G. MAVALANKAR: Every
Member has got a right to be recorded
whether he votes this way or that way.

SHRI SHYAMNANDAN MISHRA:
How can this be done?

SHRI CHANDRA SHEKHAR (Balia).
Mr. Speaker, Sir, we know that there
is a provision like this.

But, Sir, this provision has never
been used. 1 abide by your ruling.
But I shall request you that this pro-
vision should not have been invoked at
this time when the Constitution
Amendment Bill {s under consideration.

Sir. while abiding by your ruling, 1
shall request you not to invoke this
provision in this Constitution Amend-
ment Bill. Moreover the Mover of the
Amendment was not pressing, 1 think.

Therefore, 1 think, there is no neces.
sity to invoke this provision.

MR. SPEAKER: Voting was asked
for by persons other than the Mover.

SHRI SHYAMNANDAN MISHRA:
No, Sir, may I make my position clear?

-1 press my amendment. The House

may ask for a division on it. You
were pleased to say, those who are in
favour of this should rise {n theiv
places. Now, Sir, you should have
counted; othsrwise it has absolutely
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no meaning. Speaker cannot give
arbitrary ruling that two-third votes
have already been secured. That you
<annot say.

MR. SPEAKER: I am afraid that
there has been a good deal of miscon-
ception.

First of all Mr, Mishra is not correct
in saying that amendments are to be
carried by two-third majority. It is
not so. Amendments are to be carried
by simple majority. Simple majority
is sufficient.

SHRI SHYAMNANDAN MISHRA.
But even then you must count.

MR. SPEAKER: For the benefit of
‘hon. Members, I would like to read
oul the rule.

It says:

“(c) It the opinion so declared is
again  challenged, be shall direct
that the votes be recorded either by
operating the automatic vote recorder
or by using ‘Aye’ and ‘No’ slips in
the House or by the members going
into the lobbies.”

—and tuere is a proviso. It says:—

“Provided that, if in the opinion
of the Speaker, the Division ig un.
necessarily claimed"-—

—~you did not claim the division;
somebody else claimed the Division.—

*“..he may ask the members who
are jor ‘Aye’ and those for ‘No' res.
pectively to rise in their places and,
on a count being taken, he may de-
clare the defermination of the
House. In such a case, the names
ot the voters shall not be recorded.”

SHRI SHYAMNANDAN MISHRA:
That is different....Quite right.
(Interruptions).

SHRI VASANT
counted?

MR. SPEAKER: If you want, I will
put it again... (Interruptions).

PROF. P. G. MAVALANKAR: Sir.
there are two points arising out of

SATHE: Who

what you have said. First of all, as
Shri Mishra said, this is a Constitu-
tional Amendment = Bill. Therefore,
even if one dissenting wvoice is there,
it must be recorded in the debate. It
must be done; you cannot say. No.
Secondly, you cannot have one proce-
dure for some clauses and another
procedure for other clauses.

MR. SPEAKER: Again, you seem
not to have read the rules. It is only
when the Speaker thinks that the divi-
sion is unnecessarily claimed. That is
the point. [ cannot apply this to every.
thing, (Interruptions). All right, I
will put this again. Those who are in
favour of this amendment may pleas?
stand up.... They are five. Those
who are against it may now stand up
....They are 206. So, the amendmen*
is nega‘ived.

SHRI DINEN BHATTACHARYA: 1
challenge you; I say, the majority is
in favour.

MR. SPEAKER: We gu to the next
amendment,

SHRI VAYALAR RAVI: The doors
are locked. Many Members are wait-
ing outside. 1 have just seen, 10--15
Members are waiting outside. Please
allow them to come in. Why have you
locked up the doors?

MR. SPEAKER: Please open the
doors.

SHRI C. M. STEPHEN: You said,
that the number was 206. All I am
submitting is that it was very clear
to everybody that within two minutes’
time, counting could not have taken
place. We want to know, how many
are for it and how many are against
it. There is a procedure for counting.
The Speaker does not take part at all.
The procedure for counting is that each
name shall be called and then count-
ing done. You said that the number
was 206, My submission is that it
must be done in such a manner that
it is beyond any doubt. The number
206 was certainly not correct. That
was clear to everyone of us ........
(Interruptions).
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PROF. SAMAR GUHA (Contai): I
have a point of order, Sir. According
to the Order Paper today, it has been
categorically. ...

MR. SPEAKER: I know. your Reso-
lution is there. I know your Resolu-
tion, Mr. Samar Guha, We will have
to find some other time.
(Interruptions).

PROF. SAMAR GUHA: 1 wani to

know from you as to what its position
is.

MR. SPEAKER: We will find some
other time for it.

PROF. SAMAR GUHA: “Some other
time" does not mean anything.

MR. SPEAKER; Beforc this session
ends—either this week or next week.

PROF. SAMAR GUHA: This is listed
in the List of Business.

MR. SPEAKER: The
always change it.

House can

PROF. SAMAR GUHA: If you tuke
it up tomorrow, then ] am uagreeable

MR, SPEAKER: Let me see. We will

try to have it either tomorrow or the
day after.

SHRI RAVINDRA VARMA: We can
take it up tomorrow.

MR. SPEAKER: I do not know what
work we have for tomorrow. Have we
listed anything tor tomorrow? All right
we will have it

SHRI RAVINDRA VARMA: [ would
also seek your permission, Bir, to sug-
gest—and appeal to the House—that
we continue to sit tili we finish ‘he
clauses as well as the Third Readiig

MR. SPEAKER: The Minister of
Parliamentary Atfairs has made a sug-
gestion that we sit and finish. 1 think
it is but a fair proposal. We have
taken very much more time than what
we estimated. Is it the pleasure of
the House to sit and dispose of the
Constitution Amendment Bill?
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SEVERAL HON. MEMBERS; Yes.

SHRI K. LAKKAPPA: I do not agres.
We are not going to agree. I have
some other engagement.

MR. SPEAKER: No.

SHRI RAVINDRA VARMA: Let us
finish. The statement on bonus will
be made,

MR. SPEAKER: Those who e
sitting and disposing of the matter
may say SO

SEVERAL HON. MEMBERS: Yes,

SHRI K. LAKKAPPA: No, no.

MR. SPEAKER: 1 now put amedud-
ment Ne. -3 to the vote of the ilous:

amendment No. 283 was put anc

negatived,

MR. SPEAKER: Now about amend-
ment No. 290, Mr. Hukmdeo Nurain
Yadav. are you pressing it?

st e T Ao TEe ;- F A

A1 AEATE )

Amendment No, 200 was, by leave,
withdrawn,

MR. SPEAKER: I now put amen {-
ment No. 331 to the vote of the House.

Amendment No, AAE was put and
withdrawn.

MR. SPEAKER: Now about amenl-
ment No. 340. Prof. Mavalankar, ure
you pressing it?

PROF. P. G. MAVALANKAR: 1 »a
not pressing it.

Amendment No. 340 was, by leave,
withdrawn

Clause 13

MR. SPEAKER: We now take ur
clause 13. 1 put the amendment N1
¢ of Mr. A. K. Roy to the vote of the
House.

SOME HON. MEMBERS: ‘Aye’.
SEVERAL HON. MEMBERS: ‘No’
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" SOME HON. MEMBERS: “Ayes” Arunachalam, Shri M.

ave it. Arunachalam alias ‘Aladi Aruna’,
MR. SPEAKER: Let the lobbies be Shrj V.

cleared. The lobbies have been cleaw Asokaraj, Shri A.

ed. I shall put amendment No. 64 to
the House. Mr. Roy wants me to
read it. 1 shall read it. Badri Narayan, Shri A. R.

The question is: Bagri, Shri Mani Ram
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Austin, Dr, Henry

Page 4, for lines 8 to 10, substitute-~

‘13. (1) In article 83 of the Con-
stitution, in clause (1). for the words

“one-third of the members thereof Bal, Shri Pradyumna
shall retire as soon as may be on Balak Ram, Shri
the expiration of every second year” Balbir Singh, Chowdhry

the words “one-fifth of the memburs
thereof shall retire as goon as may Baldev Prakash, Dr.

be on the expiration of every one Banatwalla, Shri G. M.

y;ar" :;1;1111 bethsubstirtduted,‘ and w Barakataki, Shrimati Renuka Devi
clause . for the words “six years . o

in both the places where they occur, Barnala, Shri Surjit Singh

the words “five years” shall be sub- Barrow, Shri A. E. T,

stituted.”” (64). Basappa, Shri Kondajji
The Lok Sabha divided: Bateshwar Hemram, Shri
[17.20 hrs, Berwa, Shri Ram Kanwar

Bhadoria, Shri Arjun Singh

ivision No. 11
Divislon N 1 Bhakta, Shri Manoranjan

AYES Bhanwar Shri Bhagirath
Gawali, Shri D. G. Bharat Bhushan, Shri
Naik, Shri 8. H. Bheeshma Dev, Shri M.
Patil, Shri D. B. Birendra Prasad, Shri
*Rao, Shri Pattabhi Rama Borole, Shri Yashwant
Roy, Shri A. K. Borooah, Shri D. K.

NOES Brahm Perkash. Chaudhury

Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati

Abdul Lateef, Shri

Agrawal, Shri Satish

Ahsan Jafri, Shri

Ahuja, Shri Subhash

Alhaj, Shri M. A. Hannan

Amin, Prof. R. K.

Anbalagan, Shri P.

Ankineedu, Shri Maganti Chaturbhuj, Shri

Ankinesdu Prasada Rao, Shrl Chaturvedi, Shri Shambhu Nath

Ansari, Shri Faquir Ali Chaudhury, Shri Rudra Sen
Arif Beg, Shri Chauhan, Shri Nawab Singh

*Wrongly voted for AYES,
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‘Chavan, Shrimati P.

Chavan, Shri Yeshwantrao
Chavda, Shri K. S.

‘Chettri, Shri K. B.

‘Chhetri, Shri Chhatra Bahadur
Chikkalingiah, Shri K.
Choudhari, shri K. B.
‘Chowhan, Shri Bharat Singh
-Chunder, Dr. Pratap Chandra
Dabhi, Shri Ajitsinh

Damor, Shri Somjibhai
Dandavate, Prof. Madhu
Danwe, Shri Pundaiik Hari
Das, Shri S. S.

Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri V, Kishore Chandra 8.
Desai, Shri Dajiba

Desai, Shri Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Devarajan, Shri B.
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Digvijoy Narain Singh, Shri
Doley, Shri L. K.

Durga Chand, Shri

Dutt, Shri Asoke Krishna
Elanchezhian, Shri V. S.
Engti, Shri Biren

Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

‘Gattani, Shri R. D.

-Ghosal, Shri Sudhir
‘Godara, Ch. Hari Ram Makkasar
QGode, Shri Santoshrao
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Gogoi, Shri Tarun

Gomango, Shri Giridhar
Gore, Shrimati Mrinal
Gotkhinde, Shri Annasaheb
Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar ‘
Guha, Prof. Samar

Gulshan, Shri Dhanna Singh

Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri
Hukam Ram, Shri

Inder Singh, Shri
Jagannathan, Shri S.

Jagjivan Ram, Shri

Jain, Shri Kacharula]l Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand
Kadam, Shri B. P.
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Kadannappalli, Shri Ramachandran

Kaiho, Shri

Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu
Kamakshaiah, Shri D.

Kamath, Shri Hari Vishnu
Kapoor, 8hri L. L.

Kar, Shri Sarat

Karan Singh, Dr.

Kasar, Shri Amrut

Kaushik, Shri Purushotitam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Ismail Hossain
Khan, Shri Kunwar Mahmud Al
Khan, Shri Mahmood Hesan
Kidwai, Shrimati Mohsina
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Kishore Lal Shri " Nahar, Shri Bijoy Singh
Kolanthaivelu, Shri R. Nahata, Shri Amrit

Kolur, Shri Rajshekhar Naik, Shri V.P.

Kosalram, Shri K.T. Nair, Shri BK.

Krishan Kant, Shri Narayana, Shri K.S.
Kureel, Shri Jwala Prasad Nathu Singh, Shri

Kureel, Shri R.L. Nayak, Shri Iaxmi Narain
Kushwaha, Shri Ram Naresh Nayar, Dr. Sushila
Lakshminarayanan, Shri M.R. Negi, Shri T.S.

Lal, Shri S. S, Onkar Singh, Shri

Lalu Prasad, Shri Oraon, Shri Lalu

Laskar, Shri Nihar Pandey, Shri Ambika Prasad
Limaye, Shri Madhu Pandeya, Dr. Laxminarayan
Lyngdoh, Shri Hopingstone Pandit, Dr. Vasant Kumar

Parmaj Lal, Shri

Parmar, Shri Natwarlal B. .
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri H.M.

Patel, Km. Maniben Vallabhbhai
Patel, Shri Mestha Lai
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri S.D.

Patil, Shri Vijaykumar N.
Patnaik, Shri Biju

Patwary, Shri H.L.
Periasamy, Dr. P.V.

Pertin, Shri Bakin

Phirangi Prasad, Shri

Pipil, Shri Mohan Lal
Poojary, Shri Janardhana
Pradhan, Shri Pabitra Mohan
Pullaiah, Shri Darur

Machhand, Shri Raghubir Singh
Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mabhishi, Dr. Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mal.anna, Shri K.

Mallick, Shri Rama Chandra
Mandal, Shri B. P.

Mandal, Shri Dhanik Lal
Mane, Shri Rajaram Shankarrao
Mangal Deo, Shrj

Mankar, Shri Laxman Rao
Manohar Lai, Shri

Mathur, Shri Jagdish Prasad
Mayathevar, Shri K.

Mehta. Shri Prasannbhai
Mirdha, Shri Nathu Ram
Miri, Shri Govind Ram
Mishra, Shri G.S.

Mishra, Shri Janeshwar

Mishra, Shri Shyamnandan Qureshi, Shri Mohd. Shafi
Mohanarangam, Shri Ragavalu Rachaiah, Shri B.

Mohd. Hayat Ali, Shri Raghavendra Singh., Shri
Mohinder Singh, Shri Raghavji, Shri

Mritunjay Prasad, Shri Raghu Ramaiah, Shri K.
Munda, Shri Karia Rahi, Shri Ram Lal

Murthy, Shri M.V. Chandrashekhara Rai, Shri Gauri Shankar
28547 L8~—17
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Rai, 8hri Narmada Prasad
Ral, Shri Shiv Ram

Raj Keshar Singh, Shri

Raj Narain, Shri

Rajda, Shri Ratansinh

Raju, Shri P, V. G.

Rakesh, shri R. N.

Ram, Shri R. D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri N. Kudanthai
Ramalingam, Shri P. S.
Ramamurthy, Shri K.
Ramapati Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Ranjit Singh, Shri

Rao, Shrimati B. Radhabai Ananda

Rao, shri J. Rameshwar
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rasheed Masood, Shri
Rath, Shri Ramachandra
Rathor, Dr. Bhagwan Dass
Ravi, Shri Vayalar
Ravindra Pratap Singh, Shri
Reddi, sShri G. S.

Reddy, Shri G. Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskara

Reddy, Shri M. Ram Gopal
Reddy, Shri S. R.
Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Saeed Murtaza, Shri
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Sahoo, Shri Ainthu
Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo

Saini, Shri Manohar Lal
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Samantasinhera, Shri Padmacharan

Saran, Shri Daulat Ram
Sarangl, Shri R. P.
Sarkar, Shri S. K.
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Sathe, Shri Vasant

Satya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singh

Sen, Shri Prafulla Chandra
Shah, Shri D. .

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadepak Singn
Shankar Dev, Shri

Shanti Devi, Shrimati
Sharma, Shri Jagannath
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumur
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain, Shri

Sher Singh. Prot.

Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shrl
Shrangare, Shri T. 8.
Shukla, Shri Madan Lal
Sikander Bakht, Shn
Singh, Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri H, L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri 8. 8
Somasundaram, Shri 8. D.
Stephen, Shri C. M.
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Subramaniam, Shri C.. -
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr, Subramaniam

Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Thorat, Shri Bhausaheb
Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.
Tiwary, Shri Madan

Tohra, Shri G. S:

Tombi Singh, Shri N.
Tripathi, Shri Ram Prakash
Tulsiram, Shri V.

‘Tur, Shri Mohan Singh
Tyagl, Shri Om Prakash

Ugrasen, Shri

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Veerabhadrappa, Shri K. S.
Venkataraman, Shri R.
Venkatasubbaiah, Shri P,
Verma, Shri Brijlal

‘erma, Shri Hargovind
‘srma, Shri R. L. P.
verma, Shri Sukhdeo Prasad
Visvunathan, 8hri C. N.

Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shri Narsingh

Yadav, Shri Ramji Lal .
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadva, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj, Shri

MR. SPEAKER: Subject to correc-
tion, the result® of the division is:
Ayes 5; Noes 350.t The noes have it,
the noes have it.

The motion was negatived.

MR. SPEAKER: Amendment No.
312. Shri Sushil Kumar Dhara.

SHRI SUSHIL KUMAR DHARA: I
am not pressing.

MR. SPEAKER: Has he the leave
of the House to withdraw his amend-
ment?

SOME HON, MEMBERS; Yes.

Amendment No, 312 was, by leave,
withdrawn.

Clause 14

MR. SPEAKER: Amendment Nos.
40 and 41. Shri Parulekar.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): I am not pressing.

MR. SPEAKER: Has he the leave
of the House to withdraw his amend-
ments? '

*The following Members also record ed their votes for NOES:—

Madhav Prasad Tripathi R. K, Mhal gi, Rajendra Kumar Sharma, Syed
Kazim Ali Meerza, Roop Lal Somani, Govinda Munda, Mahi Lal, Anant
Ram Jaiswal, D, Amat, A. Murugesan, S, Ramaswamy, P. Rajagopal
Naidu, Shrikrishna Singh, Pattabhi Rama Rao and Dr. Bijoy Mondal.

" §The number of Members who ac tually recorded their votes for NOES
through the Automatic Vote Record ing Machine wag 851,
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SOME HUN, MEMBERS:; Yes.

Amendments NOs. 40 and 41 were,
by leave, withdrawn.

MR. SPEAKER: Amendment No.
85. Shri A. K. Roy.

SHRI A. K. ROY (Dhanbad): 1
am not pressing.

MR. SPEAKER: Has he the leave
of the House to withdraw his amend-
ment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 65 was, by leave,
withdrawn,

MR. SPEAKER: I put amendment
No. 164 to the House.

Amendment No. 164 was put and
negatived.

MR. SPEAKER: Amendment No.
251, Shri Vinayak Prasad Yadav.

SHRI VINAYAK PRASAD YA-
DAV (Saharsa): I am not pressing.

MR. SPEAKER: Has he the leave
of the House to withdraw his amend.
ment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 251 was, by leave,
withdrawn.

MR. SPEAKER: Amendment No.
291. Shri Hukmdeo Narain Yadav.

SHRI HUKMDEO NARAIN YA.
DAV (Madhubani): I am not press-
ing.

MR. SPEAKER: Has he the leave
of the House to withdraw his amend-
ment?

SEVERAL HON. MEMBERS: Yes.

Amendment No, 201 was, by leave,
withdrawn,

MR. SPEAKER: Amendments Nos.
313 and 814. Shri Sughil Kumar
Dhara.

SHR] SUSHIL KUMAR DHARA
(Tamluk): I am not pressing.
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MR. SPEAKER: Has he the leave
ef the House to withdraw his amend-.
ment?

HON., MEMBERS: Yes.

Amendment NOs. 313 and 814 were,
by leave, withdrawan.

Clause 15

MR. SPEAKER: I put Ameadment
No. 66 to the House.

Amendment No. 66 was put and
negatived.

MR. SPEAKER: Amendmenty No.
98. Shri Faleiro ig absent. I put Am.
endment No. 98 t, the House.

Amendment No, 98 wes put and
negatived.

MR. SPEAKER: Now, we come to
Government amendment No. 205. The
question is:

Page 4, line 31,

for “Forty-fifth”
“Forty.fourth” (205)

substitute

The motion was adopted.

MR. SPEAKER: Amendment No.
239. Shri Kanwarlal Gupta is ab-
sent. I put the amendment to the
House.

Amendment No, 239 was put and
negatived.

MR. SPEAKER: Now I come to
amendment No. 260, moved by Shri
Ram Jethmalani. Is he pressing it?

SHRI RAM JETHMALANI: No,

MR, SPEAKER: Has the hon. Mem-
ber the leave of the House to with-
draw his amendment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 260 was, by leave,
withdrawn.

Clause 17

MR, SPEAKER: There are no am-
endments to clause 16. We will now
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come to clause 17. There i amend-
ment No, 42 by Shri Parulekar. Is
he pressing it?

SHRI BAPUSAHEB PARULEKAR:
I want to withdraw it.

MR. SPEAKER: Has the hon. Mem.
ber the leave of the House to with-
draw his amendment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 42 was, by leave,
withdrawn.

MR. SPEAKER: Amendment No.
107 is by Shri Saugat Roy. He is not
present here. 1 will put it to the
vote of the House.

Amendment No. 107 was put and
negatived.

MR. SPEAKER: Amendment No.
174 is by Shri Mhalgi. Is he press-
ing it?

SHRI R. K. MHALGI]: I want to
withdraw it.

MR. SPEAKER: Has the hon, Mem-

ber tie leave of the House to with-
draw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 174 was, by leave,
withdrown.,

Clause 19

MR. SPEAKER: To clause 18 there
are no amendments. We will now
take up clause 19. There is amend-
ment No. 261 by Shri Ram Jethma.
lani. Is he withdrawing it?

SHRI RAM JETHMALANI: Yes I
am withdrawing it.

MR. SPEAKER: Has the hon. Mem-
ber the leave of the House t, with-
draw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No, 261 was, by leave,
withdrawn,

Clause 21

MR. SPEAKER: To clause 20
there are no amendments. To clause

21 there iy one amendment No. 361
by Shri Anant Dave. Is he pressing
it?

SHRI ANANT DAVE: 1 want to
withdraw it.

MR. SPEAKER: Has the hon.
Member the leave of the House to
withdraw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 361 was, by leqve,
withdrawn.

SHRI SHANTI BHUSHAN: Sir, I
want to press my amendment No.
366.

MR. SPEAKER: The question is:

Page 5—

after line 31, insert—
“Provided that the Supreme
Court may after determining
the said questions of law return
any case so withdrawn together
with a copy of its judgment on
such questions to the High
Court from which the case has
been withdrawn, and the High
Court shall on receipt thereof,
proceed to dispose of the case
in conformity with such judg-
ment.” (366)

The motion was adopted.

Clause 22

MR. SPEAKER: To clause 22 there
is one amendment, No. 149 by Shri
Narendra P. Nathwani. Is he press-
ing it?

SHR1I PRASANNBHAI MEHTA:
Sir, 1 am authorized by Shri Nath-
wani to deal with this.

SHRI SHANTI BHUSHAN: I am
accepting that amendment.

MR. SPEAKER: The question is:
Page 5, line 33,—

for “with the concurrence of”
substitute—

‘“on the advice of" (149)
The motion was adopted,
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Clause 25

MR. SPEAKER: There are no am-
endments to clauses 23 and 24. We
will now take clause 25. There are
amendment Nos. 43 and 44 by Shri
Parulekar. Is he pressing them?

SHR] BAPUSAHEB PARULEKAR:
1 want to withdraw them,

MR. SPEAKER: Hag the hon. Mem-
ber the leave of the House to with-
draw them?

SEVERAL HON. MEMBERS: Yes.
Amendments Nos. 43 and 44 were, by
leave, withdrawn.

MR. SPEAKER: Amendment No.
120 by Shri Dajiba Desai, is he press-
ing it?

SHRI DAJIBA DESAI: I want to
withdraw it.

MR. SPEAKER: Has the hon. Mem-
ber the leave of the House to with-
draw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No, 120 was, by leave,
withdrawn.

MR. SPEAKER: Amendment No.
362 by Shri Anant Dave, is he press-
ing it?

SHRI ANANT DAVE: I want to
withdraw it.

MR. SPEAKER: Has the hon.
Member the leave of the House to
withdraw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 362 was, by leave,
withdrawn.
Clause 26
MR. SPEAKER: Then we come to
clause 26. There is Government Am-
endment No. 208. The question is:
“Page 6, line 38,—
for  “Forty.-fifth” -
“Forty-fourth” (206)

The motion was adopted.

substitute
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MR. SPEAKER: Amendment No.
262 by Shri Ram Jethmalani, is he
pressing it?

SHRI RAM JETHMALANI: I want
to withdraw it.

MR. SPEAKER: Has the hon. Mem-
ber the leave of the House to with-
draw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 262 was, by leave,
withdrawn.

Clause 31

MR. SPEAKER: There are no am-
endments to clauses 27, 28, 20 and
80. To clause 31 there is one amend-
ment by Shri Anant Dave, Ne. 363.
Is he pressing it?

SHRI ANANT DAVE: I want to
withdraw it.

MR. SPEAKER: Has the hon. Mem-
ber the leave of the House t{o with-
draw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 363 was, by leave,
withdrawn,

Clause 32

MR. SPEAKER; To clause 32 there -
is amendment No. 71 by Shri A, K.
Roy.

SHRI A. K. ROY; I am pressing
it.

MR. SPEAKER: I will put it to
the vote of the House.

Amendment No. 71 was put gnd
negatived.

Clause 33

MR. SPEAKER: To clause 33 there
is Amendment No, 188 by Shri Sham-
bhu Nath Chaturvedi. Is he pressing
it?

SHRI SHAMBHU NATH CHATUR-
VEDL: I want t, withdraw. it,
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MR. SPEAKER: Has the hon. Mem-
ber the leave of the House to with-
draw it?

SEVERAL HON. MEMBRES: Yes.

Amendment No, 183 was, by leave,
withdrawn.

Clause 34

MR. SPEAKER: To clause 34 there
is amendment No. 226 by Shri Saugata
Roy. I will put it to the vote of the
House.

Amendment No. 228 was put and
negatived.

MR. SPEAKER: There is amend-
ment No, 241 by Shri Kanwar Lal
Gupta. Is he pressing it?

SHRI KANWAR LAL GUPTA: 1
want to withdraw it.

MR. SPEAKER: Has the hon.
Member the leave of the House to
withdraw it?

SEVERAL HON. MEMBERS: Yes.

Amendment No, 241 was, by leave,
withdrawn.

MR. SPEAKER: What about am-
endment Nos. 284 and 285 by Shri
Kamath?

SHRI HARI VISHNU KAMATH:
They are verbal amendments. 1 would
not press them.

MR. SPEAKER: Has the hon. Mem-
ber the leave of the House to with-
draw them?

SEVERAL HON. MEMBERS: Yes.

Amendments Noe. 284 and 285 were,
by leave, withdrawn,

MR. SPEAKER: What about am-
endment No. 317 by Shri Sushil
Kumar Dhara?

SHRI SUSHIL KUMAR DHARA: 1
want to withdraw it.

MR. SPEAKER: Has the hon, Mem-
ber the leave of the House to with-
draw it? .

SEVERAL HON. MEMBERS: Yes.

Amendment No. 317 was, by leave,
withdrawn,

MR. SPEAKER: Amendment No.
398 is by Shri Raghavji. Is he press-
ing it?

SHRI RAGHAVJIL: I want to with-
draw it.

MR. SPEAKER: Has the hon. Mem-
ber the leave of the House to with-
draw it?

SEVERAL HON. MEMBRES: Yes.

Amendment No, 398 was, by leave,
withdrawn.

MR. SPEAKER: There are two am-
endments, Nos. 410 and 411 by Prof.
Mavalankar, Is he pressing them?

PROF. P. G. MAVALANKAR: 1
am pressing Amendment No. 411.

MR. SPEAKER: Has the hon. Mem.
ber the leave of the House to with-
draw Amendment No. 410?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 410 was, by leave,
withdrawn.

MR. SPEAKER: Now, I put Am-
endment No. 411 to Clause 34 moved
by Prof, P. G. Mavalankar to the vote
of the House,

The question is:
Page 8, line 24—
add at the end—

“and save for public purpose
and social good” (411)

The Lok Sabha divided:
Division No, 12] [17.37 hrn,

AYES
Avari, Shri 'Gev M.

Banatwalla, Shri G. M.
Chikkalingiah, Shri X,

Deo, Shri P, K.
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*Fazlur Rahman, Shri
Gotkhinde, Shri Annasaheb
Kolur, Shri Rajshekhar
Kunhambu, Shri K.

Mane, Shri Rajaram Shankarrao
Mavalankar, Prof, P. G.
Mirdha, Shri Nathu Ram

Naik, Shri V. P,

Rao, Shri J, Rameshwar
Reddy, Shri G, Narsimha

NOES

Abdul Lateef, Shri

Agrawal, Shri Satish

Ahuja, Shri Subhash
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Tohra, Shri G. S,
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vadav, Shri Vinayak Prasad
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MR, SPEAKER: Subject to correc-
tion, the result® of the Division is:
Ayes: 14;
Noes: 300.
The motion was negatived

MR. SPEAKER: Clause 35;
amendment,

no

Clause 36, no amendment, Clause

37, no amendment. Clause 38.

Clanse 38

MR. SPEAKER: Amendment No. 14,
moved by Shri Somnath Chatterjee....

*The following Members also record ed thejr votes:—

AYES: Shrl Hari Vishny Kamath
NOES: Sarvashri Ram - Kinkar,

Ram Naresh Kushwaha, Hrikesh

Babadur, §. Ramaswamy, P. Anba lagan. Nanasashib Bonde and Fazlur

Rahman.
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SHR] SOMNATH CHATTERJFE: 1
am pressing it,

MR, SPEAKER: 1 shall now put
Amendment No. 14 to the vote of the
House.

The question is:
Pages 8 and 9,--

for lines 31 to 33 and 1 to 8
respectively, substitute—

‘(a) in clause (1), the words
“or internal disturhance” shall
be omitted.’'(14)

The Lok Sabha divided

Division No. 13] [19.43 hrs.
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AUGUST 22, 1978

ffth Amdt.) Bil

Chavan, Shri Yeshwantrao
Chettri, Shri K. B.
Chikkalingiah, Shri K.
Choudhari, Shri K. B,

Deabhi, Shri Ajitsinh
Damor, Shri Somjibhai
Das, Shri R. P.

Desai, Shri Dajiba
Deshmukh, Shri Sheshrao
Devarajan, Shri B,
Doley, Shri L. K.

Engti, Shri Biren

Gamit, Shri Chhitubhai
Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gopal, Shri K.

Goswami, Shrimati Bibha Ghosh

Gotkhinde, Shri Annasaheb

Hande, Shri V. G.
Haren Bhumij, Shri

Jeyalakshmi, Shrimati V.
Kadam, Shri B, P,

Kadannappalli, Shri Ramachandran

Kamakshaiah, Shri D.
Karan Singh, Dr.

Khan, Shri Ismail Hossain
Kidwai, Shrimati Mohsina
Kisku, Shri Jadunath
Kodiyan, Shri P, K.

Kolur, Shri Rajshekhar
Krishnan, Shrimati Parvathj
Kunhambu, Shri K,

Labhanu Shidava Kom, Shri
Lakshminarayanan, Shri M, R,
Laskar, Shri Nihar

Mahata, Shri C, R.
Mandal, Shri Mukunda
Mirdha, Shri Nathu Ram
Mishra, Shri G. 8.
Modak, Shri Bijoy
Mukherjee, Shrl Samar

212



213 Comstitution (Forty SRAVANA 31, 1900 (SAKA) fifth Amdt)) Bill 214

Murthy, Shei M. V, Chandrashekhara
Murugaiyan, Shri S. G.

Naidu, Shri P. Rajagopal
Naik, Shri S, H.
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MR. SPEAKER: Subject to correc-
tion, the result* of the Division is:
Ayes—117; Noes—277.

The mation was negatived,

MR. SPEAKER; Mr. Somnath Chat~
terjee, your amendment No. 15 is a

consequential amendment.  There-
fore, it goes,
Now, amendment No_ 45 of Shri

Parulekar is there.

SHRI BAPUSAHEB PARULEKAR:
1 want to withdraw my amendment.

Amendment No. 45 was, by leave,
withdrawn,

MR, SPEAKER: 1 will now put
amendment No. 99 of Mr. Faleiro to
vote,

The question is:

Page 8,—

for lines 32 and 33, substilute—
‘(i) the words “or internal dis-
turbance” shall be omitted;’ (99)

The Lok Sabha divided:

Division No. 14)

AYES
Ahsan Jafri, Shri
Ankineedu Prasada Rao, Shri
Arunachalam; Shri M.
Austin, Dr. Henry
Avari, Shri Gev M.
Banatwalla, Shri G. M.
Basu, Shri Dhirendranath
Bhakta, Shri Manoranjan’
Bhattacharya, Shri Dinen
Boroogh, Shri D. K
Burman, Shri Kirit Bikram Deb

{17.46 hrs.

Chavan, Shri Yeshwantrao
Chettri, Shri K. B.
Choudhari, Shri K. B.
Damor, Shri Somjibhai
Desai, Shri Hitendra
Devarajan, Shri B.

Engti, Shri Biren
Faleiro, Shri Eduardo

Gamit, Shri Chhitubhai

Gode, Shri Santoshrao

Gogot, Shri Tarun

Gomango, Shri Giridhar
Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Halder, Shrj Krishna Chandra
Haren Bhumij, Shri

Jeyalakshmi, Shrimati V.

Kadam, Shri B. P.

Kadannappalli, Shri Ramachandran
Kamakshaiah, Shri D.

Khan, Shri Ismail Hossain

Kidwai, Shrimati Mohsina

Kolur, Shri Rajshekha:r
Kunhambu, Shri K,

Lakkappa. Shri K,
Lakshminarayanan, Shri M. R.
Laskar, Shri Nihat

Mirdha, Shri Nathu Ram

Mishra, Shri G. S.

Murthy, Shri M. V. Chandrashekhara
Naik, Shri S. H.

Naik, Shri V. P,

Nair, Shri B. K.

Narayana, Shri K. S,

Patel, Shri Dwarikadas

Patil, Shri Vijaykumar N,

*The following Members also recorded their votes:
AYES: Sarvashri Krishna Chandra Haider, Nanasahib Bonde, T. S. Shran.

gare and K. Lakkappa.

NOES: Sarvashri Zulfiquarullah, Tej Pratap Singh. Bhagirati Bhanwar,
Govinda Munds; Neriajl Deéshrukh, Rej Keshar Singh, Mohd, Hayat Ali

and Shrimati Chandravatl,
2544 L8—8
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Pradhani, Shri K.
Pullaiah, Shri Darur

Qureshi, Shri Mohd. Shafi

Rachaiah, Shri B.

BRaju, Shri P. V, G.

Rangnekar, Shrimati Ahilya P.
BRao, Shrimati B. Radhabai Ananda
Reddi, Shri G. S.

Reddy, Shri G. Narsimha
Reddy, Shri M. Ram Gopal
Roy, Shri Saugata

Sathe, Shri Vasant

Seyid Muhammad, Dr. V. A,
Shankar Dev, Shri
Shrangare, Shri T. S.
Stephen, Shri C. M.
Sudheeran, Shri V. M.
Sunna Sahib, Shri A.

Thakur, Shri Krishnarao
Thorat, Shri Bhausaheb
Tombi Singh, Shri N.
Tulsiram, Shri V.
Veerabhadrappa, Shri K. S.
Venkataraman, Shri R.
Venkatareddy, Shri P,
Venkatasubbaiah, Shri P.

NOES

Abdu] Lateef, Shri
Ahuja, Shri Subhash
Alhaj, Shri M. A. Hannan
Amat, Shri D.

Amin, Prof. R. K.

Ansari, Shri Faquir Ali
Arif Reg, Shri

Bagri, Shri Mani Ram
Bahuguna, Shri H. N.
Bairagi, Shri Jena
Balak Ram, Shri

Balbjr Singh, Chowdhry
Baldev Prakash, Dr.
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Barakataki. Shrimati Renuka Devi
Barnala, Shri Surjit Singh
Basappa, Shri Kondajji

Bateshwar Hemram, Shri

Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath

Bharat Bhushan, Shr1

Birendra Prasad, Shri

Brahm Perkash, Chaudhury

Brij Raj Singh, Shri

Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh. Shri

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. S.

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra

Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das., Shri S. S.

Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh _
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishny



225 Constitution (Forty SRAVANA 31, 1900 (SAKA) fifth Amdt.) Bill 226

Elanchezhian, Shri V. 8,

Fazlur Rahman, Shri
Fernandes, Shri George
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gawai, Shri D. G.

Ghosal, Shri Sudhir
Godara, Ch. Hari Ram Makkasar
Gore, Shrimati Mrinal
Gowda, Shri S, Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. Samar
Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal

Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri

Jagannathan, Shri S.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemrat
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh

Joshi, Dr, Murli Manohar

Kachwai, Shri Hukam Chand
Kaiho, Shrj .
Kailash Prakash, Shri
Kakade, Shri Sambhajirac
Kaldate, Dr. Bapu

Kapoor, Shri L, L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Kishore Lal, Shri
Kolanthaivelu, Shri R.

Kundu, Shrj Samarendra
Kureel, Shri Jwala Prasad
Kureel, Shri R. L.

Lal, Shri 8. S.

Lalu Prasad, Shn

Limaye, Shri Madhu
Lyngdoh, Shri Hopingstone

Machhand, Shri Raghubir Singh
Mahala, Shri K. L.

Mabhale, Shri Hari Shankar
Mahi Lal, Shri

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri B. P,

Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manochar Lal, Shri

Mathur, Shri Jagdish Prasad
Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhal
Mhalgi, Shri R, K,

Miri, Shri Govind Ram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Mohd. Hayat Ali, Shri
Mohinder Singh, Shri
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murugesan, Shri A.

Nahar, Shri Bijoy Singh
Nahata, Shri Arnrit

Nathu Singh, Shri

Nayak, S_hrl Laxmi Naramn
Nayar, Dr. Sushila

Onkar Singh, Shri
Oraon, Shri Lalu
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Pandey, Shri Ambika Prased
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parmar, Shri Natwarlal B,
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhal

Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri S. D.

Patnaik, Shri Biju

Patwary, Shri H. L.
Periasamy, Dr. P. V.
Phirangj Prasad, Shri

Pipil, Shri Mohan Lal
Pradhan, Shri Pabitra Moban

Raghavendra Singh, Shri
Raghavji, Shri

Raghu Ramaiah Shri K.
Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Rai Narain, Shry

Rajda, Shri Ratansinh
Ram, Shri R. D.

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri B,
Ramalingam, Shri P, 8.
Ramapat] Singh, Shri
Ramaswamy, Shri S.
Ramji Singh, Dr.
Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh

Ranjit Singh, Shri
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Rasheed Magood, Shri
Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Saeed Murtaza, Shri
Sahoo, Shri Ainthu

Sai, Shri Larang
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Sai, Shri Narhari Prasad Sukhdeo

Saini, Shri Manohar Lal

Samantasinhera, Shri Padmacharan

Saran, Shrj Daulat Ram
Sarangi, Shri R. P.

Sarda, Shri 8. K.

Sardar, Shri Mahendra Narayan
Sarkar, Shri 8. K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Satya Deo Singh, Shri

Sen, Shri Pratulla Chandra
Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rsno M.
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati

Sharma, Shri Jagannath
Sharma, Shri Rasjendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.

Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal

Sikandar Bakht, Shri
Singh, Dr. B. N.

Singha, Shry Sachindralal
Sinha, Shri C. M.
Sinhs, 8hri H. L. P.
Sinha, Shri M. P,

Sinha, Shri Purnanaraysn
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Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal

Somani, Shri S. 8.

Sukhendra Singh, Shrj

Suman, Shri Ramjl Lal

Suman, Shri Surendra Jha

Suraj Bhan, Shri

Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. 8.

Tripathi, Shri Madhav Prasad
Tripathi, Shri Ram Prakash
Tur, Shri Mohan Singh
Tyagi, Shri Om Prakash

Ugrasen, Shrj

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad

Yadav, Shri Hukmdeo Narajp
Yadav, Shri Jagdambi Prasad

Yadav, Shri Narsingh

Yadav, Shri Ramj{ Lal
Yadav, Shri Sharad

Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Yuvraj, Shri

Zulfiquarullah, Shri

MR. SPEAKER: Subject to correc-
tion, the result* of the division is:
Ayes 73; Noes 261.

The motion was negatived.

MR. SPEAKER: I shall take {up
amendments No. 142, 143 and 144
moved by Shri V. M. Sudheeran.
Are you pressing?

SHRI V. M. SUDHEERAN: Yes,
Sir. :
MR. SPEAKER: I ghal} put Am-

endmentg No. 142, 143 and 144 to the
vote of the House.

Amendments No. 142 143 and 144 were
put and negatived.

1746 hrs.
[MR, DmeUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: 1 now
take up Amendments Nos. 156 and 157
moved by Shri Laxmi Narain Nayak.
Are you pressing

*The following Members also recordsd their votes:—

AYES: Sarvashri V. G. Hande, Sheshrao Deshmukh, Nanasahib Bonde, M.
Bheeshma Dev, K. Ramamurthy, K. Obu] Reddy, Janardhana Poojary, P.

Rajgopal Naidu and Ajitsinh Dabhi.

NOES: Sarvashri Satish Agrawal,Dhanik Lal Mandal, Ram Jethmalani,
Vinayak Prasad Yadav, Kunwar Mahmud Ali Khan, Ram Naresh Kushwaha,

" Yashwant Borole, Mpohinder

Singh Sayian Wala, Rinching Khandu

Khrime, Pradyumna Bal, T. S.. Negl, Ram Lal Rahi, R. N. Rakesh, Ram
Charan, P. Anbalagun, Y. P. Shastri and Shrimati Kamala Buluguna,
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SHRI LAXMI NARAIN NAYAK: I
withdraw my amendments,

Amendments Nos. 156 and 157 were,
by leave, withdrawn.

MR. DEPUTY-SPEAKER: I now
take up Amendments Nos, 165 and
166 moved by Shri R. Venkataraman.
Are you pressing?

SHR! R. VENKATARAMAN: I am
not pressing.

Amendments Nos. 165 and 166 were,
by leave, withdrawn,

MR. DEPUTY-SPEAKER: Are you
pressing amendment No. 175 Mr.
Mhalgi?

SHRI R.- K. MHALGI: I withdraw
my amendment.

Amendment No, 175 was, by’ leave,
withdrawn.

MR. DEPUTY-SPEAKER: Mr.
Gupta, are you pressing your amend-
ment No. 242 or you are withdrawing
it? '

SHRI KANWAR LAL GUPTA: 1
withdraw my amendment.

Amendment No. 242 was, by leave,
withdrawn.

MR. DEPUTY-SPEAKER; Are you
pressing your amendment No, 252,
Mr. Yadav?

SHRI VINAYAK PRASAD YADAV:
I withdraw my amendment.

Amendment No. 252 was, by leave,
withdrawn.

MR. DEPUTY-SPEAKFR: Mr.
Kamath, are you withdrawing your
amendments Nos, 2868 and 2877

SHRI HARI VISHNU KAMATH:
Yes, Sir.

Amendments Nos, 288 and 287 were,
by leave, withdrawn.

MR. DEPUTY-SPEAKER: Shri
Hukmdeo Narain Yadav, are you
withdrawing your amendments Nos.
294, 205 and 2967
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SHRI HUKMDEO
YADAV: Yes, Sir.

Amendments Nos. 204 to 296 were,
by leave, withdrawn.

NARAIN

MR. DEPUTY-SPEAKER: Mr.
Kamble are you pressing or withdraw-
ing your amendments Nos. 302 to
308?

SHRI B. C. KAMBLE:; [ withdraw
my amendments.

Amendments Nos. 302 to 308 were,
by leave, withdrawn.

MR. DEPUTY-SPEAKER: Mr.
Kamath, are you withdrawing your
amendments Nos, 319, 320 and 3217

SHRI HARI VISHNU KAMATH:
I withdraw my amendments,

Amendments Nos. 319 to 321 were,
by leave, withdrawn,

MR. DEPUTY-SPEAKER; Mr.
Kamble are you withdrawing your
amendment No. 3427

SHRI B. C. KAMBLE: Yes, Sir.

Amendment No. 342 was, by leave,
withdrawn.

MR. DEPUTY-SPEAKER: Mr.
Kamath, are you withdrawing Am-
endment No. 8497

SHR] HARI VISHNU KAMATH:
Yes, Sir, ’

Amendment No. 349 was, by leave,
withdrawn,

MR. DEPUTY-SPPAKER: Are you
withdrawing your amendment No.
3832

SHRI BAPUSAHEB PARULEKAR:
Yes, Sir,

Amendment No. 383 was, by leave,
withdrawn,

MR. DEPUTY-SPEAKER: Dr. Bal-
dev Prakash, are you withdrawing
your amendment No. 3847
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DR. BALDEV PRAKASH: Yes, Sir.

Amendment No. 384 was, by leave,
withdrawn.

MR. DEPUTY-SPEAKER; Mr.
Chitta Basu, are you withdrawing
your amendment?

SHRI CHITTA BASU: ] am press-
ing.

MR. DEPUTY-SPEAKER: 1 shall
put gmendment No. 389 moved by
Shri Chitta Basu to the vote of the
House,

Amendment No. 389 was put and
negatived.

MR. DEPUTY-SPEAKER: Mr.
Ajitsinh Dabhi, are you withdrawing
Yyour amendment No. 3907

SHRI AJITSINGH DABHI: Yes, Sir.

Amendment No, 3%0 was, by leave,
withdrawn.

MR. DEPUTY-SPEAKER: Prof.
Mavalankar, are you withdrawing
Your amendments Nos. 412 to 415?

PROF. P. G. MAVALANKAR: No.
Sir.

MR. DEPUTY-SPEAKER: 1 shall
put amendments Nos, 412 to 415 mov-
ed by Prof. Mavalankar to the wote
of the House.

Amendments Nos. 412 to 415 were
put and negatived.

MR, DEPUTY-SPEAKER: Are you
withdrawing your amendment No.
423 Mr. Dhirendranath Basu?

SHR! DHIRENDRANATH BASU:
Yes, Sir.

Amendment No. 423 was, by leave,
withdrawn.
Clause No. 39

MR, DEPUTY-SPEAKER: Are you
pressing your amendments Mr. Chat-
terjee?

SHRI SOMNATH CHATTERJEE:
Yes, Sir.

MR. DEPUTY-SPEAKER: I shall
now put amendments Nos. 16 to 19
to the vote of the House.

Amendments Nos, 16 to 19 were put
and negatived.

MR. DEPUTY-SPEAKER: Mr.
Govindan Nair, are you pressing your
amendments Nos. 193 to 195?

SHRI M. N. GOVINDAN NAIR:
Yes, Sir.

MR. DEPUTY-SPEAKER: I saiall
put amendments Nos. 193 to 195 to
the vote of the House.

Amendments Nos. 193 to 195 were put
and negatived.

MR. DEPUTY-SPEAKER: Mr.
Kamble, are you pressing your am-
endment No. 309?

SHRI B. C. KAMBLE: Yes, Sir.

MR. DEPUTY-SPEAKER: I shall
put the amendment to the vote of the
House.

Amendment No, 309 was put and
negatived,

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 350 to the
vote of the House.

Amendment No, 850 was put and
negatived., '

SHR] HAR' VISHNU KAMATH:
I am not pressing my amendments
No. 351, 852, 353 and 354. I seek
leave of the House to withdraw my
amendments.

Amendments Nos, 351 to 354 were,
by leave, withdrawn.

MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 374 to the
vote of the House.

Amendment No. 374 was put and
negatived,

PROF. P, G. MAVALANKAR: I
am not pressing my amendments Nos.
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{Shri P, G. Mavalankar]

416 and 418. 1 seek leave of the
House to withdraw my amendments.

Amendments Nos. 416 and 418 were,
by leave, withdrawn,

Clause 40

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 20 to the
vote of the House.

Amendment No. 20 was put gqnd
negatived,

SHRI HARI VISHNU KAMATH:
I am not pressing my amendment No.
355. 1 seek leave of the House to
withdraw my amendment.

No. 355 was, by leape,
withdrawn.

Amendment

Clause 41

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 21 to the
vote of the House.

Amendment No, 21 was put and
negatived.

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 50 to the
vote of the House.

Amendment No. 50 was put and
negatived,

SHRI KANWAR LAL GUPTA: My
amendment s

Page 11, line 39,—
for “article 21" substitute—
‘“articles 20 and 21” (425)

SHRI SHANT] BHUSHAN: I have
accepted it.

MR. DEPUTY-SPEAKER: The
question is:

Page 11, line 39—
for “article 21" substitute—
“articles 20 and 21" (425)

The motion was adopted.
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MR. DEPUTY-SPEAKER: I shall
now put amendment No. 428 to the
vote of the House,

Amendment No. 426 was put and
negatived.

Clause 42

MR. DEPUTY-SPEAKER: I shall
now put amendment No, 22 to the
vote of the House.

Amendment No. 22 was put and
negatived,

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 403 to the
vote of the House,

Amendment No, 403 was put and
negatived.

Clause 43

MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 51 to the
vote of the House.

Amendment No. 51 was put and
negatived.

SHRI R. K. MHALGI: I am not pres.
sing my amendment No. 176. I seek
leave of the House to withdraw my
amendment.

Amendment No, 176 was, by leave,
withdrawn,

SHRI RAGHAVJI: I am not press-
ing my amendment No. 399. I seek
leave of the House to withdraw my
amendment.

Amendment No. 399 was, by leave,
withdrawn.

Cinuse 44

MR. DEPUTY-SPEAKER: 1 shall
now put Amendment No, 23 of Shri
Dinen Bhattacharyya to the vote of
the House. .

Amendment No. 23 was put and
negatived.

MR. DEPUTY-SPEAKER: Amend-
ments Nos. 31 and 32 by Shri Mrit-
yunjay Prassd, S
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SHRI MRITYUNJAY PRASAD: 1
am nod pressing for it. 1 seek leave
of the House to withdraw them.

Amendme its Nos. 31 and 32 were,
by leave, withdrawn.

MR. DEPUTY-SPEAKER: Amend-
ment No. 86—Shri Shambhu Nath
Chaturvedi,

SHRI SHAMBHU NATH CHATUR-
VEDI: I seek leave of the House to
withdraw my amendment.

Amendment No. 88 was, by leave,
withdrawn,

MR. DEPUTY-SPEAKER: I ghall
now put Amendments Nos, 200 and

201 by Mr. Kodiyan to the vote of the
House.

Amendments Nos. 200 and 201 were
put and negatived.

MR. DEPUTY-SPEAKER: I shall
now put amendments Nos, 253 and
254 of Shri Vayalar Ravi to the vote
of the House.

Amendments Nos. 253 and 254 were
put and negatived.

MR. DEPUTY-SPEAKER: Now I
shell put the amendments Nos. 310,
311 and 343 of Shri B. C. Kamble to
vote of the House.

Amendments Nos. 310, 311 qnd 343
were put and negatived,

MR. DEPUTY-SPEAKER: I shall
now put amendment No. 404 of
Shri Eduardo Faleiro to vote,

Amendment No. 404 was put gnd
negatived.

MR. DEPUTY-SPEAKER: ] shall
now put amendment No, 409 of Shri
Chitta Basu to vote of the House.

Amendment No. 409. was pus gnd
negatived,

MR. DEPUTY-SPEAKER: Mr.
Muvalankgr, are you presting your
amendments?

PROF. P. G. MAVALANKAR: Only
amendment No. 419 I am pressing, I
seek leave of the House to withdraw
my Amendment No 420,

Amendment No. 420 was, by leave,
withdrawn,

MR. DEPUTY-SPEAKER: 1 shall
now put Mr. Mavalankar's amend-
ment No. 419 to vote,

Amendment No. 419 was put and
. negatived.

Clauge 45

MR. DEPUTY-SPEAKER: [ shall
put Amendments Nos. 10 and 11 by
Shri Banatwalla to the vote of the
House.

Amendments Nos, 10 and 11 were put
and negatived.

MR. DEPUTY-SPEAKER: I shall
now put amendments Nos. 24 and 25
of Shri Somnath Chatterjee to vote
of the House.

Amendments Nos. 24 and 25 were put
and negatived.

MR. DEPUTY-SPEAKER: Mr.
Parulekar, Amendment No. 46 and
47.

MR. DEPUTY-SPEAKER: I shall
now put them to vote.

Amendments Nos. 46 and 47 were put
and negatived.

MR. DEPUTY.SPEAKER: M.
Shambhu Nath Chaturvedi, Amend-
ment No. 87.

SHRI SHAMBHU NATH CHATUR-
VEDI: I seek leave of the House to-
withdraw my amendments,

Amendment No. 87 was,
withdrawn.

by leave,

17158 hrs.
[MR. Sreaxen in the Chair]

MR. SPEAKER: Now, Amendment
Ne. 110 by Mr: Saugsta Roy.
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[Mr. Speaker]

He is not here. But I have to put
it to the House for vote.

Amendment No. 110 was put and
negatived.

MR. SPEAKER: I shall put Amend-
ments Nos. 150 end 151 by Shri
Narendra P. Nathwani to the vote of
:the House.

.Amendments Nos. 150 and 151 were
put and negatived.

MR. SPEAKER: I shall now put
:amendment No. 185 by Mr. Vayalar
Ravi to the vote of the House.

Amendment No. 185 was put and
negatived.

MR. SPEAKER: I ghall now put
.amendment No, 202 by Mr. Chandrap.
pan to vote of the House.

Amendment No. 202 was put gnd
negatived.

MR. SPEAKER: Now, amendments
Nos, 243, 244 and 245 by Shri Kanwar
‘Lal Gupta.

SHRI KANWAR LAL GUPTA: I .

‘seek leave of the House to withdraw
my amendments.

.Amendments Nos. 248 to 245 were,
by leave, withdrawn,

MR. SPEAKER: I ghall now put
‘Mr, Vayalar Ravi’s amendment No.
255 to the vote of the House.

Amendment No. 255 was put and
negatived,

MR, SPEAKER: I ghall now put
Mr. Shyamnandan Mishra’s amend-
ment No. 277 to the vote of the House.

Amendment No. 277 was put qnd
negatived.
18.00 hrs.

MR, SPEAKER: I ghall now put
amendments Nos. 297, 288 and 299

'
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moved by Shri Hukmdeo Narain
Yadav to the vote of the House.

Amendments Nos. 287 to 299 were put
and negatived.

SHR]I B. C. KAMBLE: I geek leave
of the House to withdraw my amend-
ments Nos. 346 and 347.

Amendments Nos, 346 and 847 were,
by leave, withdrawn

SHRI HARI VISHNU KAMATH:
I seek leave of the House to withdraw
my amendment No. 356.

Amendment No. 356 was, by leave,
withdrawn.

MR. SPEAKER: I ghall now put
amendment No, 357 moved by Shri
Hari Vishnu Kamath to the vote of
the House.

The question is;
Page 13, line 40,—

for “a majority of the voters”
substitute “two-thirds of the
voters” (357)

The motion was negatived.

MR, SPEAKER: I ghall now put
amendment No. 377 moved by Shri
V. Arunachalam Alias Aladi Aruna to
the vote of the House,

Amendment No. 377 was put and
negatived.

DR. BALDEV PRAKASH: ! geek
leave of the House to withdraw my
amendment No. 383,

Amendment No, 385 was, by leave,
withdrawn.

SHR] G. NARSIMHA REDDY: I
seek leave of the House to withdraw
my amendment No. 387.

Amendment No 387 was, by leave,
withdrawn,

MR. SPEAKER: I shall now put
amendment No. 892 moved by Shri
Chitta Basu, 307 moved by Shri A.
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Asokaraj and 405 moved by Shri
Eduardo Faleiro to the vote of the
House.

Amendments Nos. 392, 397 and 405
were put and negatived.

MR. SPEAKER: I shal] now put
amendments No. 421 and 422 moved
by Shri P. G. Mavalankar to the vote
of the House. The question is:

Page 13, line 14,—
for “Provided further that if sueh
amendment—"

substitute-—

“Provided further that the arti-
cles of the Constitution prov‘iding
for the following basic features
shall not be subject to any am-
endment which—" (421)

Pages 13 and 14—
omit lines 27 to 47 and 1 to 4
respectively. (422).

The Lok Sabha diveded:

Division No. 15)
18.1¢ hrs,

[18.10 hrs.

AYES

Banatwalla, Shri G. M,

Bhakta Shri Manoranjan
Chaturvedi. Shri Shambhu Nath
Mavalankar, Prof. P, G,

Mirdha, Shri Nathu Ram

Rao, Shri J. Rameshwar

NOES

Abdul Lateef, Shri
Agrawal, Shri Satish
Ahsan Jafri, Shri

Ahuja, Shri Subhash
Alhaj, Shri M, A. Hannan
Amat, Shri D.

Amin, Prof, R, K.
Ananthan, Shri Kumari
Anbalagan, Shri P,
Ansari, Shri Faquir All

Arif Beg, Shri

Arunachalam ‘alias, Aladi Aruna’,
Shri V.

Asokaraj, Shri A.
Austin, Dr, Henry

Bagri, Shri Mani Ram
Bahuguna, Shri H, N.
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradyumna

Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi
Barman, Shri Palas

Barnala, Shri Surjit Singh
Barrow, Shri A. E. T,
Basappa, Shri Kondajji
Basu, Shri Chitta

Basu, Shri Dhirendranath
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Prasad, Shri
Borole, Shri Yashwant

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty, Prof, Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandrappan, Shri C. K.
Chandravati, Shrimati
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaudhary, Shri Motibhal R.
Chaudhry, Shri Ishwar
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Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. S,

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh
Chunder, Dr, Pratap Chandra

Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri S, S,

Das, Shri R. P,

Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri V. Kishore Chandra S.
Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Rana Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dharia. Shri Mohan

Dhillon, Shri Igbal Singh
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna

Elanchezhian, Shri V, S.
Fazlur Rahman, Shri
Fernandes, Shri George

Ganga Bhakt Singh, Shri

Ganga Singh, Shri

Gattani, 8hri R, D.

Ghosal, Shri Sudhir

Godara, Ch. Harl Ram Makkasor
Gode, Shri Santoshrao

Gore, Shrimati Mrinal

Goswami, Shrimati Bibha Ghosh
Gotkhinde, Shri Annasaheb
Gowda, Shri 8. Nanjesha

Goyal, Shri Krishna Kumar
Guha, Prof. Samar

Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
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Halder, Shri Krishna Chandra
Hande, Shri V, G,

Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri

Jagannathan, Shri S.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu

Kamath, Shri Hari Vishnu
Kannan, Shri P,

Kapoor, Shri L L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Ismail Hossain
Khan, Shri Kunwar Mahmud Al
Khrime, Shri Rinching Khandu
Kisku, Shri Jadunath
Kodiyan, Shri P. K.
Kolanthaivelu, Shri R,
Krishan Kant, Shri

Kundu, Shri Samarendra
Kunhambu, 8hri K.

Kureel, Shri Jwala Prasad
Kushwaha, Shri Ram Naresh

Lakshminarayanan, Shri M, R.

Lalji Bhai, Shri
Lalu Prasad, Shri
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Machhand, Shri Raghubir Singh
Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mahata, Shri C, R.

Mahi Lal, Shri

Mahishi, Dr, Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri B, P.

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mane, Shri Rajaram Shankarrao
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manobar Lal, Shri

Mathur, Shri Jagdish Prasad
Mayathevar, Shri K.

Meerza. Shri Syed Kazim Alj
Mehta, Shri Prasannbhai
Miri, Shri Govind Ram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohinder Singh, Shri
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Munda, Shri Govinda

Munda, Shri Keria
Murugesan, Shri A,

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Nair, Shri M. N. Govindan
Narayana, Shri K. 8,
Narendra Singh, 8hri

Nathu 8ingh, Shri

Nayak, 8hri Laxmi Narain
Nayar, Dr, Sushila

Negi, Shri T. 8.

Onkar Singh, Shri
Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr, Laxminarayan
Pandit, Dr. Vasant Kumar
Parmal Lal, 8hri

Parmar, Shri Natwarlal B,
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhat
Patel, Shri H. M,

Patel, Km. Maniben Vallabhai
Paiel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri D, B.

Patil, Shri S, D,

Patnaik, Shri Biju

Patnaik, Shri Sivaji

Patwary, Shri H. L.
Periasamy, Dt, P. V,

Phirangl Prasad, Shei

Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan

Raghavendra Singh, Shri
Raghavjl, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Narain, Shri

Rajan, Shri K A.

Rajda, Shri Ratansinh
Rakesh, Shri R, N.

Ram, Shri R, D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
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Bam Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri

Ramachandran, Shri P.
Ramalingam, Shri P, S,
Ramapati Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P,
Ranjit Singh, Shri

Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Reddy, Shri M, Ram Gopal
Rodrigues, Shri Rudoelph
Rothuama, Dr, R.

Roy, Dr. Saradish

Saeed Murtaza, Shri

Saha, Shri A. K.

Saha, Shri Gadadhar

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasankasekhar
Saran, Shri Daulat Ram
Sarangi, Shri R. P,

Sarda, Shri S, K,

Sardar, Shri Mahendra Narayan
Sarkar, Shri S. K,

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra

Saiya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singn
Sen, Shri Pratulla Chandra

Sen, Shri Robin

Shah, Shri D, P.

Shaiza, Shrimati Rano M,
Shakya, Dr, Mahdeepak Singh
Shanti Devi, Shrimati

Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
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Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P,
Shejwalkar, Shri N. K,
Sheo Narain, Shri

Sher Singh, Prof,

Sheth, Shri Vinodbhai B.
Shiv Sampati Ram. Shri
Shrangare, Shri T. S,
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Sikander Bakht, Shri
Singha, Shri Sachindralal
Sinha, Shri C. M,

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S. S.
Somasundaram, Shri S. D.
Sudheeran, Shri V, M.
Sukhendra Singh, Shri
Suman, Shri Surendra Jha
Sunna Sahib, Shri A.

Suraj Bhan, Shri

Surya Narain Singh, Shri

Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Tirkey, Shri Plus

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N,

Tiwary, Shri Madan
Tripathi, Shri Ram Prakash
Tur, Shri Mohan Singh

Tyagi, Shri Om Prakash

Ugrasen, Shri
Unnikrishnan, Shri K, P. R
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Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R, L. P

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav. Shri Ramji Lal
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj. Shri

Zulfiguarullah, Shri

MR. SPEAKER: Subject to correc-
tion, the result* of the Division is as
follows:

Ayes: 6
Noes: 320
The motion was negatived.

MR, SPEAKER: We now take up
amendments No. 427 and 428.

SHRI HAR] VISHNU KAMATH: 1
would like to withdraw amendment
No, 428.

Amendment No. 428 was, by leave,
withdrawn.

SHRI HARI VISHNU KAMATH: 1
would like to press amendment No.
427,

MR, SPEAKER: [ shall read it and
put it 1o the vote of the House.

The question is:

Page 13, line 17, for “democratic”
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substitute “democratic  socialist””

427).
The motion was negatived.
Clause 47

MR. SPEAKER: There are no am-
endments to clause 46. We come to.
clause 47. Mr. Patwary.

SHRI H. L. PATWARY: I press my-
amendment No, 8.

MR, SPEAKER: The question is:
Page 14, omit lines 20 to 24. (8)
Those in favour shall say ‘Aye’.
SHRI H, L. PATWARY: Aye.
MR. SPEAKER: Those against shall.
say ‘No’.
SOME HON, MEMBERS: No.

MR, SPEAKFR: I think the Noes
have it.

SHRI H. L. PATWARY: Ayes have-
it.

MR, SPEAKER: Division, please, on.
Amendment No. 8,

SHRI R. VENKATARAMAN: Have:
you ordered division?

SHRI P, VENKATASUBBAIAH: We-
did not hear it,

MR. SPEAKER: 1
ordereq division,

SHRI VASANT SATHE: You have:

to put it again before ordering divi-
sion,

have already

SHRI J. RAMESHWARA RAO: We-
did not hegr the gong §o.
MR. SPEAKER: I will do it egain..
The question is:
Page 14,
omit lines 20 to 24(8).
The Lok Sabha divided:

*The following Members also recorded their votes for NOES:—

Sarvashri H, L. P, Sinha, SurathBahadur Shah, Ramji Lal Suman, R
K. Mhalgi, R. L. Kureel, Ainthu Sahoo,Raj Keshar Singh, S, Ramaswamy and.

Dr. Murli Manohar Joshi, .
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‘Division No. 16]
AYES

-Ahsan Jafri, Shri

.Alagesan, Shri O, V.
.Ankineedu, Shri Maganti
Ankineedu Prasada Rao, Shri P.
-Arunachalam, Shri M.

Austin, Dr. Henry

Barrow, Shri A. E. T.

Barua, Shri Bedabrata

Basu, Shri Dhirendranath
Bhakta, Shri Mandranjan
Bheeshma Dev, Shri M.
Borooah, Shri D. K.

Burman, Shri Kirit Bikram Deb
‘Chandrappan, Shri C. K.
‘Chavan, Shrimati P.

‘Chavan, Shri Yeshwantrao
‘Choudhari, Shri K. B.

Dabhi, Shri Ajitsinh

Deo, Shri P. K.

Deo, Shri V. Kishore Chandra S.
Desai, Shri Hitendra

‘Devarajan, Shri B.

Doley, Shri L. K.

Engti, Shri Biren

‘Faleiro, Shri Eduardo

‘Gamit, Shri Chhitubhai

‘Gode, Shri Santoshrao

*Gogoi, Shri Tarun

‘Gomango, Shrj Giridhar

Gopal, Shri K.

‘Gotkhinde, Shri Annasaheb
Hande, Shri V. G.

Haren Bhumij, Shri
Jethmalani, Shri Ram
Jeyalakshmi, Shrimati V.
"Kadam, Shri B. P.
Kadannappaili, Shri Ramechandrat
XKamaknhaiah, Shri D.

[18.18 hrs.
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Kodiyan, $hri P. K.

Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Krishnan, Shrimati Parvathi
Kunhambu, Shri K.
Lakkappa, Shri K.
Lakshinarayanan, Shri M. R.
Laskar, Shrj Nihar

Mahala, Shri K. L.

Mane, Shri Rajaram Shankarrao
Mirdha, Shri Nathu Ram

Mishra, Shri G. S.

Murthy, Shri M. V. Chandrashekhara
Naik, Shri S. H.

Naik, Shri V. P.

Nair, Shri B. K.

Narayana, Shri K. S.

Paté¢l, Shri Dwarikadas
Patil, Shri Vijaykumar N,
Patwary, Shri H. L.
Poojary, Shri Janardhana
Pradhan, Shri K.
Pullaiah, Shri Darur

Rachaiah, Shri B.

Raghavendra Singh, Shri

Rahi, Shri Ram Lal

Rajan, Shri K. A.

Raju, Shri P. V. G.
Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.

Reo, Shrimati B, Radhabai Ananda
Rao, Shri J. Rameshwar

Rao, Shri M. S. Sanjeevi

Rao, Shri M. Satyanarayan
Rao, Shri Pattabhi Rama

Rath, Shri Ramachandra

Ravi, Shri Vayalar

Reddi, Shri G. 8.

Reddy, Shri K. Brahmeananda
Reddly, Shri K. Obtil

Reddy, Shri X. Vijaya Bhaskurs
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Reddy, Shri S. R.

Roy, Shri A, K

Roy, Shri Saugata

Sathe, Shri Vasant

Satya Deo Singh, Shri
Seyid Muhammad, Dr, V. A,
Shankar Dev, Shri
Shrangare, Shri T. S.
Stephen, Shri C. M.
Sudheeran, Shri V. M.
Suman, Shri Surendra Jha
Sunna Sahib, Shri A.
Swaminathan, Shri R. V.
Thorat, Shri Bhausaheb
Tombi Singh, Shri N.
Tulsiram, Shri V.

Unnikrishnan, Shri K. P.

Veerabhadrappa, Shri K. S.
Venkataraman, Shri R,
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.

Yadav, Shri Hukmdeo Narain

NOES

Abdul Lateef, Shri
Agrawal, Shri Satish
Ahuja, Shri Subhash
Alhaj, Shri M. A. Hannan
Amat, Shri D.

Amin, Prof. R. K.
Anbalagan, Shri P.

Ansari, Shri Faquir Ali
Arif Beg, Shri

Arunachalam alias
Shri V.

Asokaraj, Shri A.
Bahuguna, Shri H, N.
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena
Bal, Shri Pradvumna
Balak Ram, Shri

2544 L.S.—~9.

‘Aladi

Aruna,’

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Banatwalla, Shri G. M.

Barakataki, Shrimati Renuka Devi

Barman, Shri Palag

Barnala, Shri Surjit Singh
Basappa, Shri Kondajji

Basu, Shri Chitta

Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Birendra Prasad, Shri

Borole, Shri Yashwant

Bosu, Shri Jyotirmoy

Brahm, Perkash Chaudhury
Brij Raj Singh, Shri

Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri |
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chatterjee, Shri Somnath
Chaturbhuj, Shri ]
Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar '
Chaudhury. Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. S.

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri 8. S. .

Das, Shri R. P.

Dasgupta, Shri K. N.

Dave, Shri Anant

Dawan, Shri Raj Krishna
Desai, Shri Morarji
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Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan

Dhillon, Shri Igbal Singh
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna

Elanchezhian, Shri V. S.

Fazlur Rahman, Shri
Fernandes, Shri George

Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gawai, Shri D. G.

Ghosal, Shri Sudhir

Godara, Ch. Hari Ram Makkasar
Gore, Shrimati Mrinal
Gowda, Shri S. Nanjesha
Goysl, Shri Krishna Kumar
Guhs, Prof. Semar

Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra
Harikesh Bahadur, Shri
Hazari, Shri Rem Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri

Jagjivan Rem, Shri

Jain, Shri Kacharulal Hemra)
Jain, Shri Kslyan

Jein, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shri Sambhajirse
Kaldate, Dr. Bapu
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Kannan, Shri P.

Kapoor, Shri L. L.

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmud Ali
Khrime, Shri Rinching Khandu
Kisku, Shri Jadunath
Kolanthaivelu, Shri R.

Krishan Kant, Shrt

Kundu, Shri Samarendra
Kureel, Shri Jwala Prasad
Kureel, Shri R. L.

Kushwaha, Shri Ram Naresh

Lahanu Shidava Kom, Shri
Lal, Shri 8. S.

Lalji Bhai, Shri

Lalu Prasad, Shri

Limaye, Shri Madhu
Lyngdoh, Shri Hopingstone
Machhand, Shri Raghubir Singh
Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahi Lai, Shri

Mahishi, Dr. Sarojim

Maiti, Shrimati Abha

Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri B. P.

Mandal, Shri Mukunda
Manga! Deo, Shri

Mankar, Shri Laxman Reo
Manohar Lai, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Prof, P. G.
Mayathevar, Shri K.
Meerza, Shri Syed Kazim All
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, 8hri Govind Ram
Mishra, Shri Janeshwar
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Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohinder Singh, Shri
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, 8hri Karia
Murugesan, Shri A.
Nahar, Shir Bijoy Singh
Nahata, Shri Amrit

*Nair, Shri M. N. Govindan
Narendra Singh, Shri
Nathu Singh, Shri

Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

No#d, Shri T. S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharamsinhbhai
Patel, Shrif H. M.

Patel, Km. Maniben Vallabhhlai
Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Sbri D, B.

Patil, S8hri §. D.

Patnalk, Shri Biju

Patnaik, Shri Sivaji
Perlasamy, Dr. P. V,
Phirangl Prassd, Shri -
Pipll, Shri Mohan Lal
Pradhan, Shri Amar Roy
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Pradhan, Shri Pabitra Mohan
Raghavji, Shri

Raghu Ramaiah, Shri K.

Rai, Shri Gauri Shankar

Rai, Shri Narmada Prasad

Rai, Shri Shiv Ram

Raj Keshar Singh Shri

Raj Narain, Shri

Rajda, Shri Ratansinh

Rakesh, Shri R. N.

Ram, Shri R, D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. S
Ramapati Singh, Shri
Ramaswamy, Shri S.

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rathor, Dr. Bhllwu; Dass
Ravindra Pratap Singh, Shri
Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Roy, Dr. Saradish

Saeed Murtaza, Shri

Saha, Shri A. K.

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasankasekhar

* Saran, Shri Daulat Ram

Sarangi, 8hri R, P.

~ #Wrongly voted for NOES.

—
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Sarda, Shri 8. K.

Sardar, Shri Mahendra Narayvan
Sarkar, Shri S. K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Davendra

Sayian Wala, Shri Mohinder Singh

Sen, Shri Robin

Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati
Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri. Shri Bhanu Kumar
Shastri. Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalcar, Shri N. K.
Shezo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Sikander Bakht, Shri

Singh, Dr. B. N.

Singha. Shri Sachindralal
Sinha, Shri C. M.

Sinha. Shri H. L. P.
Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S. S.
Sukhendra Singh, Shri -
Suman, Shri Ramji Lal
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Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramaniam
Swantantra, Shri Jagannath Prasa
Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.
Tiwary, Shri Madan
Tripathi, Shri Ram Prakash
Tur, Shri Mohan Singh
Tyagi, Shri Om Prakash
Ugrasen, Shri

Vajpayee., Shri Atal Bihari
Varma, Shri Ravindra
Vasishi, Shri Dharma Vir
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma. Shri Sukhdeo Prasad
Visvanathan, Shri C. N.
Yadav. Shri Jagdambi Prasad
Yadav, Shri Ramji Lal

Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquaruilah, Shri

MR. SPEAKER: Subject to correc-
tion, the result* of the division is:

Ayes 101; Noes 293,

The motion was negatived,

*The following Membery also re~orded their votes:—

AYES: Sarvashri Sarat XKar, 8. G.Murugaiyan, Nanasahib Bonde, Som. .
Jibhai Damor and M. N. GovindanNair. “

NOES; Sarvashri Dhanna SinghGulshan, Dhanik Lal Mandal, Vijay .
Kumar Malhotra and S. Jagannathan. Co ‘

¢
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MR. SPEAKER: I put Amendment
No. 28 to the House,

Amendment No, 28 was put and
negatived,

MR. SPEAKER: I put Amendment
No. 27 to the House.

Amendment No. 27 was put and
negatived,

MR. SPEAKER. I shali now put
amendment No. 103 to vote of the
House,

The question is;

Page 14,—
omit lines 40 to 42, (103),

The Lok Sabha divided:

Division No. 17)] [18.22 hrs.

AYES

Ahsan Jafri, Shri

Ankineedu, Shri Maganti
Ankineedu Prasada Rao, Shri
Arupuchalam, Shri M,

Austin, Dr. Henry

Basu, Shri Dhirendtanath
Bheeshmy Dev, Shri M.
Borooah, Shri D, K,

Burman, Shri Kirit Bikrem Deb
Chavan, Shrimatf P.

Chavan, Shri Yeshwantrao
Chikkalingiah, Shri XK.
Choudhari,"Shri K, B.

Dabhi, Shri Ajitsinh

Damor, Shri Somjibhai

Deo, Shri P. K,

Deo, Shri V. Kishore Chandra 8.
Desai, Shri Hitendra

Doley, Shri L. K.

Engti, Shri Biren

Faleiro, Shri Eduardo

Gamit, Shri Chhitubhat

Gode, Shri Santoghrac

Gogoi, Shri Tarun

Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Hande, Shry V. G.

Haren, Bhumij, Shri
Jeyalakshmi, Shrimati V.

Kamakshaiah, Shri D.

Khan, Shri Ismail Hossain
Kolur, Shri Rajshekhar
Kosalram, Shri K. T, '
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R,
Laskar, Shri Nihar

Mane, Shri Rajaram Shankarrao
Mirdha, Shri Nathu Ram
Mishra, Shri G .S.

Murthy, Shri M, V. Chandrashekhara
Naidu, Shri P. Rajagopal

Naik, Shri § H.

Naik, Shri V. P,

Nair, Shri B. K.

Nurayana, Shri K. 8.

Pate], Shri Dwarikadas

Patil, Shri Vijaykumar N.
Patnaik, Shr; Sivaji

Poojary, Shri Janardhana
Pradhani, Shri K.

Rachaiah, Shri B,

Raju, Shri P. V. G.
Ramalingam, Shri N, Kudanthai
Rao, Shrimati B, Radhabai Ananda
Rao, Shri J. Rameshwar

Rao, Shri M .S. Senjeevi

Rao, Shri M. Satyanarayan

Rao, Shri Pattabhi Rama
Reddi, Shri G. S,

Reddy, Shri Brahmananda
Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskary
Reddy, Shyi 8. R.
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Sathe, Shri Vasant

Seyid Muhammad, Dr, V. A,
Shankar Devi, Shri
Shrangare, Shri T. S.
Stephen, Shri C. M.
Sudheeran, Shri V. M.
Thorat, Shri Bhausaheb
Tombi Singh, Shri N. \
Tulsiram, Shri V.
Unnikrishnan, Shri K. P,
Veerabhadrappa, Shri K. S.
Venkatareddy, Shri P,
Venkatasubbaiah, Shri P,

NOES

Abdul Lateef, Shri
Ahuja, Shri Subhash

Alhaj, Shri M. A. Hannan

Amat, Shri D,

Amin, Prof. R. K.

Anbalagan, Shri P.

Ansari, Shri Faquir Ali

Arif Beg, Shri

Arunachalam alias ‘Aladi Aruna’, Shri
V.

Asokaraj, Shri A.

Bagri, Shri Mani Ram
Bahuguna, Shri H, N.
Bahuguna, Shrimatj Kamala
Bal, Shri Pradyumna

Balak Ram, Shri '

Balbir Singh, Chowdhry
Baldev Prakash, Dr,
Barakataki, Shrimatj Renuka Devi
Barnala, Shri Surjit Singh
Basappa, Shri Kondajji
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Birendra Prasad, Shri
Borole, Shri Yashwant
Brahm Perkash, Chaudhury
Brij Raj Singh, Shrj

AUGUST 22, 1978
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Chakravarty, Prof. Dilip -
Chand Ram, Shri

Chandan Singh, Shrj

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chaturbhuj, Shrj

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shrj Nawab Singh
Chavda, Shri K. S.

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh
Chunder, Dr, Pratap Chandre
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri § 8.

Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shrj Sushil Kumar
Dharai, Shri Mohan

Dhillion, Shri ]qbal Singh
Digvijoy Narain Singh, Shri
Dutt, Shri Asoke Krishna
Elanchezhian, Shrj V. S,

Fazlur Rahman, Shri

Fernandes, Shri George

Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R, D.

Gawal, Shri D. G.

Ghosal, Shri Sudhir

Godara, Ch. Hari Ram Makkasar
Gore, Shrimatj Mrinal

Gowda, Shri S. Nanjesha
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Goyal, Shrl Krishna Kumar
Guha, Prof. Samar

Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera, Bhai, Shri

Inder Singh, Shri

Jagannathan, Shri S.

Jagjivan Ram, Shri

Jain, Shrj Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal Shri Anant Ram
Jasrotia, Shri Baldev Singh
Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakash, Shri

Kalade, Shri Shambhajirao
Kaldate, Dr. Bapu

Kannan, Shri P.

Kapoor, Shri L. L.

Kar, Shri Sarat

*Karan Singh, Dr.

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Gulam Mohammad
Khan, Shri Kunwar Mahmud Al
Khrime, Shri Rinching Khandu
Kolanthaivelu, Shri R,

Krishan Kant, Shrj

Kureel, Shri Jwala Prasad
Kureel Shri R. L.

Kushwaha, Shrj Ram Naresh

Lal, Shri S.S.

Laji Bhai, Shri

Lalu Prasad, Shri
Lyngdoh, Shri Hopingstone

Machhand, Shri Raghubir Singh
Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mahi Lal, Shri

Mahishi, Dr. Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri B, P.

Mandal, Shri Dhanik Lal
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shril

Mathur, Shri Jagdish Prasad
Mayathevar, Shri K.
Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Mohanarangam, Shri Ragavalu
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Multap Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murugesan, Shri A.

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Nair, Shri M. N. Govindan
Nathu Singh, Shri

Nayar, Shri Laxmi Narain
Nayar, Dr, Sushila

Negi, shri T. S .

Onkar Singh, Shri

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Parmaj Lal, Shrj

Parmar, Shri Natwarial B.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhal
Pate], Shrj H. M.

Patel, Km. Maniben Vallabhbhal
Patel, Shri Meetha La}
Patidar, Shri Rameshwar

*Wrongly voted for NOES
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Patil, Shrj Chandrakant
Patil, Shri S. D.

Patnajk, Shri Biju
Periasamy, Dr, P. V.
Phirangi prasad, Shri

Pipil, Shri Mohap Lal
Pradhan, Shri Pabitra Mohan

Raghavendra Singh, Shri
Raghavji, Shri

Raghu Ramaiah, Shri K.

Rahi, Shri Ram Lai

Rai, Shri Gauri Shankar

Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri

Raj Narain, Shri

Rajda, Shri Ratansinh

Rakesh, Shri R. N.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam  Shri P. S.
Ramapati Singh, Shrj
Ramaswamy, Shri S.

Ramji Singh, Dr.

Ramflwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P
Rathor, Dr. Bhagwan Duss
Ravindra Pratap Singh, Shri

Rodrigues, Shri Rudolph

Saeed Murtaza, Shri

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera, Shri Padmacharan

AUGUST 22, 1978

Saran, Shri Daulat Ram
Sarangi, Shri R. P.

Sarda, Shri 8. K.

Sardar, Shri Mahendra Narayan
Sarkar, Shri S. K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Satya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra
Sen, Shri Robin

Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shaiza. Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati

Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma. Shri Yagya Datt
Shastri. Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.

Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh. Prof.

Sheth, Shri Vinodbhai B.

Shiv Sampati Ram. Shri
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Sikender Bakht, Shri

Singh, Dr. B. N.

Singha, 8hri Sachindralal
Sinha, Shri C. M.

Sinha. Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop IL.al
Somani, Shri 8. S.

Somasundaram, Shri S. D.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
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Suman, Shrl Surendra Jha
Suruj Bhan, 8hri

Surya Narain Singh, Shri
Swamy, Dr. Subramaniam

Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh

Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.
Tiwary, Shri Madan
Tripathi, Shri Ram Prakash
Tur, Shri Mohan Singh
Tyagi, Shri Om Prakash

Ugrasen, Shri

Vajrayee, Shri Atal Bihari
Varma. Shri Ravindra
Vasisht. Shri Dharma Vir
Verma, Shri Brijlal
Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.

Yadav, Shri Jagdambi Prasad
Yadav, Shri Ramji Lal

Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Shri

MR. SPEAKER: Subject to correc-
tion, the result* of the Division is as
follows:

Ayes: 8
Noes: 277
The motion was negatived.

MR. SPEAKER: I now put amend-
ment Nos. 152 and 153 to clause 47 to
the vote of the House. Those in
favour may say ‘Aye’.

SOME HON. MEMBERS: ‘Aye’.

MR. SPEAKER: Those against may
say ‘No'.

SEVERAL HON. MEMBERS: ‘No.’

SHRI P. K. DEO: ‘Ayes’ have it. It
is a very important amendment.

MR. SPEAKER: Let the lobbies be
cleared. The lobbies have been cleared.
1 will now put amendments Nos. 152
and 153 to ciause 47 t{o the vote of the
House. The guestion is:

Page 14—

omit lines 25 to 27. (152).
Page 14—
omit line 39. (153).
The Lok Sabha divided:
Division No, 18] [18.28 hra,

AYES
Alagesan, Shri O. V.
Ankineedu, Shri Maganti
Arunachalam, Shri M.
Austin, Dr. Henry

*The following Members also recorded their votes:—

AYES: Sarvashri Vayalar Ravi, K.Kunhambu, Nanasahib Bonde, Krish-
narao Thakur, Saugat Roy, V. Alagesan, Giridhar Gorbango, R. V. Swa-
minathan, K. Ramamurthy, Manoranjman Bhakta, B. P. Kadam, B. Devara-

jan and Dr. Karan Singh.

NOES: Sarvashri Satish Agrawal, Samarendra Kundu, Ram Jethmalani,
H. L. Patwary, Narendra 8ingh, Jena Bairagi, Durga Chand, Hukam
Ram, P. Parthasarathy, R. D. Ram, Mohinder Singh, Ranjit Singh and

G. M. Banatwalla.
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Bhakta, Shri Manoranjan
Bheeshma Dev, Shri M.
Borooah, Shri D, K.
Chavan, Shrimati P.
Chavan, Shri Yeshwantrao
Chettri, Shri K. B.
Choudhari, Shri K. B.

Dabhi, Shri Ajitsinh
Damor, Shri Somjibhai
Deo, Shri P. K.
Devarajan, Shri B,
Engti, Shri Biren
Gamit, Shri Chhitubhai
Gogoi, Shri Tarun
Gomango, Shri Girdhar

Hande, Shri V. G.
Jeyalakshmi, Shrimati V.

Kadam, Shri B. P.
Kamakshaiah, Shri D.
Khan, Shri Ismail Hossain
Kolur, Shri Rajshekhar

Laskar, Shri Nihar

Mirdha, Shri Nathu Ram

Mishra, Shri G. S.

Murthy, Shri Kusuma Krishna
Murthy, Shri M. V. Chandrashekhara

Naidu, Shri P. Rajagopal
Naik, shri S. H.
Naik, Shri V. P.
Nair, Shri B. K.

Patil, Shri Vijaykumar N.

Poojary, Shri Janardhana
Pradhani, Shri K.

Pullaiah, Shri Darur

Rachaiah, Shri B.

Raju, Shri P. V. G.

Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.

Rao, Shrimatl B. Radhabal Ananda
Rao, Shri J. Rameshwar

AUQ»UST 22, 1978
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Rao, Shri M. 8. Sanjeevi
Rao, Shri M. Satyanarayn
Rao, Shri Pattabhi Rama
Reddi, Shri G. S.

Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul
Reddy, Shri S. R.

Sathe, Shri Vasant
Shankar Dev, Shri

Stephen, Shri C, M.
Sudheeran, Shri V. M.
Thorat, Shri Bhausaheb
Tombi Singh, Shri N.
Tulsiram, Shri V.
Veerabhadrappa, Shri K. S.
Venkataraman, Shri R.
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.

NOES

Abdul Lateef, Shri
Agrawal, Shri Satish
Ahsan Jafri, Shri
Ahuja, Shri Subhash
Alhaj, Shri M. A, Hannan
Amat, Shri D.

Amin, Prof. R. K.
Ansari, Shri Faquir Al
Arif Beg, Shri
Asokaraj, Shri A.
Bagri, Shri Mani Ram

Bahuguna, Shri H. N.

Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradyumna

Balak Ram, Shri

Balbir Singh, Chowdhry

Baldev Prakash, Dr.

Barakataki, Shrimati Renuka Devi
Barman, Shri Palas :
Barnala, Shri Surjit Singh
Barrow, Shri A, E. T.

272
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Basappa, Shri Kondajji
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Bhatat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamapruanna
Birendra Prasad, Shri
Borole, Shri Yashwant
Bosu, Shri Jyotirmoy
Brahm Perkash, Chaudhury
Brij Raj Singh, Shri

Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaudhary, Shri Motibhai R.
Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. S.
Chikkalingiah, Shri K.
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra

Dandavate, Prof. Madhu

Danwe, Shri Pundalik Hari
Das, Shri S. S.

Das, Shri R. P.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri V. Kishore Chandra 8.
Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shrl Sushil Kumar
Dharia, Shri Mohan

Dhillon, Shri Iqbal Singh

Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna

Fazlur Rahman, Shri
Fernandes, Shri George

Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gawai, Shri D. G.

Ghosal, Shri Sudhir

Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao

Gore, Shrimati Mrinal
Gowda, Shri S. Nanjesha
Guha, Prof, Samar

Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal

Halder, Shri Krishna Chandra
Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri
Jagannathan, Shri S.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram

Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakash, shri
Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu

Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut
Kaushik, Shri Purushotiam
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Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad

Khan, Shri Kunwar Mahmud Ali

Khrime, shri Rinching Khandu
Kishore Lal, Shri

Kisku, Shri Jadunath

Krishan Kant, Shri

Kundu, Shri Samarendra
Kureel. Shri Jwala Prasad
Kureel, Shri R. L.

Kushwaha, Shri Ram Naresh

Lal, Shri S. S.

Lalji Bhai, Shri

Lalu Prasad, Shri

Limaye, Shri Madhu
Lyngdoh, Shri Hopingstone
Machhand, Shri Raghubir Singh
Mahala, Shri K, L.

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahi Lal, Shri

Mahishi, Dr. Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mandal, Shri B. P.

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mangal Deo, Shri

Mathur, Shrl Jagdish Prasad
Mavalankar, Prof. P. G.
Meerza, Shri Syed Kazim Al
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, Sbri Govind Ram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shrl Ragavalu
Mohd. Hayat Ali, Shri
Mohinder Singh, Shri
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
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Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Nair, Shri M. N. Govindan
Narendra Singh, Shri
Nathu Singh, Shri

Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T. S.

Onkar Singh, Shri
Oraon, Shri Lalu

Pandey. Shri Ambika Prasad
Pandeya, Dr, Laxminarayan
Pandit, Dr. Vasant Kumar
Parmai Lat, Shri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhat
Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri D. B.

Patil, shri 8. D.

Patnaik, Shri Biju

Patwary, Shri H. L.
Phirangi Prasad, Shri

Pipil, Shri Mohan Lai
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan

Raghavendra Singh, Shri
Raghavii, Shri

Rahi, Shri Ram Lal

Ral, Shri Gaurl Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Bam

Raj Keshar 8ingh, Shri

276
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Raj Narain, Shri

Rajda, Shri Ratansinh

Rakesh, Shri R. N.

Ram, Shri R. D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Kinkar, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramapati Singh, Shri

Ramji Singh, Dr.

Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Reddy, Shri G. Narsimha
Rodrigues, Shri Rudolph

Roy, Dr. Saradish

Saeed Murtaza. Shri

Saha, Shri A. K.

Saha, Shri Gadadhar

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Sainly Shri Manohar Lal

Samantasinhera, Shri Padmacharan ]

Sanyal, Shri Sasankasejghar
Saran, Shri Daulat Ram

Sardar, Shri Mahendra Narayan
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra

Satya Deo Singh, Shri
Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra

Sen, shri Robin

Shah, Skri D. .P.

Shah, Shri Surath Babadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shanti. Devi, Shrimati

Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar

Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhal B.
Shiv Sampati Ram, Shri
Shrangare, Shri T. 8.
Shukla, Shri Madan Lal
Sikander Bakht, Shri

Singh, Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha, shri H. L. P.
Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal |
Somani, shri S. S.
Sukhendra Singh, Shri
Suman, Shri Ramji Lai
Suman, Shri Surendra Jha
Suraj Bhan. Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramanfam °

Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri :
Thakur, Shri Aghan S$ingh
Tiwari, Shri Brij Bhushan -
Tiwary, Shri D. N,

Tiwary, Shri Madan

Tobra, Shri G. S.
Tripathi, Shri Ram Prakash
Tur, Shri Mohan Singh -
Tyagi, Shri Om Prakash

Uiusen, Shri ]
Vaipayee. Sh}'i Atal Biharl "
Varma, Shri Ravindra .
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Vasisht, Shri Dharma Vir
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.

Yadav, Shri Jagdambl Prasad
Yadav, Shri Ramji Lal
Yadav, Shri Sharad
Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Yuvraj, Shri
MR, SPEAKER: Subject to correc-

tion, the result®* of the division ls:
Ayes 62, Noes 280. “Noes” have it

The motion was negatived,

MR. SPEAKER: 1 will now put
amendment Nos. 167 and 168 by Sari
R. Venkataraman to the vote of the
House. The question is;

" Page M4,
omit lines 20 to 27. (167).
Page 14,—
omit lines 39 to 42. (168).

The Lok Sabha divided.

Division Ne. 19) [18.31 hrs.

AYES

Ankineedu, Shri Maganti
Arunachalam, Bhri M.
Austin, Dr. Henry

Barrow, Shri A. E T.
Basu, Shri Dhirendranath
Bhakta, Shri Monoranjan
Bheeshma Dev, Shri M.

AUGUST 22, 1078
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Borroah, Shri D. K.

Chavan, Shrimati P.
Chavan, Shri Yeshwantrao
Chettri, Shri K. B,
Chikkalingiah, Shri K.
Choudhari, Shri K. B,
Damor, Shri Somjibhai
Devarajan, Shri B.

Doley, Shri L. K.

Engti, Shri Biren

Gamit, Shri Chhitubhai
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gotkhinde, Shri Annasaheb

Jeyalakshmi, Shrimati V.

Kadam, Shri B. P.
Kamakshaiah, Shri D.

Khan, Shri Ismail Hossain
Kolur, Shri Rajshekher

Laskar, Shri Nihar

Mirdha, Shri Nathu Ram

Mishra, Shri G. 8.

Murthy, Shri Kusuma Krishna
Murthy, Shri M. V. Chandrashekhara

Naidu, Shri P. Rajagopal
Naik, Shri 8. K.
Naik, Shri V. P.
Nair, 8Shr; B. K.

Patil, Shri Vijaykumar N,
Poojary, Shri Janardhana
Pullaiah, 8hri Darur

Ruchaiah, Shri B,

Raju, Shri p. V. G.
Ramalingam, Shrj N. Kudanthai
Ramamurthy, Shri K.

*“The following Members also recorded their votes for NOES:—
Sarvashri Krishna Kumar Goyal, Zulfiquarullah, Bukmdeo Naraln Yadav,
Ramijiwen Singh Chandra Shekhar Singh, Laxman Rao Mankar, K. Raghu
Ramajah, A. K. Roy, Ainthu 8ahoo, Vayalar Ravi, Nanagshib Bonde and

Shrikrishne Singh.
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Rao, Shrimati B. Radhabai Ananda

Rao, Shri M. 8. Sanjeevi
Ruwo, Shri M, Satyanarayan
Rao, Sbri Pattabhi Rama
Reddi, Shri G. S.

Reddy, Shri G. Narsimha
Reddy, Shri K. Obul
Reddy, Shri 8. R.

Sathe, Shri Vasant
Shankar Dev, Shri
Stephen, Shri C. M.
Thorat, Shri Bhausaheb
Tombi Singh, Shri N.
Tulsiram, Shrj V.
Veerabhudrappa, Shri K. 8.
Venkataraman, Shri R.
Venkatareddy, Shr; P.
Venkatasubbaiah, Shri P.

NOES

Abdul Lateet, Shri
Agrawal, Shri Satish
*Ahsan Jafri, Shri
Ahuju, Shri Subhash
Alhsj, Shri M. A. Hannap
Amat, Shrj D,

Amin, Prof. R. K.

Arif Beg, Shri

Asokaraj, Shri A,

Bagri, Shri Mani Ram
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala
Buiragi, Shri Jeny

Bal, Shri Pradvumna
Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakagh, Dr,

Barakataki, Shrimati Renuks Devi

Barmun, Shri Palas
Barnala, 8hrj Surjit Singh
Basappa, Shrj Kondejji

Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhaget Ram, Shri

Bhanwar Shri Bhagirath
Bharat Bhushan, Shri
Birendra Prasad, Shri
Borole, Shri Yashwant
Brahm Perkash, Chudhury
Brij Raj Singh, Shri
Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip
Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri

, Chandravati, Shrimati

Chatterjee, Shri Somnath
Chaudhary, Shri Motibhai R.
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. 8.

Chunder, Dr. Pratap Chandre
Dabhi, Shri Ajitsinh
Dandavate, Prof, Madhu
Danwe, Shri Pundalik Hari
Das, Shri S. S.

Dave, Shri Anant

Dawn, Shri Raj Krishna

Deo, Shri V. Kishore Chandra 8.

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhare, Shri Sushil Kumar
Dharia, Shri Mohan
Dhillon, Shri Igbal Singh
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
*Faleiro, Shri Eduardo

Fazlur Rahman, Shri
Fernandes, Shri. George

~eWrongly voted for NOES.
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Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gawai, Shri D, G.

Ghosal, Shri Sudhir
Girjanandan Singh, Shri
*Gode, Shri Santoshrao
Gore, Shrimati Mrinal
Goswami, Shrimati Bibha Ghosh
Goyal, Shri Krishna Kumar
Guha, Prof. Samar

Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra
Hazari, Shrj Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri

Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shr{ Anant Ram
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram

Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakash, Shri
Kaldate, Dr. Bapu

Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh

Khan, Shrj Kunwar Mahmud Ali
Kishore Lal, Shri

Kishu, Shri Jadunath

Krishan Kant, Shri

Kundu, Shri Samarendra

Kureel, Shri Jwala Prasag.
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Lahanu Shidava Kom, Shri
Lal, Shri 8. S,

Lalji Bhai, Shri

Lalu Prasad, Shrj

Limaye. Shri Madhu
Lyngdoh, Shri Hopingstone
Machhand, Shri Raghubir Singh
Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahj Lal, Shri

Mahishi, Dr. Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mandal, Shri B. P,

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mane, Shri Rajaram Shankarrao
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G,
Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhaj
Mhalgi, Shri R. K. .

Miri. Shri Govind Ram
Mishra, Shri Shyamnandan
Mohd. Hayat Ali, Shri
Mohinder Singh, Shri
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Nair, Shri M. N. Govindan
Narayans, Shri K. 8.
Narendra Singh, Shri
Nathu Singh, Shri

*Wrongly voted for NOES,
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Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila
Negi, Shri T. 8.

Onkar Singh, Shri
Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr, Laxminarayan
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parmar, Shri Natwarlal B,
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Pate] Shri H, M,

Patel, Km. Manibep Vallabhbhai

Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri S. D.

Patnaik, Shri Biju

Phirangi Prasad, Shrj

Pipil, Shri Mohan Lal
Pradhan, Shri Pabitra Mohan

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri

Rajda, Shri Ratansinh
Ram, Shri R. D.

Ram Cheran, Shri

Ram Dhan, Shri

Ram Kinkar, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P,
Ramapati Singh, Shri
Ramjiwen Singh Shri

Rangnekar, Shrimat; Ahilyn P,

Rathor, Dr. Bhagwan Dasy
Ravindra Pratap Singh, Shrt
3B44 LS--10

Rodrigues, Shri Rudoliph

Sahoo, Shri Ainthu

Sai, Shri Larang

Seran, Shri Daulat Ram

Sarda, Shri S. K.\ .

Sardar, Shri Mahendra Narayan
Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Satya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singh

Sen, Shri prafulia Chandra
Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shukya, Dr. Mahadeepak Bingh
Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumer
Shastri, Shri Ram Dharj
Shastri, Shri Y. P.

Shejwalkar, Shri N. K.
Sheo Narain, Shri

Sher Singh, Prof,

Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Madan Lul
Sikander Bakht, Shri
Singht, Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shr1 C. M,

Sinha, Shri H. L. P,

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S, S,
Sudheeran, Shri V. M.
Sukhendra Singh, Shri
Suman, Shri Surendra Jha
Sunna Sahib, Shri A,
Surya Narain Singh, Shri

, Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prased
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Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Tiwari, Shri Bri] Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. S,

Tripathi, Shri Ram Prakash
Ugrasen, Shri

Vajpayse, Shri Atal Bihari
Vasisht, Shri Dharma Vir
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R, L. P,

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C, N.
Yadav, Shri Hukmdeo Narain
Yadv, Shri Jagdambi Prasad
Yadav, Shri Ramji Lal
Yadav, Shri Sharad

Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Yuvrgl, Shri

Zulfiquaruliah, Shri

MR. SPEAKER: Subject to correc-
tion, the result* of the division is:
Ayes 60; Noes 255. The “Noes” have
it

The motion was negatived,

MR. SPEAKER: I put Amendment
No. 180 of Shri Banatwalla to the
vote of the House.
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Amendment No. 180 was put end
negatived.

MR. SPEAKER: Amendment No.
360 of Shri Hari Vishnu Kamath.

SHRI HARI VISHNU KAMATH: I
am pressing it. You kindly read out
the amendment.

MR SPEAKER: It reads:—

Page 14, line 42,—

add at the end—

“.technical education, medical
education ’

Now, I put it to the vote of the
House.

Amendment No. 360 was put and
negatived.

MR. SPEAKER: Amendment No.
370 moveq by Shri Narsimha Reddy.

SHRI G. NARSIMHA REDDY: 1
am not pressing.

MR. SPEAKER: Has he the leave
of the House to withdraw the amend-
ment?

SREVERAL HON. MEMBERS: Yes.

Amendment No. 370 was, by leave,
withdrawn
MR. SPEAKER: Amendment No.
378; Shri Arunachalam—not present.
I put it to vote, :

Amendment No. 378 weas put and
negatived.

Clause 48

MR. SPEAKER: Clause 48. Amend-
ment No. 28 by Shri Dinen Bhatta-
charya.

*The following Members also recorded their votes:—

AYES: Sarvashri P. K, Deo, Vayalar Ravi, P. Ankineedu Prasada Rao,
Nanasahib Bonde, K. Pradhani, K. T. Kosalram, Santoshrao Gode,

Ahsan Jafri and Eduardo Faleiro.

NOES: Survashri Ravindra Varme, Chand Ram, Janeshwar

Mishra,

Narhari Prasad Sukhdeo 3ai, Vinayak Prasad Yadav, Vinodbhai B.
Sheth, Faquir Ali Ansari, Om Prakash Tyagi, Jagdev Singh Talwandi,
Ram Naresh Kushwahs, Bharat Singh Chowhan, Chaturbhuj, Manohar

Lal Saini, Balwant Singh Ramoowalia,

Samar Mukherjee, Gaurl

Shankar Rai, Dajiba Desal, R. Mohanarangam, Moban Singh Tur, Dr
Remji Singh and Ch. Hari Ram Makkasar Godara,
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SHRI DINEN BHATTACHARYA:
I am pressing it.

MR. SPEAKER: I put it to vote.

Amendment No. 28 wag put and
negatived.

MR. SPEAKER: Amendment No.
268 by Shri Ram Jethmalani.

SHR] RAM JETHMALANI: I am
not pressing for it.

MR. SPEAKER: Has he the leave
of the House to withdraw his amend-
ment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 266 was, by leave,
withdrawn.

Clause 49

MR. SPEAKER: Clause 49,
Amendment No. 234 by Shrimati Par-
vathi Krishnan—not present. I put it
to vote.

Amendment No. 234 was put and
negatived.

MR. SPEAKER: Claugse 1A (New),

Amendment No. 371 by Shri Shankar
Dev.

SHRI SHANKAR DEV: I am press-
ing.

MR. SPEAKER: 1 put it to vote.

Amendment No. 871 was put and
negatived.

Clause 1

MR. SPEAKER: Clause 1, there is
Government Amendment No. 204.
The question is:

Page 1, line 83,—

for  “Forty-fifth®  substitute
“Forty.fourth” (204)

The motion was adopted.

MR. SPEAKER: The Amendments
Floved to the Clauges have been dis-
iposed of. Now, with the permission
‘of the House, I will put all the Clauses
‘together unless any member wants
.any particular clause to be put gepe-
frately.

SHRI VAYALAR RAVI: On a point
of order, Sir. S far ag the Constitu-
tion Amendment Bil] is concerned,
the rule says that every clause must
be put to vote geparately.

MR. SPEAKER: No, that is not the
rule. H

SHRI C. M. STEPHEN: That is
right.

The rule says:

“Provided that the Speaker may,
with the concurrence of the House
put clauses and/or schedules or
cl: and/or schedules as amended,
as the case may be, together to the
vote of the House in which case the
result of voting shall be taken as
applicable to each clausg or schedule
separately and so indicated in the
proceedings;”

That js the rule.

MR. SPEAKER: 1 shall now read
out the Clauseg which the Members
want to be put separately. These are
Clauses 2, 3, 8, 9, 11, 35, 88, 44 45
and 47.

Before I take yp Clause 2, I may
inform the House that the automatic
voting device can take only gix more,
it cannot take more than six, there-
fore, the rest of the Divisions will bo
by distribution of chits.

Now, we take up Clause 2. I wiil
first read out the Chpse:

“2, In article 19 of the Constitu-
tion,—

(a) in clause (1),—

(i) in sub-clause (3) the word
“gnd” shall be inserted at the
end;

(il) sub-clause
omitted;

(b) in clause (5), for the words,
brackets and letters “sub-clauses
(d), (e) and ()", the words,
brackets and letters ‘“sub-clauses
(d) and (e)” shall be substitu~
ted.”

(f) shall be
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[Mr. Speaker)

Before I put Clause 2 to the vote
of the House, I may inform the House
that this being a Constitutional
Amendment, the voting has to be by
division. Let the lobbies be cleared...
Now, the lobbies are cleared.

The question is:

“That Clause 2 stand part of the
Bill.”

The Lok Sabha divided.

Division No. 20] [18.44 hrs,

AYES

Agrawal, Shri Satish

Ahsan Jafri, Shri

Alhaj, Shri M. A. Hannan

Amat, Shri D.

Amin, Prof. R. K.

Anbalagan, Shri P.

Ankineedu Prasada Rao, Shri

Ansari, Shri Faquir Ali

Arif Beg, Shri

Arunachajam, Shri M.

Arunachalam aliag ‘Aladi Aruna’,
Shri V.

Asokaraj, Shri A.
Austin, Dr. Henry

Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram
Bahuguna, Shrj H. N.
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradvumna

Belak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi
Barman, Shri Palag
Barnala, Shri Surjit Singh
Barrow, Shri A. E. T.
Basappa, Shri Kondajji
Basu, Shri Chitta

Basu, Shri Dhirendranath
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhagat Ram, Shry

Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bheeshma Dev, Shri M.
Birendra Prasad, Shri

Borole, Shri Yashwant
Borooah, Shri D. K.

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Burande, Shri Gangadhar Appa
Burman, Shri Kirit Bikram Deb
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shrij
Chandrappan, Shri C. K.
Chandravati, Shrimati
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhaj R.
Chaudhury, Shri Tridib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavan, Shrimati P.

Chavan, Shri Yeshwantrao
Chavda, Shri K. S.

Chhetri, Shrj Chhatra Bahadur
Chikkalingiah, Shri K.
Choudhari, Shri K. B.
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra

Dabhi, Shri Ajitsinh
Damor, Shri Somjibhsai
Dandavate, Prof. Madhu
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Danwe, Shri Pundalikx Hari
Das, Shri S. S.

Das, Shri R. P.

Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Do, Shri V. Kighore Chandra S.
Desai, Shri Dajiba

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Devarajan, Shri B.
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan

Dhillon, Shri Igbal Singh
Digvijoy Narain Singh, Shri
Doley, Shrj L. K.

Dutt, Shri Asoke Krishna

Elanchezhian, Shri V. S.
Engti, Shri Biren

Faleiro, Shri Eduardo
Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gawai, Shri D. G.

Ghosal, Shri Sudhir
Girjanandan Singh, Shri
Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao
Gogoi, Shri Tarun
Gomango, Shri Giridhar
Gopal, Shri K.

Gore, Shrimati Mrinal
Goswami, Shrimati Bibha Ghosh
Gotkhinde, Shri Annasaheb
Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. Samar

Guishan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal

Halder, Shri Krishng Chandra
Hande, Shri V. G.

Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Jagannathan, Shri S.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand
Kadam, Shri B. P.

Kadannappalli, Shri Ramachandran
Kaiho, Shrij

Kailash Prakash, Shri

Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu

Kamakshaiah, Shri D.

Kamble, Shri B. C.

Kannan, Shrj P.

Kapoor, Shri L. L.

Kar, Shri Sarat

Kagar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ismail Hossain

Khan, Shri Kunwar Mahmug All
Kidwai, Shrimati Mohsina
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kisku, Shri Jadunath

Kodiyan, Shri P. K.
Kolanthaivelu, Shri R.

Kolur, Shri Rajshekhar
Kosalram, Shri K. T.

Krishan Kant, Shri !
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Krishnan, Shrimatl Parvathi
Kundu, Shri Samarendra
Kunhambu, Shri K.

Kureel, Shri Jwala Prasad
Kureel, Shri R. L.

Lahanu Shidava Kom, Shri
Lakshminarayanan, Shri M. R.
La), Shri S. S.

Lalji Bhai, Shri

Lalu Prasad, Shri

Laskar, Shri Nihar

Limaye, Shri Madhu
Lyngdoh, Shri Hopingstone
Mahala, Shri K. L.

Mahale, Shrij Harj Shankar
Mahata, Shri C. R.

Mahi Lal, Shrij

Malhotra, Shri Vijay Kumar
Mallanna, Shri K.

Mallick, Shri Rama Chandra
Mandal, 8hri B. P.

Manda]l, Shri Dhanik Lal
Mandal, Shri Mukunda
Mane, Shri Rajaram Shankarrao
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Proof. P. G.
Mayathevar, Shri K.
Meerza, Shrj Syed Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shr] R. K.

Miri, Shri Govind Ram
Mishra, Shri Q. S.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Al, Shri
Mohinder Singh, Shri
Mondal, Dr. Bijoy
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Mritunjay Prasad, Shri
Multan Singh, Chaudhary
Munda, Shri Karia

Murthy, Shri Kusuma Krishna

Murtay, Shri M. V. Chandrashekhara

Murugaiyan, Shri 8. G.
Murugesan, Shri A.

Nahar, Shrj Bijoy Singh
Nahata, Shri Amrit

Naidu, Shri P. Rajagopal
Naik, Shri V P.

Nair, Shri B. K.

Nair, Shri M. N. Govindan
Narayana, Shri K. S.

Nathu Singh, Shri

Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T. S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pandey, Shrl Ambika Prasad
Pandeya, Dr. Laxminarayan
Parmai Lal, Shri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb
Paswan, Shr{ Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Km. Maniben Vallabhbhaj
Patel, Shri Meetha Lail
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri 8. D.

Patnaik, Shri Biju

Patnaik, Shry Sivaji
Patwary, Shri H. L.
Periasamy, Dr. P. V

Pipil, 8hri Mohan Lal
Poojary, Shri Janardhana /
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
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Pradhani, Shri K
Pullaiah, Shri Darur

Rachaiah, Shri B,
TRaghavji, Shri
Haghu Ramaiah, Shri K.
Rahi, Shri Ram Lal
Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Raj Kesar Singh, Shri
Raj Narain, Shri
Rajan, Shri K. A,
Rajda, Shri Ratansinh
Raju, Shri P. V. G.
Rakesh, Shri R. N
Ram, Shri R D
Ram Charan, Shri
Ram Dhan, Shri
Ram Kinkar, Shri
Ram Kishan, Shri
Ram Murti, Shri
Ram Sagar, Shri
Ramalingam, Shri N. Kudanthaf
Ramalingam, Shri P. S.

: Ramamurthy, Shri K.

i Ramapati Singh, Shri
Ramaswamy, Shri S.
Ramji Singh, Dr.
Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao,, Shri Pattabhi Rama
Rathawa, Shri Amarsinh V.
Rathor, Dr. Bhagwan Dass
Ravi, Shri Vayalar
ﬁavindn Pratap Singh, Shri
Neddi, Shri G. 8.

‘ dy, Shri Q. Narsimha
$pddy, Shri K. Brahmananda
Mdy, Shri K. Obul

Reddy, Shri S. R.

Rodrigues, Shri Rudolph

Roy, shri A. K.

Roy, Dr. Saradish

Roy, Shri Saugata

Saha, Shri Gadedhar

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasankasekhar
Saran, Shri Daulat Ram
Sarangi, Shri R. P.

Sarda, Shri 8. K.

Sardar, Shri Mahendra Narayan
Sarkar, Shri S. K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Sathe, Shri Vasant

Satya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra
Sen, Shri Robin

Seyid Muhammad, Dr. V.A.
Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shaiza. Shrimati Rano M.
Shakya. Dr. Mahadeepak Singh
Shankar Dev, Shri

Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Y. P.

Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhaij B.

Shiv Sampati Ram, Shri
Shrangare, Shri T, S.
Shrikrishna Singh, Shri
Sikander Bakht. Shri
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Singh, Dr. B. N.

Sinha, Shri C. M.

Sinha, Shri H. L, P.

Sinha, Shri M, P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S. S.
Somasundaram, Shri S. D.
Stephen, Shri C. M.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha

Suraj Bhan, Shri
Surya Narain Singh, Shri
Swamy, Dr. Subramaniam

Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Thakur, Shri Krishnarao
Thorat, Shri Bhausaheb
Tirkey, Shri Pius

Tiwary, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. S.

Tombi Singh, Shri N.
Tripathi, Shri Ram Prakash
Tulsiram, Shri V.

Tur, Shri Mohan Singh
Tyagi, Shri Om Prakash

Ugrasen, Shri
Unnikrishnan, Shri K. P.

Vajpayee, Shri Atal Biherl
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Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Veerabhadrappa, Shri K. S.
Venkataraman, Shri R.
Venkatareddy, Shri P.
Venkatasubbaiah, ‘Shri P.
Verma, Shri Brijlal

Verma, Shri Hnrgovind‘
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shri Ramji Lal
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Shri

NOES
Deo, Shri P. K.
*Inder Singh, Shri
*Maiti, Shrimati Abha
Mirdha, Shri Nathu Ram
*Munda, Shri Govinda
*Patel, Shri H. M.
*Ramachandran, Shri P.
Rao, Shri J, Rameshwara
*Shanti Devi, Shrimati
*Shastri, Shri Ram Dhart
Sunna Sahib, Shri A.

*Wrongly voted for NOES.
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MR. SPEAKER: Subject to correc-
tion, the result* of the Division is:
Ayes—379, Noes—11.

The motion is carried by a majo-
Tity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

The motion was adopted,

Clause 2 was added to the Bill.
Clause 3

SHRI VAYALAR RAVI; Before
you call for a division, please. ask for
Ayes and Noes again. Otherwise,
members will get confused.

MR. SPEAKER: Now I will read
out clause 3.... (Interruptions) No,
no. I have got to read it.

“No law providing for preventive
detention ghall authorise the deten-
tion of a person for a longer period
than two months....”

Now, you know what the substance
of the clause is.

Before I put clause 3 to the vote of
the House, this being a Constitution
Amendment Bill, voting has to be hy
division. Let the Lobbieg be cleared.

MR. SPEAKER: The question is:

“That Clause 3 stand part of the
Bill”.

SHRI C, M. STEPHEN: The point
is this. It js only to give direction to
the Members. You say let the lobbies

be cleared. And then you put it for
the second time.

MR, SPEAKER: In the Constitu-
tional amendment there must be the
question put—Ayes have it; Noes
have it.

SHRI C, M. STEPHEN: We shall
be glad to give the indication ‘Ayes’
or ‘Noes’. Otherwise, we are taken.
by surprise.

SHR] SHANTI BHUSHAN: But
the Division is explained jn Rule 367.
I quote:

“On the conclusion of debate, the:
Speaker shall put the question and
invite those who are in favour of
the motion to sey ‘Aye’ and those-
against the motion to say ‘No".”

MR, SPEAKER: That ig all right..
Now I shall put it.

The question is:

“That Clause 8 stand part of the:
Bill”,

The Lok Sabhq divided:
Division No. 21]

AYES
Abdul Lateef, Shri
Agrawal, Shri Satish
Ahsan Jafri, Shri
Ahuja, Shri Subhash
Alagesan, Shri O, V.
Alhaj, Shri M. A. Hannan
Amat, Shri D.
Amin, Prof. R. K.

[18.51 brs..

*The following Members also recorded their votes for AYES:

Sarvashri Phirangi Prasad, Raghubir Singh Machhand, Ram Naresh Kush-
waha, Madan Lal Shukla, Subhash Ahuja, Samar Mukherjee, Hari Vishnu
Kamath, Sachindralal Singha, Jagannath Sharma, Abdul Lateef, Shyama-
prasanna Bhattacharyya, Ram Prasad Deshmukh, Nanasahib Bonde, H. M.
Patel, P. Ramachandran,Inder Singh, Govinda Munda, Ram Dhari Shastrl,
bDr. Vasant Kumar Pandit and Shrimati Abha Maiti and Shrimati Shanti Devi.



303 Constitution (Forty

Anbalagan, Shri P.
Ankineedu, Shri Maganti
Ankineedu Prasada Rao, Shri P.
JAnsari, Shri Fequir Ali
Arif Beg, Shri
Arunachalam, Shri M.
-Asokaraj, Shri A.
. Austin, Dr. Henry

.Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena
Bal, shri Pradvumna
Balak Ram, Shri
Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Banatwualla, Shri G. M.

‘Barakataki, Shrimati Renuka Devi

Barnala, Shri Surjit Singh
Barrow, Shri A. E. T.
Basappa, Shri Kondajji
Basu, Shri Chitta

Basu, Shri Dhirendranath
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhagat Ram, Shri
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagireth
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen

Bhattacharyya, Shri Shyamaprasanm

Bheeshma Dev, Shri M.
Birendra Prasad, Shri

Borole, Shri Yashwant
‘Boroosh, Shri D. K.

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri

Burande, Shri Gangadhar Appa
Burman, Shri Kirit Bikram Deb
"Chakravarty, Prof. Dillp
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Chand Ram, Shri

Chandan Singh, Shri

Chandra Shekhar, Shri
Chandra Shekhar Singh, shri
Chandra Pal Singh, Shri
Chandrappan, Shri C. K.
Chandravati, Shrimati
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavan, Shrimati P.

Chavan, Shri Yeshwantreo
Chavda, Shri K. S.

Chhetri, Shri Chhatra Bahadur
Chikkalingiah, Shri K.
Choudhari, Shri K. B.
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dabhi, Shri Ajitsinh

Damor, Shri Somjibhai
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri S. S.

Das, Shri R. P.

Dasgupta, Shri K. N.

Dave, Shri Anent

Dawn, Shri Raj Krishna

Deo, Shri V. Kishore Chandra S.
Desai, shri Daliba

Desai, Shri Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Devarajan, Shri B.
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan

Dhillon, Shri Igba] Singh
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Digvijoy Narein Singh, Shri
Doley, Shri L. K.

Durga Chand, Shri

Dutt, Shri Asoke Krishna
Elanchezhian, Shri V. 8.
Engti, Shri Biren

Faleiro, Shri Eduardo
Fazlur Rahman, Shri
Fernandes, Shri George

Gamit, Shri Chhitubhai
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani Shri R. D.

Gawai, Shri D. G.
Girjanandan Singh, Shri
Godara, Ch, Hari Ram Makkasm
Gode, Shri Santoshrao

Gogoi, Shri Tarun

Gomango, Shri Giridhar
Gopal, Shrj K.

Gore, Shrimati Mrinal
Goswami, Shrimati Bibha Ghosn
Gotkhinde, Shri Annasaheb
Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. Samar

Gulshan, Shri Dhanna Singh
. Gupta, Shri Kanwar Lal

' Halder, Shri Krishna Chandra
Haren Bhumij, Shri

Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukem Ram, Shri

Inder Singh, Shri
Jagannathan, Shri 8.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemra)
Jain, Shri Kalyan ’
Jain, Shri Nirmal Chandre
Jaiswal, Shri Anant Ram

Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Jeyalakshmi, Shrimati V.
_Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran
Kaiho, Shri

Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu
Kamakshaiah, Shri D.

Kamath, Shri Hari Vishnu
Kannan, Shri P.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ismail Hossain
Khan, Shri Kanwar Mshmud Al
Kidwai, Shrimati Mohsina
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kisku, Shri Jadunath

Kodyian, Shri P.K.
Kolanthaivelu, Shri R.
Kosalram, Shri K.T.

Krishan Kant, Shri

Krishnan, Shrimati Parvathi
Kundu, Shri Samarendra
Kunhambu, Shri K.

Kureel, Shri Jwala Prasad
Kureel, Shri R.L.

Kushwaha, Shri Ram Naresh

Lahanu Shidava Kom, Shri
Lakshminarayanan, Shri M. R.
Lai, Shri S.5.

Lalji Bhai, Shri

Lalu Prasad, Shri

Laskar, Shri Nihar

Limaye, Shri Madhu

Machhand, Shri Raghubir Singh
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Mahale, Shri Hari Shankar
Mahata, Shri, C. R.

Mahi Lal, Shri

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Mallanna, Shri K.

Mallick, Shri Rama Chandra
Mandal, Shri B.P.

Mandal, Shri Dhanik Lal
Mandal. Shri Mukunda
Mane, Shri Rajaram Shankarrao
Manga] Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P.G.
Mayathevar, Shri K.

Meerza, Shri Syed Kazim Alt
Mehta, Shri Prasannbhai
Mhalgi, Shri RK.

Mirdha, Shri Nathu Ram
Miri, Shri Govind Ram
Mishra, Shri G.S.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat All, Shri
Mohinder Singh, Shri
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Muitan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia

Murthy, Shri Kusuma Krishna
Murugaiyan, Shri S.G.
Murugesan, Shri A.

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit
- Naik, Shri S.H.

Naik, Shri V.P.
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Nair, Shri BK.

Nair, Shri M.N. Govindan
Narayana, Shri K.S.

Nathu SIngh, Shri

Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T.S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxmjnarayan
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel. Shri Dharmasinhbhai
Patel, Shri HM.

Patel, Km. Maniben Vallabhbhai
Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri S.D.

Patnaik, Shri Biju

Patnaik, Shri Sivaji
Patwary, Shri H.L.
Periasamy, Dr. P.V.
Phirangi Prased, Shri

Pipil, Shri Mohan Lal
Poojary, Shri Janardhana
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Pradhani, Shri K.

Pullaiah, Shri Darur

Rachaiah, Shri B,
Raghavji, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ream
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Raj Keshar Singh, Shri

Raj Narain, Shri

Rajan, Shri K.A.

Raju, Shri P.V.G.

Rakesh, Shri R.N.

Ram, Shri R.D.

Ram Charan, Shri

Ram Dhan, Shri

Ram: Kinkar, Shri

Ram Kishan, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri N. Kudanthai
Ramalingam, Shri P.S.
Ramamurthy, Shri K.
Ramapati Singh, Shri
Ramaswamy, Shri S.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rao, Shrimati B. Radhabai Ananda
Rao, Shri J. Rameshwar

Rao, Shri M.S. Sanjeevi

Rao, Shri M. Satyanarayan
Rao, Shri Pattabhi, Rama
Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Reddi, Shri G.S.

Reddy. Shri G. Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskara
Rodrigues, Shri Rudolph

Roy, Dr. Saradish

Saha, Shri AK.

Saha, Shri Gadadhar

Sai, Shri Larang

Sahoo, Shri Ainthy

Sai, Shri Narhari Parsad Sukhdeo
Baini, Shri Manohar Lal

Bamantasinhera, Shri  Padmacharan

Sanyal, Shri Sasankasekhar
Saran, Shri Daulat Ram
Sarangi, Shri R.P.

Sarda, Shri S.K.

Sarkar, Shri 8. K.

Sarsonia, Shri Shiv Narain
Satpathy, Shri Devendra
Sathe, Shri Vasant

Satya Deo Singh, Shri
Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra
Sen, Shri Robin

Syed Muhammad, Dr. V. A.
Shah, Shri D.P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Dutt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y.P,
Shejwalkar, Shri N.K.
Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri
Shrangare, Shri T.S.
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Sikander Bakht, Shri

Singh, Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shri C.M.

Sinha, Shri HL.P.

Sinha, Shri M.P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somasundram, Shri S.D.
Stephen, Shri CM.
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Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Sunna Sahib, Shri A.

Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramaniam

Swatantra, Shrj Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Thakur, Shri Krishnarao
Thorat, Shri Bhausaheb
Tirkey. Shri Pius

Tiwari, Shri Brij Bhushan
Tiwary, Shri D.N.

Tiwary. Shri Madan

Tohra, Shri G.S.

Tombi Singh, Shri N.
Tripathi, Shri Ram Prakash
Tulsirem, Shri V.

Tyagi, Shri Om Prakash

Ugrasen, Shri
Unnikrishnan, Shri K.P.
Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Veerabhadrappa, Shri K.S.
Venkataraman, Shri R.
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal
Verma, Shri Hargovind
Verma, Shri R.L.P.
Verma, Shri Sukhdeo Prasad

AUGUST 22, 1978 fifth Amdt.) Bill 313

Vishvanathan, Shri C.N,

Yadav, Shri Hukamdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shri Ramji Lal

Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Shri

NOES
Hande, Shri V.G.

Kamble, Shri B. C.
*Kapoor, Shri L. L.

Lyngdoh, Shri Hopingstone
Patil, Shri D.B.
*Ramji Singh, Dr.

*Sardar, Shri Mahendra Narayan

MR. SPEAKER: Subject to correc-
tion, the result of the division is:
Ayes 388; Noes 7.

The motion is carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

The Motion was adopted Clause 3
was added to the Bill.

Clause 8

MR. SPEAKER: Now, 1 am not
asking for the clearence of the Lobby.
We go to clause 8. Before I put the
Clause to the vote of the House, this
being a constitutional amendment
Bill, The voting has to be by division. ;

——

*Wrongly voted for NOES.

{The following Members also recorded their votes for AYES:—
Sarvashri Kailash Prakash, RatansinhRajda, K. L. Mahala, 8. S. Somani,
Palas Barman, V. Arunachalam alias‘Aladi Aruna’ Nanasahib Bonde,
Vijay Kumar N. Patil, Sudhir Ghosal, Mahendra Narayan Sardar

L. L. Kapoor and Dr, Ramji Singh.



313 Comstitution (Forty SRAVANA 31, 1900 (SAKA) Afth Amdtd Bill 35,

The question is:
“That Clause 8 stands part of
the Bill.”
The Lok Sabha Divided:
Division No. 22] [18.53 hrs.
AYES

Abdul Lateef, Shri
Agrawal, Shri Satish
Ahsan Jafri, Shri

Ahuja, Shri Subhash
Alagesan, shri O. V.
Alhaj, Shri M. A. Hannan
Amat, Shri D.

Amin. Prof. R. K.
Anbalagan, Shrj P.
Ankineedu Prasada Rao, Shri P.
Ansari, Shri Faquir Al
Arif Beg, Shri

Arokaraj, Shri A.

Austin, Dr. Henry

Bagri, Shri Mani Ram
Bahuguna, Shri H. N.
Buhuguna, Shrimati Kamla
Buiragi, Shri Jena
Bal, Shrj Pradyumna
Balak Ram, Shri
Balbir Singh, Chaudhry
Baldev Prakash, Dr.
iBanatwa]la, Shri G. M.
| Barakataki, Shrimati Renuka Devi
?Barman, Shri Palas
; Barnala, Shri Surjit Singh
E Barrow, Shri A. E. T.
{ Basappa, Shri Kondajji
I Basu, Shri Chitta
Bateshway Hemram, Shri
Berwa, Shil Ram Kanwar
Phagat Ram, Shri
hanwar, Shri Bhagirath
harat Bhushan, Shri .
hattacharya, $hri Dinen

Bhattacharyya, Shri Shyamaprasanne:
Birendra Prasad, Shri

Borole, Shri Yashwant

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri

Burande, Shri Gangadhar Appa
Chakarvarty, Prof. Dilip.
Chand Ram, Shri

Chandan Singh, Shri

Chandryq Shekhar, Shri -
Chandra Shekhar Singh, Shri:
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath:
Chaudhary, Shri Motibhai R.
Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sepn
Chauhan, Shri Nawab Singh
Chavda, Shri K. 8.

Chhetri, Shri Chhatra Bahadur:
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra

Dandavate, Prof. Madhu

Danwe, Shri Pundalik Hari

Das, Shri S. 8.

Das, Shri R. P.

Dasgupta, Shri K. N.

Dave, Shri Anant

Deo, Shri V. Kishore Chandra S:.
Desai, Shri Dajiba

Desai, Shri Hitendra

Desai, Shri Morarij

Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dandayuthapani, Shri V,

Dhara, Shri Sushil Kumar
Dharja, Shri Mohan 3
Dhillon, Shri Igbal Singh
Digvijoy Narain Singh, Shri
Doley, Shri L. K.
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Durga Chand, Shri
Dutt, Shri Asoke Krighna
Flanchezhian, Shri V. 8,
Faleiro, Shri Eduardo
Fernandes, Shri George
‘Ganga Bhakt Singh, Shri
Ganga Singh, Shri
Gattani, Shri R. D.
«Gawai, Shri D, G.
Girjanandan Singh, Shri
Godary, Ch, Hari Ram Makkasar
Gode, Shrij Santoshrao
Gopal, Shri K,
Gore, Shrimati Mrinal
Goswami, Shrimati Bibha Ghosh
Gotkhinde, Shri Annasaheb
‘Gowda, Shri S, Nanjesha
‘Goyal, Shri Krishna Kumar
. Guha, Prof. Samar
‘Gulshan, Shri Dhanna Singh
‘Gupta, Shri Kanwar Lal
Halder, Shri Krishng Chandra
Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
‘Heera Bhai, Shri
Hukam Ram, Shri
Inder Singh, Shri
Jagannathan, Shri S,
Jagjivan Ram, Shri
Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan
Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Joshi, Dr. Murli Manohar

Kachwaj, Shri Hukam Chang
‘Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shri Sambhajirao
‘Kaldate, Dr, Bapu
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Kamath, Shri Hari Vishnu
Kamble, Shri B, C,

Kannan, Shri P.

Kar, Shri Sarat

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan Shri Mahmud Ali
Kidwai, Shrimati Mohsina
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kisku, Shri Jadunath
Kolanthaivelu, Shri R.
Krishan Kant, Shri

Kundu, Shri Samarendra
Kunhambu, Shri K.

Kureel, Shri Jwala Prasad
Kureel, Shri R. L,
Kushwaha, Shri Ram Naresh

Lahanu Shidava Kom, Shri
Lakshminarayanan, Shri M. R.
Lal, Shri S, S.

Lalu Prasad, Shri

Limaye, Shri Madhu

Machhand, Shri Raghubir Singh
Mahala, Shri K. L,

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahi Lal, Shri

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mandal, Shri B, P.

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Prof, P. G.
Mayathevar, Shri K,

Meerza, Shrl Syed Kezim Al
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Mehte, Shri Prasannbhat
Mhalgl, Shri R. K.

Mirdha, Shri Nathu Ram
Miri, Shri Govind Ram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd, Hayat Al, Shri
Mohinder Singh, Shri
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murugesan, Shri A,

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit
Narayana, Shri K, S.
Nathu Singh, Shri

Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T. S,

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr, Vasant Kumar
Parmai Lal, Shri

Parmar, Shri Natwarlal B,
Parthasarathy, Shyy P,
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbai
Patel, Shri H. M,

Patel, Km. Maniben Vallabhbhat
Patel, Shri Meetha Lat
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri S, D,

Patnaik, Shri Blju

: ?atnalk, Shri Sivaj

{547 LS—11,

Patwary, Shri H, L,
Periasamy, Dr, P. V.
Phirangi Prasad, Shri

Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan

Raghavii, Shri

Raghu Ramaiah, Shri K,
Rahi, Shri Rem Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri

Raj Narain, Shri

Rajda, Shri Ratansinh
Rakesh, Shri R. N.

Ram, Shri R, D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murtl, Shri

Ram Sagar, Shri
Ramachandran, Shri P,
Ramalingam, Shri P, S,
Ramapati Singh, Shri
Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P,
Ranjit Singh, Shry

Rao, Shri J. Rameshwar
Rathor, Dr. Bhagwan Dagg
Ravi, Shri Vayalar
Ravindra Pratap Singh, Shri
Reddy, Shri G. Narsimha
Rodrigues, Shrj Rudolph
Roy, Shri A. K,

Roy, Dr. Saradish

Saha, Shri A, K.

Shah, Shri ‘Gadadhar
Sahoo, Shri Ainthy

Sai, Shri Larang

Sai, Shri Narhar Prasad Sukhdeo
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Saini, Shri Manhohar Lal
Samantasinhera Shri Psdmayacharan
Saran, Shri Daulat Ram
Sarangi, Shri R. P.

Sarda, Shri, 8. K.

Sarkar, Shri 8 K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra
Satya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singh
Sen, Shri Prafulla Chandra
‘Sen, Shri Robin

Shah, 8hri D. P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shantj, Devi, Shrimati
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
%hastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.

Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri
Shrangare, Shri T. S.
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Sikander Bakht, Shri

Singh, Dr. B. N.

Singhs, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri H. L. P

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S. S.
Somasundaram, Shri S, D.

Sukhendra Singh, Shri
Suman, $hri Ramji Lal

:AUGUST 32, 1878

Afth Amdt) Bill 320

Suman, Shri Surendra Jhy

Suraj Bhan, 8hrj

Surya Narain Singh, Shri
Swamy Dr. Subramanian
Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
‘Thakur, Shri Aghan Singh
Thakur, Shri Krishnarao
Tirkey, Shri Pius

Tiwari, Shri Brij Bhughan
liwary, Shri D, N.

Tiwary, Shri Madan

Tohra, Shri G. 8.

Tombi Singh, Shri N.
Tripathi, Shri Ram Prakash
Tyagi, Shri Om Prakash
Ugrasen, Shri
Unnikrishnan, Shri K. P.

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeao Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shri Ramji Lal
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shrj

Zulfiquarullah, Shri

NOES

Ankineedu, Shri Magantj
Arunachalam, Shri M,

Badri Narayan, Shri A, R,
Basu, Shri Dhirendranath



321 Constitution (Forty SRAVANA 31, 1000 (SAKA) fifth Amdt) Bill 322

Bbakta, Shri Manoranjan Patil, Shri D, B.
Bheeshma Dev, Shri M, Patil, Shri Vijaykumar N.
Borooah, Shri D, K, Poojary, Shri Janardhana
Burman, Shri Kirit Bikram Deb Pradhani, Shri K,
Chandrappan, shrl C, K, Pullajah, Shri Darur
Chavan, Shrimati P. Rachaiah, Shri B.
Chikkalingiah, Shri K. Rajan, Shri K. A,
Choudhari, Shri K. B, Raju, Shri P. V. G.

Ramalingam, Shri N, Kudanthai
Ramamurthy, Shri K,

*Ramji Singh, Dr.

Rao, Shrimati B. Radhabai Ananda
Rao, Shri M. S, Sanjeevi

Rao, Shri M. Satyanarayan

Dabhi, Shri Ajitsinh
Damor, Shri Somjibhai
*Dawn, Shri Raj Krishna
Devarajan, Shri B,

Engti, Shri Biren

Gamit, Shri Chhitubhai Rao, Shri Pattabhi Rama
iogoi, Shri Tarun Reddi, Shri G_ S.

Gomango, Shri Giridhar Reddy, Shri K. Brahmananda
Hande, Shri V. G. Reddy, Shri 8 R.

Jeyalakshmi, Shrimati V,
Kadam, Shri B. P,
Kamakshaiah Shri D.
*Khan, Shri Ismail Hossain
Kodiyan, Shri P. K,

Sathe, Shri Vasant
Stephen, Shri C. M,
Thorat, Shri Bhausaheb
Tulsiram, Shri V.

Kolur, Shri Rajshekhar Venkataraman, Shri R,

Kosalram, Shri K, T Venkatareddy, Shri P,

Krishnan, Shrimati Parvathi Venkatasubbaiah, Shri P,

Laskar, Shri Nihar MR. SPEAKER: Subject to correc-
Mallana, Shri K. tion, the result** of the division is:

Aves 324; Noes 61. The motion is
Mishra, Shri G. 8. carried by a majority of the total
Murthy, Shri Kusuma Krishna membership of the House and by a
Murthy, Shri M. V. Chandrashekhara majority of not less than two-thirds
Naidu, Shri P. Rajagopal of the Memt?ers present and voting,

Naik, Shri S. H, The motion was adopted.

*Wrongly voted for NOES,
**The following Members also recorded their votes:—

AYES: Sarvashri Fazlur Rahman, Mahendra Narayan Sardar, L. L.
Kapoor, Yuvraj, Lalji Bhai, Onkar Singh, Sasankasekhar Sanyal Som-~
nath Chatterjee, Amrut Kasm' V. Arunachalam alias ‘Aladi Aruna’
Ramachandran Kadannappalli, S. Ramaswamy, Rajaram  Shankarrao
Mane, Nanasahib \Bonde, Sudhir Ghosal, Tsmatl Hossain Khan, Raj
Krishna Dawn and Dr, anji Singh.

NOES: Sarvashri P. K, Deo, M. N.Govindan Nair, K, S. Veerabhadrappa,
B. K, Nair and K. Obul Reddy.
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Clause 8 was added to the Bill.
Clause 9

MR, SPEAKER: Before I put Clause
9 to the vote of the House, this being
a constitutional - amendment Bill, the
voting has to be by division.

The question is:

“That Clause 9 stands part of the
Bill.”

The Lok Sabha divided:
Division No. 23]

AYES

Abdul Lateef, Shri
Agrawal, Shri Satish
Ahsan Jafri, Shri

Ahuja, Shri Subhash
Alagesan, Shri O. V,
Alhaj, Shri M. A, Hannan
Amat, Shri D.

Amin, Prof. R. K,
Anbalagan, Shri P,
Ankineedu, Shri Maganti
Ankineedu Prasada Rao, Shri P.
Anseri, Shri Faquir Ali
Arit Beg, Shri
Arunachalam, Shri M,

Arunachalam  alias ‘Aladi Aruna’,
Shri V.

Asokaraj, Shri A,
Austin, Dr. Henry

[18.55 hrs,

Badri Narayan, Shri A. R,
Bagri, Shri Mani Ram
Bahuguna, Shri H. N,
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradvumna

Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr,
Barakataki, Shrimati Renuka Devi
Barman, Shri Palas
Barnala, Shri Surjit Singh
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Barrow, Shri A, . T,

Bagappa, Shri Kondajji

Basu, Shri Chitta

Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhagat Ram, Shri

Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanns
Birendra Prasad, Shri

Borole, Shri Yashwant
Borooah, shri D. K.

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri

Burande, Shri Gangadhar Appa
Burman, Shri Kirit Bikram Deb

Chakravarty Prof. Dilip
Chand Ram, Shri
Chandan Singh, Shri

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chatterjee, Shrli Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Naths
Chaudhary, Shri Motibhai R.
Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh-
Chavan, Shri Yeshwantrao
Chavda, shri K, 8.
Chikkalingiah, Shri K.
Choudhari, Shri X, B.
Chowhan, Shri Bharat Singh-
Chunder, Dr. Pratap Chandra
Dabhi, Shri Ajitsinh

Damor, Stii Somjibhai
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Harl
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Das, Shri 8. 8.

Das, Shri R, P.

Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri V, Kishore Chandra S.
Desai, Shri Dajiba

Desai, Shri Hitendra

Desai, Shri Morariji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V,
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan

Dhillon, Shri Igbal Singh
‘Digvijoy Narain Singh Shri
Doley, Shri L. K.

Durga Chand, Shri

Dutt, shri Asoke Krishna

‘Elanchezhian, Shri V. S,
Bngti, Shri Biren

Faleiro, Shri Eduardo
Fazlur Rahman, Shri
Fernandes, Shri George

Gamit, Shri Chhitubhai

Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R, D.

Gawai, Shri D, G,

Ghosal, Shri Sudhir
Girjanandan Singh, Shri
Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao

‘Gogol, Shrj Tarun .
Gomango, Shri Giridhar

Gopal, Shri K. ¢

Gore, Shrimati Mrinal

Goswami, Shrimati Bibha Ghosh
Gotkhinde, Shri Annasaheb
Gowda, Shri S, Nanjesha

Goyal, Shri Krishng Kumar
Guha, Prof., SBamar

Gulghan, Shri Dhanna Singh

Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra
Haren Bhumij, Shri

Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri
Jagannathan, Shri S,
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal Shri Anant Ram
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Joshi, Dr. Murli Manohar

Kachwali, Shri Hukam Chand
Kadannappani, Shri Ramachandran
Kaiho, Shri

Kailash Prakash, Shri

Kakade, Shri Sambhajirao
Kaldate, Dr, Bapu
Kamakshaiah, Shri D,

Kamath, Shri Hari Vishnu
Kamble, Shri B. C.

Kannan, Shri P.
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Mayathevar, Shri K,

Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhaj
Mhalgi, Shri R, K.

Mirdha, Shri Nathu Ram
Miri, Shri Govind Ram
Mishra, Shri G, 8.
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Ram Dhan, Shri

Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
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Ramamurthy, Shri K.
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Rodrigues, Shri Rudolph

Roy, Shri A, K.

Roy. Dr. Saradish

Roy, Shri Saugata

Saha, Shri A. K.
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Sarangi, Shri R. P.

Sarda, Shri S. K.

Sardar, Shri Mahendra Narayan
Sarkar, Shri S. K.
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Satya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singh
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Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri H. L. P.
Sinha, Shri M. P.
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Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S. 8.
Stephen, Shri C. M.
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Tohra, Shri G. 8.
Tombi Singh, Shri N.
Tripathi, Shri Ram Prakash
Tyagi, Shri Om Prakash
Ugrasen, Shri
Unnikrishnan, Shri X. P.
Vajpayee, Shri Atal Bihar]
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Veerabhadrappa, Shri K. S.
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.
Verma, Shri Brijlal
Verma, Shri Hargovind
Verma Shri R. L. P.
Verma, Shri Sukhdeo Prasad
Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yeadav, Shri Ramji Lal
Yadav, Shri Sharad
Yadav, Shri Vinayak Prasad
Yadva, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Yuvraj, Shri
Zulfiquarullah, Shri

NOESs
*Bheeshmadev, Shri M.
Chandrappan, Shri C. K.
Hande, Shri V. G.
Kodiyan, Shri P. K.
Krishnan, Shrimati Parvathi-
Nair, Shri M. N. Govindan
Patll, 8hri D. B.

Rajan, Shri K. A,

*Wrongly voted for NOES.
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MR. SPEAKER:Subject to correc-
tion, the result* of the Division is:
Ayes 386; Noes 8.

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting.

The motion wes adopted
Clause 9 was added to the Bill.

SHRI VAYALAR RAVI: 8ir, I
would like to submit that voting on
one Clause may please be kept for
the final voting after the Third
reading.

MR. SPEAKER: Yes.
Clause 11

MR. SPEAKER: Before I put Clause
11 to the vote of the House, this being
a Constitution YAmendment) Bill,
voting has to be by Division,

The question is:

“That Clause 11 stand part of the
Bill»

The Lok Sabha divided:

Divisien No. 24) [18. 38 krs.

AYES

Abdul Lateef, Shri
Agarwal, Shri Satish
Ahsan Jafri, Shri

Ahuja, Shri Subhash

Alagesan, Shri O, V.

Alhaj, Shri M. A, Hannan

Amat, Shri D.

Amin, Prof. R. K.

Anbalagan, Shri P.

Ankineedu, Shri Maganti

Ankineedu Prasada Rao, Shri

Ansari, Shri Faquir Ali

Arif Beg, Shri

Arunachalam, Shri M.

Arunachalam alia ‘Aladi Aruna’, Shri
V.

Asokaraj, Shri A.

Austin, Dr. Henry

Badri Narayan, Shri A. R.
Bagri, Shri Mani Ram
Bahuguna, Shri H. N.
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradyumna

Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barakataki, Shrimati Renuka Devi
Barman, Shri Palas
Barnala, Shri Surjit Singh
Barrow, Shri A. E. T.
Basappa, Shri Kondajji
Basu, Shri Chitta
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhagat Ram, Shri

Bhakta, Shri Manoranjan
Bhanwar, Shri Bhaglrath

[

*The following Members also recorded their votes:—

AYES: Sarvashi Narhari Prassd Sukhdeo Sai, Chhatra Bahdur Chhetri,
K. L. Mahala, R. L. Kureel, Padma Charan Samantasinhers, Ainthu Sahoo,
C. N. Vigvanathan, Vayslar Ravi, Nanasahib Bonde, B. Rachaiah, B.
Devarajan, M. Bheeshma Dev and Shrimati Ahilya P. Rangnekar.

NOES: Shri 8. G. Murugaiyan,
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Bharat Bhushan, Shri
Bhattacharya, Shri Dinen

Bhattacharyya, Shri Shyamaprasanna

Bheeshma Dev, Shri M.
Birendra Prasad, Shri

Borole, Shri Yashwant
Borooah, shri D, K.

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri

Burande. Shri Gangadhar Appa
Burman. Shri Kirit Bikram Deb
Chakravarty, Prof. Dilip
Chandan Singh, Shri

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chatterjee, Shri Somnath
Chaturbhuj., Shri

Chaturvedi, Shri Shambhu Nath
Chaudhuri, Shri Tirdib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavan., Shri Yeshwantrao
Chavda. Shri K. S.

Chhetri. Shri Chhatra Bahadur
Chikkalingiah, Shri K.
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dabhi, Shri Ajitsinh
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, shri 8. 8.

Das, Shri R. P,

Dasgupta, Shri K. N.

Dawn, Shri Raj Krishna

Deo, Shri V. Kishore Chandra 8.

Desai, 8Shri Dajiba

Desai, Shri Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
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Devarajan, Shri B.
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dharia, Shri Mohan

Dhillon, Shri Iqbal Singh
Digvijoy Narain Singh, Shri
Doley, Shri L. K.

Durga Chand, Shri

Duti{, Shri Asoke Krishna
Elanchezhian, Shri V. 8.
Engti, Shri Biren

Fazlur Rahman, Shri
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Gamit, Shri Chhitubhai
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Gawai, Shri D. G.
Girjanandan Singh, Shri
Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao
Gogoi, Shri Tarun

Gomango, Shri Giridhar
Gopal, Shri K.

Gore, Shrimati Mrinal
Goswami, Shrimet! Bibha Ghosh
Gotkhinde, Shri Annasaheb
Gowda, Shri S, Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. samar

Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra
Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bbai, Shri

‘Hukam Ream, Shri

Inder Singh, Shri
Jagannathan, Shri 8
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemrajf
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Juin Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jesrotia, Shri Baldev Singh
Jethmalani, Shri Ram
Jeyalakshmi, Shrimati V.

Joshi, Dr, Murli Manohar
Kachwai, Shri Hukam Chand
Kadannappalli, Shri Ramachandran
Katho, Shri

Kailash Prakash, Shri

Kaidate, Dr. Bapu
Kamakshaiah, Shri D.

Kamble, Shri B. C.

Kannan, Shri P.

Kapoor. Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, shri Basant Singh
Khan, Shri Ismail Hossain
Khan, Shri Kunwar Mahmud Ali
Kidwai, Shrimati Mohsina
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kisku, Shri Jadunath
Kolanthaivelu, Shri R.

Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Krishan Kant, Shri

Kundu, Shri Samarendra
Kunhambu, Shri K,
Kureel, Shri Jwala Prasad

Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh

Lahanu, Shidava Kom, Shri
Lakkappa, Shri K,
Lakshminarayanan, ‘Shri ‘M. R.
Lal, Shri S S

Lalji Bhai, Shri

Lalu Prasad, -Shri

Limaye, Shri Meadhu
Lyngdoh, Shri Hopingstone
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Machhand, Shri Raghubir Singh
Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahi Lal, Shri

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallanna, Shri K.

Mallick, Shri Rama Chandra
Mandal, Shri B. P.

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mane, Shri Rajaram Shankarrao
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.
Mayathevar, Shri K.

Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Ram
Miri, Shri Govind Ram
Mishra, Shri G. S.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mohinder Singh. Shri
Mondal, Dr, Bijoy

Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda

Munda, Shri Karia

Murthy, Shri Kusuma Krishna-
Murugesan, Shri A.

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Naidu, Shri P. Rajagopal
Naik, Shri 8. H,
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Naik, Shri V.P.

Nair, Shri BK.

Narayana, Shri K.S,
Narendra Singh, Shri
Nathu Singh, Shri

Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T.S.

Onkar Singh, Shri
Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Parmai Lal, Shri

Parmar, Shri Natwarlal B.
Parthasarthy, Shri P.
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri HM.

Patel, Km. Maniben Vallabhbhai

Patel, Shri Meetfia Lal
Patidar, Shrj Rameshwar
Patil, Shri Chandrakant
Patil, Shri 8. D.

Patil, shri Vijaykumar N.
Patnaik, Shri Biju
Patnaik, Shri Sivaji
Patwary, Shri H. L.
Periasamy, Dr. P.V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Poojary, Shri Janardhana
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Pradhani, Shri K.

Rachaiah, Shri B,
Raghavii, Shri

Raghu Ramaiah, Skiri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
‘Rai, Sbri Narmada Prasad
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Rai, Shri Shiv Ram

Raj Keshar Singh, Shri

Raj Narain, Shri

Rakesh, Shri R.N.

Ram, Shri R.D.

Ram Charan, Shri

Ram: Dhan, Shri

Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri

Ramachandran, Shri P.
Ramalingam, Shri P, 8.
Ramamurthy, Shri K.

Ramapati Singh, Shri
Ramaswamy Shri S.

Ramji Singh, Dr.

Ramjiwan Singh, Shrj
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rao, Shrimati B. Radhabai Ananda
Rao, Shri J. Rameshwar

Rao, Shri M.S. Sanjeevi

Rao, Shri M. Satyanarayan
Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Reddi, Shri G. S.

Reddy, Shri Narsimha

Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri S. R.

Rodrigues, Shri Rudolph

Roy, Shri A. K.

Roy, Dr., Saradish

Roy, Shri Saugata

Saha, Shri"AK.

Saha, Shri Gadadhar

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasankasekhar '
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Saran, Shri Daulat Ram
Sarang!, Shri R. P.

Sarda, Shri 8. K.

Sardar, Shri Mahendra Narayan
Sarkar, Shri SK.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra

Satya Deo Singh, ,Shri

Sayainwala, Shri Mohinder Singh

Sen, Shri Prafulla Chandra
Sen, Shri Robin

Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati
Sharma, Shri Rajendrg Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri’ Ram Dhari
Shastri, Shri Y. P.

Shejwalkar, Shri N, K.
Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri
Shrangare, ghri T. S.
Shukla, Shri Madan Lal
Sikander Bakht, Shri
Singh, Dr. BN,

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri H. L. P.
Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri 8. S.
Somasundaram, Shri S. D.
Stephen, Shri C. M.
Sudheeran, Shri V. M.
Sukhendra Singh, Shri

Suman, Shri Ramji Lal

Suman, Shri Surendra Jha
Suraj Bhan, Shri

Surya Narain Singh, Shri

Swamy, Dr. Subramaniam

Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev S8ingh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Thakur,' Shri Krishnarao
Thorat, Shri Bhausaheb
Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.
Tiwary, Shri Madan
Tohra, Shri G. 8.

Tombi Singh, Shri N.
Tripathi, Shri Ram Prakash
Tyagi, Shri Om Prakash
Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Veerabhadrappa, Shri K. S.
Venkataraman, shri R.
Venkatareddy, Shri P.
Venkatasubbaiah, Shri P.

Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad

Yadav, Shri' Hukmdeo Narain
Ya.dav, Shri Jagdambj Prasad
Yadav, Shri Ramji Lal
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadav, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Yuvraj, Shri

Zulfiquarullah, Shri
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NQES
Basu, Shri Dhirendranath
Chandrappan, 8hri C. K.
XKodiyan, Shri P. K.
Krishnan, Shrimati Parvathi
Nair, Shri M. N. Govindan

MR. SPEAKER: Subject to correc-
tion, the result* of the division is:

Ayes; 375; Noes: 5
The motion js carried by a majority
.of the tota] membership of the House
.and by a majority of not Jess than

two-thirds of the Members present
and voting.

The motion was adopted.
Clause 11 was added to the Bill.

MR. SPEAKER; Now, Mr. Vayalar
Ravi hes made a suggestion that the
last voting by machine be reserved
for the Third Reading.

It is better if we
hereatter.

AN HON. MEMBER: No, Sir. It
will take time.

MR. SPEAKER: There is no other
way. The machine can take only one
‘more. There is no other way.

distribute chits

Let us proceed.

Before I put Clause 35 to the vote
of the House, this being a Constitu-
tion (Amendment) Bill, voting has to
be by Division.

The question is:

“That Clause 35 stand part of the
BilL.”

Now, Division. . .
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We @re distributing chita.

SHRI VASANT SATHE: The
machine will be all right by to.
morrow morning so that we can take
it up tomorrow morning. This will
be coming up even before the other
business starts. (Interruptions).

ot gew W wgwm: (3R )
I gug &Y 52 guw 77 fro, yafg
Afer o ryFT Trfgn Wi st g
aifgu: Tawr w1 wdmr T &
... (v )L

SHRI KRISHNA CHANDRA HAL-
DER: We may adjourn the House and
we may take this up tomorrow. All
of us are exhausted.

SHRI R. VENKATARAMAN: Third
Reading can be held over for to-
morrow.

MR. SPEAKER: I will put it again.
Now, the question is:

“That Cleuse 35 stand part of the
Bill.”

19.00 hrs,

Now there will be division by dis-
tribution of ‘Aye’ and ‘No’ slips in
accordance with Rules 367AA of the.
Rules of Procedure and Conduct of
Businesg in Lok Sabha. Rule 387AA
provides as under:

“367AA. (1) Where the Speaker
directs under clause (c¢) of sub~
rule (3) of rule 367 that the votes
shall be recorded by members on
‘Aye’ and ‘No’ slips, the Division
Clerks shali supply to each Mem-
ber at his seat, an Aye’ or ‘No' glip,
according to the choice indicated

*The following Members also recorded their votes:—

AYES: Sarvashri
‘Urgrasen, Ratansinh Rajda, Hari

Chand Ram, -- Anant

Dave, Mrituniay Prasd,

Vishnu Kamath, C. N. Visvanathan,

Vayalar Ravi, K. P. Unnikrishnan, Nanasahib Bonde, P. V. G. Raju,
‘Sudhir Ghosal and Shrimati P. Chavan.

NOES: Shri K. A. Rajan.
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by him. A Member shall record
his vote on the slip by signing and
indicating hig. Division Number
thereon.

(2) After the Members have re-
corded their votes, the Division
Clerks shall collect the ‘Aye’ and
“No' slips and bring them to the
Table where the votes shall be

~ counted by the officers at the table
and the totals of ‘Ayes’ and ‘Noes’
presented to the Speaker,

(3) The resull of the Division
shall be announced by the Speaker
and it shall pot be challenged.

A single slip will be given to each
Member which is printed on both the
sides, The side on which matter is
printed in green ink is meant for re-
cording of votes for ‘Ayes’ and that
printed in red ink for recording of
votes for ‘Noes’. Members are re-
quested to put their signatures and
write legibly the following details
on the slip:

(1) Name
(2) Division Number.

The chits will be distributed now.

THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK):
This will take at least half an hour
or more. I would suggest that if you
adjourn the House for half en hour,
the machine would cool down by
that time...... (Interruptions)

SEVERAL HON. MEMBERS: To-
morrow.

MR. SPEAKER: [s it the pleasure
of the House that the rest of the bal-
loting should be done tomorrow
morning....

SHRI SHANTI BHUSHAN: It must
be taken today,

MR, SPEAKER:
12 O'clock.

It wil] go upto

SHRI SHANTI BHUSHAN: It
must be completed today, whatever
may be the time; otherwise it will not
be possible.

MR. SPEAKER: I am prepared.

We will do it today.

st oW (T ) s
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e, ..
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MR. SPEAKER: The House has al-
ready agreed to finish it today.

SHR: SAUGATA ROY: Sir, we
will have it tomorrow. We cannot
wait up to 10.00 p.m...... (Interrup-
tions)

SHRI RAVINDRA VARMA: We
will agree if the House agrees to take
it up tomorrow morning at 11.00
O’clock before any other business is
taken up..... (Interruptions)
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MR. SPEAKER: So far as voting
on this Clause i3 concerned, the slips
have already been distributed; we
will go by the slips. One more ballot-
ing is possible on the machine. We
will have that. Thereafter, we will
have it tomorrow at 11.00 a.m. Tomor-
row’s question hour will be shifted
t0 Wednesday next; you must agree
to that.

SOME HON. MEMBERS: Yes,
everything tomorrow.

AN HON. MEMBER: Why not
today?

MR. SPEAKER: Our Muslim
friends are on fast, we cannot keep
them for long.

SHRI C. M. STEPHEN: Sir, every-
body is in a terriffic confusion as to
what is going on. May 1 just submit,
we will not be able to complete it
todey. Let this clause also be taken
up tomorrow.

MR. SPEAKER: Not thig clause.

SHRI C¢. M. STEPHEN: Counting
will take such a long time.

MR. SPEAKER: 1t will be over in
another five minutes. Both the Lea-
der of the House and the Minister of
Parliamentary Affairs have said that
this voting may be cancelled, and may
be held tomorrow. Is that the plea-
sure of the House?

HON. MEMBERS: Yes,

MR. SPEAKER: The Calling Atten-
tion that is listed for tomorrow will
be taken up after the voting. Also, it
is understood that tomorrow we will
not take another two hours in the
morning on other things.

ot o areEw SR ST R
g E e ot e gk,
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STATEMENT RE. BONUS

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): The demand for
restoration of the minimum bonus
which workers enjoyed before the
emergency came up as a natural con-
sequence of the demand to right the
wrongs of the Emergency; and it was
decided in August of last year to res-
tore the minimum bonus of 8.33 per
cent for the accounting year 1976, sub-
ject to the provisions of the Payment
of Bonus Act which empowered Gov-
ernment to protect marginal and sick
units.

Since then, requests have been re-
ceived from various quarters fer
amendment of the Payment of Bonus
Act, 1965 in certain respects, These
include restoration of the original pro-
visiong of Section 34, deletion al-
together of Section 34, making the 1977
amendment a permanent feature of the
Act, extension of the Act to new
areas; and changes in the formula for
computation of bonus. Some proposals
have also been made to consider the
conversion of a part of the Bonus or
the whole to retirement benefits, un-
employment relief and the like. It is
the intention of Government to study
these proposals closely and to have con-
sultations with the interests concerned
before Introducing permanent changes
in the Act.

Meanwhile, in view of the onset of
the festival season, it has been de-
cided that the status guo should be
maintained for one more year. Accord-
ingly, steps are being taken to continue
the patiern of bonus payments ures-
cribed in the Amendment Act of 1977,
namely, for an 8.33 per cent minimum
bonus regardless of profit to be paid
for the accounting year commencing on
any day in the year 1977.

19.15 hrs.

The Lok Sabha then adjourned $iil
Eleven of the Clock on Wednesday,
August 23,1978/Bhadra 1, 1000 (Scka):





